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(12) PATENT APPLICATION PUBLICATION (21) Application No.201641024089 A 

(19) INDIA  

(22) Date of filing of Application :14/07/2016 (43) Publication Date : 19/01/2018 

  

(54) Title of the invention : A NEW PREPARATION TO PROMOTE PERCUTANEOUS ABSORPTION OF HEALTH 

PROMOTING COMPOUNDS 
 

  

(51) International classification  
:A61K 

31/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)A.V.PRAKASH  
      Address of Applicant :D1/46, ANAND APTS, 50, L.B. 

ROAD, CHENNAI - 600 041, Tamil Nadu India 

(72)Name of Inventor : 

   1)A.V.PRAKASH  
 

(57) Abstract : 

A new method to increase the bioavailability of health promoting compounds. More particularly the present invention relates to use of 

a pair of natural compounds or their synthetic versions, to obtain a composition referred hereafter in the document as NCl. The terms 

dissolved• or solubilize• are to be interpreted both ways as explained here in the rest of the document. NCl• helps solubilize various 

artificially synthesized health promoting compounds and achieve greater bioavailability, specifically in the context of topical 

applications and localized drug delivery for cancer tumors. If required, the artificially synthesized drug molecules can be dissolved in 

suitable and well known solvents that are non-toxic within the accepted levels and miscible with NCl• before combining with NCl•.  
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201641024090 A 

(19) INDIA  

(22) Date of filing of Application :14/07/2016 (43) Publication Date : 19/01/2018 

  

(54) Title of the invention : PRODUCT TEST ORCHESTRATION 
 

  

(51) International classification  
:G06F 

11/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Accenture Global Solutions Limited 
      Address of Applicant :3 Grand Canal Plaza, Grand Canal 

Street Upper, Dublin 4, Ireland Ireland 

(72)Name of Inventor : 

   1)Vijaya Krishna BS 

   2)Sunilkumar GOGULA  

   3)Ashok K. MUTHUSAMY  

   4)Sadanand KAPALI 
 

(57) Abstract : 

According to an example, product test orchestration may include accessing user-defined information of a product to be tested and 

identifying, based upon the accessed user-defined information, a set of devices on which the product is to be tested and a set of testing 

tools to be implemented on the identified set of devices to test the product. Product test orchestration may further include generating 

test operations for the identified set of testing tools to be implemented on the identified set of devices, executing the generated test 

operations on the identified set of devices, tracking results of the executed test operations, and generating a report of the tracked 

results. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201641024109 A 

(19) INDIA  

(22) Date of filing of Application :14/07/2016 (43) Publication Date : 19/01/2018 

  

(54) Title of the invention : A SAND MOVEMENT STABILIZING BIODEGRADABLE POLYMER MEMBRANE 

COMPOSITION AND A METHOD OF SYNTHESIZING THE SAME 
 

  

(51) International classification  

:A61K38/02; 

A61K38/28; 

A61K39/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)MR. KANDOTH ATHUL RAJ  
      Address of Applicant :No. 4, Azad Nagar, Mundayad, Kannur, 

Kerala, India Kerala India 

(72)Name of Inventor : 

   1)MR. KANDOTH ATHUL RAJ  
 

(57) Abstract : 

ABSTRACT The present invention provides a biodegradable polymer composition for stabilization or immobilization of sand 

movement and a method of synthesis. The polymer composition comprises a first compound containing latex, potassium hydroxide, 

Tamstab or Chemstab and a second compound containing TMTD dispersion, ZDC dispersion, TDQ dispersion, ZnO dispersion, 

paraffin wax emulsion and sulphur dispersion. The coloring agents, anti-ozonants and flame retarders are added based on requirement. 

The method of synthesis involves adding potassium hydroxide to 60% v/v centrifuged latex. Tamstab or Chemstab are added to obtain 

a solution. The components of second compound are added slowly to the solution with constant stirring to obtain the bio-degradable 

polymer composition. The composition is sprayed on the sand surface to form a polymer layer on sand surface. The polymer layer 

withstands movement of humans after 24 hours and movement of camels and light vehicles after 1 week. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201641024129 A 

(19) INDIA  

(22) Date of filing of Application :14/07/2016 (43) Publication Date : 19/01/2018 

  

(54) Title of the invention : A DEVICE TO DETECT A BREAKAGE IN A WIRE 
 

  

(51) International classification  
:G01N 

33/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Robert Bosch Engineering and Business Solutions Private 

Limited  
      Address of Applicant :123, Industrial Layout, Hosur Road, 

Koramangala, Bangalore  560095, Karnataka, INDIA Karnataka 

India 

   2)Robert Bosch GmbH 
(72)Name of Inventor : 

   1)NAGARAJAN AYVARNAM  
 

(57) Abstract : 

A device 10 to detect a breakage in a wire 15 is disclosed. The device 10 comprises a housing 12 and a roller 18 provided inside the 

housing 12 wherein the roller 18 holds the wire 15 passing from a coil 22 to a processing unit 24. The device 10 comprises at least one 

sensing element 16 present at bottom of the housing 12. At least one sensing element 16 detects the fall of the roller 18 to the bottom 

of the housing 12 due to the breakage of the wire 15. (Figure 1) 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201641023754 A 

(19) INDIA  

(22) Date of filing of Application :12/07/2016 (43) Publication Date : 19/01/2018 

  

(54) Title of the invention : PHARMACEUTICAL COMPOSITION OF MACITENTAN AND PROCESS FOR PREPARATION 

THEREOF 
 

  

(51) International classification  

:A61K31/505; 

A61P9/12; 

C07D403/12  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)AUROBINDO PHARMA LTD  
      Address of Applicant :THE WATER MARK BUILDING, 

1ST FLOOR, PLOT NO. 11, SURVEY NO. 9, KONDAPUR , 

HITECH CITY, HYDERABAD - 500 084, Telangana India 

(72)Name of Inventor : 

   1)VENUGOPALA CHOKKASANDRA 

JAYARAMAREDDY  

   2)DIPTI RANJAN PARIDA  

   3)RAKESH SINGH  

   4)VISHNUBHOTLA NAGAPRASAD  

   5)MEENAKSHISUNDERAM SIVAKUMARAN  
 

(57) Abstract : 

ABSTRACT PHARMACEUTICAL COMPOSITION OF MACITENTAN AND PROCESS FOR PREPARATION THEREOF A 

pharmaceutical composition comprising an endothelin receptor antagonist (ERA) as an active agent, process of preparation thereof 

and method of using the same are provided. Particularly, the present invention relates to pharmaceutical compositions comprising 

Macitentan, process of preparation thereof and method to treat Pulmonary Arterial Hypertension to delay disease progression. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201641023794 A 

(19) INDIA  

(22) Date of filing of Application :12/07/2016 (43) Publication Date : 19/01/2018 

  

(54) Title of the invention : AN AIR INTAKE SYSTEM FOR A TWO WHEELED VEHICLE 
 

  

(51) International 

classification  
:B62K11/00;F02M35/10019;F02M35/162  

(31) Priority Document 

No  
:NA 

(32) Priority Date  :NA 

(33) Name of priority 

country  
:NA 

(86) International 

Application No 

        Filing Date  

:NA 

:NA 

(87) International 

Publication No  
: NA  

(61) Patent of Addition 

to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to 

Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)TVS MOTOR COMPANY LIMITED  
      Address of Applicant :Jayalakshmi Estates, No.29 (Old No.8), 

Haddows Road Chennai 600 006 Tamil Nadu India 

(72)Name of Inventor : 

   1)KOTHURU NARAYANA HARSHA  

   2)ARUN SELVAKUMAR SIVASAMY  

   3)VIJAYABHASKAR ADIGA  

   4)PRAMOTH KUMAR DAMODARAN  

   5)ANANDKUMAR MALUVADU SUNDARAMANN  
 

(57) Abstract : 

The present invention relates to an air cleaner system (22) comprising of an air cleaner intake (20) for a two wheeled vehicle (10). The 

air cleaner intake (20) is located in such a manner in which entry of dust, water and mud splashes is minimized and neither is there a 

necessity to compromise with the space or size of the utility box (12). The air cleaner intake (20) is placed above the air cleaner 

system (22) and is connected by a connecting element (24). The air cleaner inlet (20) is disposed in an area between either of the side 

tubes (4, 5) and the side panel LH (23).  
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201641023795 A 

(19) INDIA  

(22) Date of filing of Application :12/07/2016 (43) Publication Date : 19/01/2018 

  

(54) Title of the invention : BIOPROCESS FOR BIOSOLID WASTE MANAGEMENT 
 

  

(51) International classification  
:C05F 

17/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)LOYOLA COLLEGE  
      Address of Applicant :LOYOLA INSTITUTE OF FRONTIER 

ENERGY (LIFE) LOYOLA COLLEGE CHENNAI-600034. 

Tamil Nadu India 

(72)Name of Inventor : 

   1)Dr. SAVARIAR VINCENT  

   2)Dr. SRINIVASAN SIVASUBRAMANIAN  

   3)Ms.VISWASAM MOTCHA RAKKINI  

   4)Dr.KALIMUTHU KOVENDAN  

   5)Dr.SELVARAJ AROKIYARAJ  
 

(57) Abstract : 

ABSTRACT The present invention discloses a novel ecofriendly biosolid waste management composting process wherein the 

biowaste is mixed with compost having enriched thermophilic microbial flora. Further, the composting process of biowastes is 

accelerated by the fermentation of added carbon and nitrogen substrates at an elevated temperature and thus increasing the 

productivity of compost process. The compost process can be further subjected to vermicomposting to obtain biofertilizer with high 

humic and nutrient contents for improving agricultural productivity. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201641023834 A 

(19) INDIA  

(22) Date of filing of Application :12/07/2016 (43) Publication Date : 19/01/2018 

  

(54) Title of the invention : ARCHITECTURE FOR DUAL TREE COMPLEX WAVELET TRANSFORM 
 

  

(51) International classification  
:H04J 

1/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Cyril Prasanna Raj P. 
      Address of Applicant :No. 6, Sanas Cottage, 3rd Cross 1st 

main, Narayana Reddy layout Chola Nagar, RT Nagar PO 

Bangalore-32 Karnataka India 

   2)Venkateshappa 
(72)Name of Inventor : 

   1)Cyril Prasanna Raj P. 

   2)Venkateshappa 
 

(57) Abstract : 

The present inventions disclose six level of decomposition using DTCWT, with each level comprising of 12 filter banks, each filter 

bank realized suing hybrid logic. Hybrid logic is design with combination of multiplexer based multiplier and distributive arithmetic 

algorithm. The distributive arithmetic algorithm is designed to improve throughput by 50%. The method comprises of pipelined stages 

for computing DTCWT, the DTCWT filters banks are reusable for computing inverse DTCWT. The 2D DTCWT is scalable and can 

operate on images of size ranging from N x N to N/32 x N/32. The method comprises of capturing two digital images from two 

different sources, six levels of decomposition is computed and from the sub bands appropriate ones are selected for image fusion. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201641023876 A 

(19) INDIA  

(22) Date of filing of Application :12/07/2016 (43) Publication Date : 19/01/2018 

  

(54) Title of the invention : METHOD AND ELECTRONIC DEVICE FOR MANAGING FUNCTIONALITY OF APPLICATIONS 
 

  

(51) International classification  
:G06F 

3/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Samsung Electronics Co., Ltd. 
      Address of Applicant :129, Samsung-ro, Yeongtong-gu, 

Suwon-si, Gyeonggi- do 443-742, Republic of Korea Republic of 

Korea 

(72)Name of Inventor : 

   1)Rahul Aggarwal  

   2)Vivek Kumar Dhiman  

   3)Lowlish Goel  
 

(57) Abstract : 

ABSTRACT Method and Electronic device for managing functionality of applications• Embodiments herein provide a method for 

managing functionality of applications of an electronic device. The method includes detecting, by a functionality management unit, a 

tearing input on a graphical element of a first application displayed on a display screen of the electronic device. Further, the method 

includes tearing, by the functionality management unit, the graphical element into at least one sub-graphical element. Furthermore, the 

method includes causing, by the functionality management unit, to display at least one functional data item of the first application on 

the at least one sub-graphical element.                           FIG. 12 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201641024142 A 

(19) INDIA  

(22) Date of filing of Application :14/07/2016 (43) Publication Date : 19/01/2018 

  

(54) Title of the invention : HYDRAULIC SYSTEM FOR INDEPENDENT POWER TAKE-OFF (IPTO) 
 

  

(51) International classification  
:F16D 

48/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Tractors and Farm Equipment Limited. 
      Address of Applicant :No. 861, Annasalai, Chennai - 600002, 

Tamilnadu, India. Tamil Nadu India 

(72)Name of Inventor : 

   1)Sriraman Sethuraman 

   2)Ganesan Gnanasekaran 
 

(57) Abstract : 

The present invention provides a hydraulic system (600) for the independent power take-off (IPTO) unit, for actuating an IPTO clutch 

assembly (110). In the present invention the control valves, which are used to supply the hydraulic fluid to the clutch assembly (110), 

is integrated with the vehicle side cover (650), which uses the hydraulic fluid from the steering unit as its input to actuate the IPTO 

clutch assembly (110). The said integrated side cover (650) comprises of a flow control valve (510) and a fluid pressure regulator 

(515), comprising of a plurality of sub-valves (545, 555, 565) for controlling and modulating the supply of hydraulic fluid to the IPTO 

clutch assembly (110) during the engagement and disengagement process. Further, the present invention reduces the power loss and 

the noise produced during continuous operation of the rotating gear sets. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201641024149 A 

(19) INDIA  

(22) Date of filing of Application :14/07/2016 (43) Publication Date : 19/01/2018 

  

(54) Title of the invention : ARRANGEMENT OF MODULAR CONTAINER FOR THEATRE 
 

  

(51) International classification  
:H04N 

21/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)STBL PROJECTS LIMITED  
      Address of Applicant :# 31-50-10/120, Lakshmi Narashimaha 

Gardens, Kapujaggaraju Peta, Duvvada, Visakhapatnam-46, 

Andhra Pradesh, India. Andhra Pradesh India 

(72)Name of Inventor : 

   1)GUTTIKONDA VEERABHADRA RAO  
 

(57) Abstract : 

Exemplary embodiments of the present disclosure are directed towards an arrangement of modular container for theatre. The 

arrangement includes a screen configured to display a movie wherein, the screen is positioned facing the spectators. A projector room 

to produce various projecting levels on to the screen for watching movie and the projector is positioned on the opposite end of the 

screen. A plurality of seating levels arranged in between the projector room at the top level and the screen at the bottom level, wherein 

the spectators used to the plurality of seating levels for watching movies. The whole arrangement of container theatre is enabled to be 

shifted from one place to another place and is configured to be dismantled and re-erected. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201641024178 A 

(19) INDIA  

(22) Date of filing of Application :14/07/2016 (43) Publication Date : 19/01/2018 

  

(54) Title of the invention : METHOD AND APPARATUS FOR A CLUSTER SPECIFIC CLOUD RADIO TRANSMISSION AND 

RECEPTION•  
 

  

(51) International classification  
:H04B 

7/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Indian Institute of Technology Hyderabad 
      Address of Applicant :Indian Institute of Technology 

Hyderabad , Kandi, Sangareddy  502285 Telangana, INDIA 

Telangana India 

(72)Name of Inventor : 

   1)Kiran Kumar Kuchi  
 

(57) Abstract : 

ABSTRACT Embodiments herein provide a method implemented in a cloud radio access network (C-RAN). The method includes 

transmitting channel state information (CSI) reference signals to plurality of user equipments (UEs). The method includes receiving a 

measured downlink (DL) CSI from each UE among the plurality of UEs. The DL CSI corresponds to a plurality of antenna ports 

associated with a set of remote radio heads (RRHs) in cluster. Further, the method includes estimating an uplink (UL) CSI for each UE 

antenna port. The UL CSI is estimated using a pre-defined pilot structure received from each UE. The DL CSI or UL CSI is defined 

with respect to BS and UE antenna port pair. Furthermore, the method includes deriving a calibration coefficient for each antenna port 

based on measured DL CSI and estimated UL CSI. The calibrated DL CSI is used to precoder the data using a linear or non-linear 

precoder. FIG. 4 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201641024195 A 

(19) INDIA  

(22) Date of filing of Application :15/07/2016 (43) Publication Date : 19/01/2018 

  

(54) Title of the invention : WEED REMOVER TOOL IN RICE FIELDS 
 

  

(51) International classification  
:A01B 

1/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  :1  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)LAKSHMANA RAO MUPPA  
      Address of Applicant :T.N. PALEM, TANGUTUR(M), 

PRAKASAM(DISTRICT), ANDHRA PRADESH, PIN CODE - 

523 272. Andhra Pradesh India 

(72)Name of Inventor : 

   1)LAKSHMANA RAO MUPPA  
 

(57) Abstract : 

Weed remover tool consists a handle, a vertical member and a + shaped member. At the center of the handle, one end of the vertical 

member is weld. At the other end of the vertical member, metal rods weld in + shape is weld. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201641024206 A 

(19) INDIA  

(22) Date of filing of Application :15/07/2016 (43) Publication Date : 19/01/2018 

  

(54) Title of the invention : A SWIRL MESH LEAN DIRECT INJECTION CONCEPT FOR DISTRIBUTED FLAME HOLDING 

FOR LOW POLLUTANT EMISSIONS AND MITIGATION OF COMBUSTION INSTABILITY 
 

  

(51) International classification  
:F23R 

3/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)INDIAN INSTITUTE OF TECHNOLOGY MADRAS 

(IIT Madras)  
      Address of Applicant :THE DEAN, INDUSTRIAL 

CONSULTANCY & SPONSORED RESEARCH[ICSR], 

INDIA N INSTITUTE OF TECHNOLOGY MADRAS, IIT P.O, 

CHENNAI - 600 036, Tamil Nadu India 

(72)Name of Inventor : 

   1)T.M.Muruganandam 

   2)S.R.Chakravarthy 

   3)R.S.Preethi 

   4)N.Rajabharathi 

   5)V.Deepika 

   6)S.Shanmugaprabhu 
 

(57) Abstract : 

A swirl mesh lean direct injection concept for distributed flame holding for low pollutant emissions and mitigation of combustion 

instability. The invention further relates to a new method for flame holding with least pressure drop and flame temperature, in gas 

turbine engine combustors, wherein the liner of the combustor is partially or fully replaced with a swirl mesh. The invention has lean 

direct injection for fuel distribution over several points in gas turbine combustors along with swirl arrangement for air injection which 

provides low pollutant emission and low combustion instability. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201641023903 A 

(19) INDIA  

(22) Date of filing of Application :13/07/2016 (43) Publication Date : 19/01/2018 

  

(54) Title of the invention : NOVEL SALT OF T-BUTYL {(1R, 2S, 5S)-2-AMINO-5-[(DIMETHYLAMINO) CARBONYL] 

CYCLOHEXYL} CARBAMATE  
 

  

(51) International classification  

:C07C 

269/00, 

C07D 

307/00, 

C07D 

513/04  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 
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(71)Name of Applicant :  
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Telangana India 

(72)Name of Inventor : 

   1)Ramesh Dandala 

   2)Sureshbabu Jayachandra 

   3)Sonny Sebastaian 

   4)Jagadeeshwar Rao 

   5)Rajareddy Anupati 

   6)Ataharodin Khaja  
 

(57) Abstract : 

NOVEL SALT OF AMINE-PROTECTED (1S,2R,4S)-1,2-AMINO-N,N-DIMETHYLCYCLOHEXANE-4-CARBOXAMIDE)• 

Disclosed are compounds and methods for the preparation of Edoxaban. In particular, a camphor sulfonate salt of an amine-protected 

[(1R,2S,5S)-1,2-amino-5-[(dimethylamino)carbonyl] cyclohexane, an intermediate that may be formed in the synthesis of Edoxaban, 

is disclosed as well as methods of its preparation. 
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(54) Title of the invention : A SYSTEM TO AUTHENTICATE A MEETING AND A METHOD THEREOF 
 

  

(51) International classification  :G06F7/04  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 
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(61) Patent of Addition to Application Number  
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      Address of Applicant :#1155, 22nd Cross, Banashankari 2nd 
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(72)Name of Inventor : 

   1)Amit Suresh Closepet 
 

(57) Abstract : 

A system and method for authenticating a meeting, the method involves tracking the location of a first user using a position/location-

tracking unit configured within a first user device and tracking location of a second user using a position/location- tracking unit 

configured within a second user device. The system involves authenticating initiation of a meeting between the first user and the 

second user based on proximity of the first user with respect to the second user. The system determines meeting time between the first 

user and the second user based on the amount of user devices remain in the proximity. The System further involves calculating amount 

to be paid by the first user to the second user or vice versa based on the meeting time calculated by the server. <<to be published with 

Fig. 5>> 
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(72)Name of Inventor : 

   1)T.nagaraju 
 

(57) Abstract : 

A system for transmitting postdated communications to one or more recipients over a communication network is disclosed. The 

postdated communication is scheduled with visibility of predefined time. The thumbnails of the unseen communications are displayed 

before a predefined time, when a preset time expired for creating anxiety to the plurality of recipientÊs. The communication 

comprises image, video recording and text message or the like and selected from various locations of the userÊs communication 

device comprises a gallery, maps, music plays and documents or the like. 
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India 

(72)Name of Inventor : 

   1)ABBA. VIJAYABHASKAR  
 

(57) Abstract : 

A method of making ornamental threads worn as spiritual bracelet and tying the bracelet to a pilgrim is disclosed. The spiritual 

bracelet is made by selecting a white colored polymer yarns and dipping the polymer yarns into the prepared color solution. The 

dipped polymer yarns are rinsed and dried after coloring. Then the colored yarns are separated to weave into thin threads and knots are 

prepared at either edges depending on the length. Connecting silk thread tassels at either edges of weaved thread and joining both 

edges of the tassel at one end ready to be worn in ornamental designs. The spiritual bracelet is tied to the pilgrim by making a plurality 

of knots at multiple places. 
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(71)Name of Applicant :  
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(72)Name of Inventor : 

   1)RATHIVAM CHAKRAVARTHI  OUMADURAI  
 

(57) Abstract : 

ABSTRACT OF THE INVENTION i SAFETY DRIVE FUEL SAVING SYSTEM FOR USE IN PASSENGER VEHICLES  j i i The 

invention provides a device which is fixed to the chassis near the fuel injection pump of the vehicle, consisting of I. A cylinder 2. End 

Plate 3. Bottom Plate 4. Brake Unit S.Accelarator Spring 6. Nylon Bush 7. Coil Spring 8. Bolts 9. Yoke 10. Screw & Bolts 11. Copper 

Washes 12. Pull Rod !3.SidePlate KHorn l5.KiranLight i The centre pull rod is connected to the centre pull rod lever When the driver 

presses the accelerator Pedal, the pump control lever is activated through the accelerator linkage rod. The pull rod, connected to the 

control lever is stretched and the device will start functioning and present the speed - increasing pressure on the accelerator pedal and 

make the accelerator to the operated in a regulated manner. When the vehicle reaches a specified speed 70 or 80 km. per hour, the 

sound of i the Horn and the light of the Kiran Light will force the driver of the vehicle to remove his foot from the accelerator pedal. 

Due to the regulated functioning of the accelerator there i will be less chance of accidents taking place and there will be no wear and 

tear of the engine. There are chances of increased Efficient functioning of the device of this invention. There will be nq black smoke 

issuing from the vehicle and there will be less air pollution. The device is suited to the continueg£operation by the driver, the cost of 

diesel also decreases. 
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(54) Title of the invention : DEVICE FOR CONTINUOUS PASSIVE FOAM SEPARATION IN MICROFLUIDIC SYSTEM 
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(72)Name of Inventor : 

   1)Dr. S Pushpavanam 

   2)Avinash sahu 
 

(57) Abstract : 

The present invention relates to a device for foam separation which when attached to a micro channel separates foam from the liquid 

phase in continuous operation. It can also be used to separate a liquid-liquid and gas-liquid mixture. The separation of the two phases 

occurs in a continuous and passive way based on exploiting the density difference between the lighter foam phase and the heavier 

aqueous phase. The said device is very economical and easy to fabricate where the separation happens in an efficient way with 

minimum loss. 
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(54) Title of the invention : GUIDED-WAVE MODE SELECTED ULTRASONIC TRANSDUCERS FOR LEAVE-IN-PLACE 

HIGH-TEMPERATURE BULK-NONDESTRUCTIVE EVALUATION, BASED ON MAGNETOSTRICTIVE AMORPHOUS 

METALLIC STRIPS 
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(72)Name of Inventor : 

   1)ANTONY JACOB ASHISH  

   2)DR.PRABHU RAJAGOPAL  

   3)PROF.KRISHNAN BALASUBRAMANIAM  
 

(57) Abstract : 

The invention relates to a guided wave mode selected ultrasonic transducers for leave-in-place high-temperature bulk-nondestructive 

evaluation, based on magnetostrictive amorphous metallic strips. The high Curie temperature of amorphous metallic strip used as 

magnetostrictive core enables transducer to operate at extended durations in elevated temperatures upto 300ºC. The arrangement is on 

the basis that the guided wave mode whose mode structure possess a certain pattern in which the distribution of stress is more 

concentrated around the geometric centre of the waveguide, would yield maximum transmission of ultrasonic waves into the bulk 

structure. Figure 1 
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(54) Title of the invention : A NOVEL COMBINATIONAL MASK BASED GRATING METHODOLOGY TO EMPLOY 

NONLINEAR WAVE MIXING USING LASER ULTRASONICS 
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(72)Name of Inventor : 

   1)CHAITANYA BAKRE  

   2)PRABHU RAJAGOPAL  

   3)KRISHNAN BALASUBRAMANIAM  
 

(57) Abstract : 

The invention is a design of combinational mask based grating methodology to simultaneously co-generate  ultrasonic waves  

using laser excitation and to employ the nonlinear wave mixing of the generated waves. These combinational mask designs consist of 

various orientations of slits in order to facilitate nonlinear wave-mixing of ultrasonic waves in the material. 

The proposed concept of using combinational mask will allow users to develop numerous powerful techniques based on nonlinear 

wave-mixing phenomenon of various ultrasonic waves which can find applications in material  characterization and micro crack 

detection. Figure 2 
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WAVE BASED ONLINE MONITORING OF RHEOLOGY CHANGES AND DAMAGE/DEFECT THEREOF 
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INDIAN INSTITUTE OF TECHNOLOGY MADRAS, IIT P.O, 

CHENNAI - 600 036 Tamil Nadu India 

(72)Name of Inventor : 
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   3)PROF.KRISHNAN BALASUBRAMANIAM  
 

(57) Abstract : 

Composites are extensively used in Civil, Aerospace & Mechanical Industries. The strength of composite structures depend on the 

bonding of layers, which deteriorates over time in service. The main challenge to the inspection of composites is the presence of 

multiple layers and anisotropic nature. In addition to that, time taken to conduct a test, complex features of structure are few factors 

that make the testing even more challenging. Non-Destructive Technologies are widely used to inspect composite structures. 

Ultrasonic Guided waves have developed into a very effective tool because they can inspect a relatively large area in a short time. The 

effectiveness of guided waves in quantitative defect detection in composites is well documented. Present methods use contact surface 

transducers or air coupled transducers to generate and propagate waves through the composites. The proposed system utilizes a 

waveguide sensor which is embedded into the inter-laminar region of composites. The waveguide detects and monitors the 

delamination/crack in real time. This approach ensures a plane wave (One Dimensional) wave propagation and energy distribution 

through much longer distance inside the structure. Since it is embedded at the time of manufacturing, the sensor continuously captures 

in formation on the condition of the structure during operation. Hence, effective online structural health monitoring can be achieved. 
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(57) Abstract : 

SYSTEM AND METHOD FOR DELIVERING CONTEXTUAL ADVERTISEMENTS ABSTRACT Method and system for 

delivering contextual advertisements to a target device is disclosed. The method comprises generating an ultrasound signal comprising 

media device identifier (media device ID) upon detecting a media content being played on the target device, wherein the media device 

ID comprises a media content identifier (media content ID) and a target device identifier (target device ID), receiving the ultrasound 

signal generated by the target device by one or more user devices, determining strength of the ultrasound signal to ensure the one or 

more user devices are within a pre-set distance from the target device, deciphering the media device ID from the ultrasound signal, 

transmitting the media device ID and the user device ID to a central server and delivering the contextual advertisements to the target 

device, wherein contextual advertisements are delivered based on identifying the media content being played by the target device, a 

context in which the media content is being played and one or more user preferences from the one or more user devices. 
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(54) Title of the invention : CRADLE FOR ROCKING AN INFANT 
 

  

(51) International classification  
:A47D 

9/02  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Radhika Patil 
      Address of Applicant :Surakshaa Fairview, A-102, Near Sai 

Baba Ashram, Belathur, Kadugodi, Bangalore-560067, Karnataka, 

India. Karnataka India 

(72)Name of Inventor : 

   1)Radhika Patil 
 

(57) Abstract : 

A cradle with a resonant, high efficiency mechanism for swinging (oscillating) the cradle with multiple swinging styles is described. 

Vertical and horizontal swinging are enabled with a single actuation mechanism. In an embodiment, the actuation mechanism consists 

of a motor with an eccentric load and a motor control system that can control the angular velocity and/or angular position of the motor. 

Use of the eccentric load enables actuation in the vertical and horizontal directions with the single actuation mechanism. For motion 

feedback, the control system uses a motion sensor. A spring system is used as the potential energy storage element for vertical 

resonant oscillations. For horizontal oscillations, the system acts like a pendulum and the potential energy due to gravity is used for 

energy storage. The spring system is designed to ensure that with change in mass of the baby, minimal change in oscillation frequency 

occurs. 
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(72)Name of Inventor : 

   1)Vignesh P. Bhat 
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   3)Prashantha B. 

   4)S Sudhish Rao 

   5)Abhay Gupte 
 

(57) Abstract : 

ABSTRACT A METHOD OF PRODUCING A VARIABLE IMAGE SECURITY TAG• The proposed invention provides a 

simplified and cost-effective method of producing a pattern• that is printed onto a substrate followed by embossing the parallel lines 

over the text/images and thus authenticating a product. The process involves printing of a unique pattern directly on a flexible 

substrate such as paper, paper board, plastic sheets etc. The pattern is produced by overlapping various individual numbers and 

texts/images forming over embossed with special pressing tools/die containing special lines to form a raised line structure over the 

pattern. The pattern thus produced can be seen clearly only at an inclination of a ranging between 0° to 30° and Ã ranging between 

150 ° to 180 °. The number viewed in the pattern• at inclined angle is called as latent image•. Figure 1 on sheet no. 1 of the drawings 

may accompany the abstract when published. 
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   4)RAMACHANDRAN, Nivash Kumar  
 

(57) Abstract : 

ABSTRACT The invention comprises methods, systems and computer programs for providing context based assistance to a control 

system operator. The invention comprises (i) detecting a first instance of a control system event, (ii) determining event complexity 

corresponding to the first instance of the control system event, and (iii) responsive to event complexity exceeding a predefined 

complexity threshold: (a) retrieving a set of operator inputs received at a control system in response to a detected second instance of 

the control system event, wherein the second instance of the control system event was detected prior in time to the detected first 

instance of the control system event, and (b) communicating to the control system operator, information identifying a set of operator 

inputs for responding to the detected first instance of the control event, wherein the identified operator inputs are a sub-set of the 

retrieved set of operator inputs. 
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(57) Abstract : 

The present invention is to provide a new process for preparing enantiomerically pure 3-biphenyl-2-aminopropan-t-ol or (R) phenyl 

alanine derivatives and their conversion toN-acyl derivatives of biphenyl alanine followed by conversion toNEP inhibitors such as 

biaryl substituted 4-amino-butyric acid amide derivatives. 
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(57) Abstract : 

The effectiveness of any software system is the extent to which it satisfies the utility that forms the basis of the design phase. In 

general the Requirement Engineering (RE) process involves determining the end goal by identifying stakeholders and their 

requirement. Compiling this requirement into documents that can be analyzed, modified, and implemented. The primary characteristic 

of RE process is the development of any complex software system to recognize the needs of that system and to identify the intended 

external behavior of the changing requirement. A strong and robust building needs a sound foundation. This analogy can be extended 

to the software engineering process where the requirement engineering process is considered as the foundation for the development of 

any software products. Hence, it is imperative that novel and efficient requirement engineering process model should be developed. 

The proposed Q Model for requirement engineering process attempts to find an improvement to conventional and tested models which 

are Waterfall, Spiral and Agile methodology in such a way that the advantages of the existing models are effectively incorporated into 

the system and at the same time trying to bridge the gap and overcome the disadvantages by automating the process and segregating 

the requirements into different domains which is a breakthrough in the RE process. The proposed framework is a constructive and 

productive model for Requirement engineering process, it is an enhanced form of Agile methodology and it identifies the requirement 

from the stakeholder and checks for the feasibility study in effective way. Once the requirements are checked for the feasibility, the 

proposed model identifies the domain specific requirement, a prototype i.e. executable system model to the user for understanding the 

system which has to be buiit and finally the requirements are verified and validate before we move to the next phase in the Software 

Development Life Cycle (SDLC). 
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(57) Abstract : 

Digital data is very important in current world. With internet, cloud storage and most importantly the usage of digital gadgets like 

laptops, MP3 players and cellular phones,data usage has seamlessly integrated in our routine. Irrespective of the form of usage,there 

will be memory constraints. Data may be lost if the user decides to delete it or accidentally does so or because of equipment 

malfunction. Later again, if the user feels that the same data is required, it will not be possible to fetch it back unless a backup has 

been taken. Many data recovery centres charge unreasonable fee to recover data and the online software come with their tags. Tn such 

scenarios, a recovery software would be a boon. Data is technically stored on digital media. Data recovery Software will recover data 

from a plug and play device like a pendrive/flash drive which uses Universal Serial Bus(USB) technology. The logical structure of any 

drive has a boot sector, an index followed by data. The proposal is to recover data by obtaining information about deleted files through 

the index. While deleting, the deleted flag for that file in the index is marked true, but the data itself remains, intact. In situations 

where data has been deleted, this index section is used to fmd the location of data and recover it. Data recovery Software is a software 

which can recover documents, images and media from a pendrive. Data recovery Software aims to be user friendly, hence a user 

interface will be provided to assist the user to make ones choice. The percentage of data recovered is maximized by the efficient use of 

file carving algorithm which is a better alternative to low level scan and undelete. Additional functionality for providing partition 

repair along with support for archived files can be implemented. With Data recovery Software, one of the important things is to realize 

that all may not be lost and data might still be there even after a file deletion or drive format which is useful in todays world where 

many memories and contacts are stored digitally. 
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(57) Abstract : 

Abstract A wearable ECG system includes a plurality of electrodes; a multiplexor, the multiplexor including an input port, two output 

ports, and a control port, the input port of the multiplexor being connected with the electrodes; an analog detection module being 

connected with one output port of the multiplexor; a digital detection module being connected with the other output port of the 

multiplexor; a processor being connected with the control port of the multiplexor and the digital detection module; and a motion 

detection module connected with the processor and configured to detect acceleration of the wearable EC system and output an 

electrical signal accordingly. The processor is configured to receive the electrical signal from the motion detection module, and 

control the multiplexor to selectively transmit output of the electrodes to the analog detection module or the digital detection module 

based on the electrical signal. 
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(57) Abstract : 

The present disclosure provides a framework for adaptive resource handling of applications being executed in distributed systems so 

as to ensure efficient resource utilization. The present disclosure provides a framework: to enable a client to participate in identifying 

application uniquely using tags such that resource adaptation is more effective, to collect and store resource statistics for an 

application task against various parameters, to monitor resources done based on historical statistics collected, to resource management 

is done based on historically identified resource usage limits, and if exact match for the records are not found then based on 

confidence score the limits are identified, and to enable each resource manager (RM) agent to receives the workers to be launched 

with both limits: given by the application (hard limit) and by the historical statistics (soft limit). (TO BE PUBLISHED WITH 

FIGURE 5) 
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(57) Abstract : 

In one implementation, the application resilience system is disclosed. The monitoring engine of the framework monitors the 

application and captures the data associated with the application. The analysis module of the framework analyzes the data captured to 

associate an event retrieved from the data captured with an action in a pre-stored template; execute the action associated to the event 

as specified in the pre-stored template; and thereby identify a status of the application. The self-learning module of the framework is 

configured to fetch the data captured, the event retrieved from the data captured, the action associated with the event retrieved the 

action executed by the analysis module, and store in a repository. The notification module of the framework having at least one 

notification template storing at least one value and is configured to notify at least the status of the application. (TO BE PUBLISHED 

WITH FIGURE 1 & 3) 
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(57) Abstract : 

PRINTERS AND/OR PRINTER SETTINGS RECOMMENDATION BASED ON USER RATINGS ABSTRACT 

In one example, a server is disclosed, which includes a communication interface to obtain printer data and attribute data associated 

with a plurality of print jobs that has been processed by at least one printer and obtain a user rating corresponding to each of the 

plurality of print jobs. Further, the server may include an analyzing unit to determine a predictive model by analyzing the user ratings, 

printer data and attribute data corresponding to each print job of the plurality of print jobs. Furthermore, the server may include a 

recommendation unit to recommend a printer, printer settings or combination of the printer and printer settings based on a given print 

job using the predictive model. [Fig. 1] 
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(57) Abstract : 

In this paper, a new method for the detection of body motion and Heart beat monitoring using MEMS sensors. Whenever the body 

motion of the person is detected the information is given to the care taker to safeguard the elderly peoples. Here we are using the 

combinational integrated sensor system with .  MEMS sensors to sense the heart rate and the variation in the heart rate to give the 

exact result. The entire system is embedded into a small unit which is synchronizing with the mobile device of the care taker which 

indicates them that the elderly person is in the normal or abnormal condition. The indication will be indicated through the   IP-address 

of the device. Here we are using the QRS complex detection algorithm which is used to identify the different condition of the heart 

functioning. Here we are designing and simulating the motion detecting of the elderly peoples using the Arduino software and the 

proteus software. Keywords: wearable  sensor,  MEMS  Sensor,  home  healthcare,  integrated sensors system, RR interval, cc3200, 

Arduino software. 
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(57) Abstract : 

In one example, a method is disclosed in which a user may be enabled to scan a hint associated with a query via an application in an 

electronic device. The hint may include unreadable data and provided at a predefined location on a medium. Further, readable data 

may be generated by the application from the scanned hint. The readable data may include information to assist in comprehending the 

query. Furthermore, the readable data may be rendered by the application on at least one of a physical medium and a display of the 

electronic device. [Fig. 1] 
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(57) Abstract : 

The invention provides a method for preparation of a nanogel for managing Holotrichia Consanguinea, the method comprising the 

steps of selecting an aromatic based gelator, adding a volatile active agent to the aromatic based gelator to obtain a mixture, heating 

the mixture to obtain a homogeneous solution and cooling the homogeneous mixture to obtain a nanogel. The invention also provides 

a nanogel for managing Holotrichia Consanguinea comprising of an aromatic based gelator and a volatile active agent. A device for 

managing Holotrichia Consanguinea incorporating the nanogel is also provided. 
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(57) Abstract : 

Aspects of the present application relate to solid forms of Lumacaftor and processes thereof. Specific aspects of the present application 

relate to crystalline form SV1, SV2, SV3, SV4 and processes for their preparation thereof. 
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(57) Abstract : 

ABSTRACT System and method for establishing first-to-answer call in Mission Critical Push to Talk communication Embodiments 

herein provide a system for establishing a first-to-answer call in a Mission Critical Push to Talk (MCPTT) communication. The 

system includes a MCPTT originating client configured to initiate a first-to-answer call and send a first-to-answer call request to a 

MCPTT server. The system includes the MCPTT server configured to receive the first-to-answer call request from the MCPTT client. 

Further, the MCPTT server is configured to send the first-to-answer call request to a plurality of MCPTT recipient clients. The 

MCPTT server is configured to receive a first-to-answer call response from one or more candidate MCPTT recipient clients. The 

MCPTT server is configured to send the first-to-answer call response to the MCPTT originating client. Further, the MCPTT 

originating client is configured to receive the first-to-answer call response from the MCPTT server and establish a media plane with 

the one or more candidate MCPTT recipient clients through the MCPTT server. FIG. 1 
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(57) Abstract : 

A novel nano composite (ZnO2 / polypyrrole) has been synthesized, characterized and employed for degradation of dyes present in an 

effluent. Our product exhibits 100% degradation in dark (20 min) and in light (< 10 min) for the same concentration ( 10-5M) as in 

literature. 
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(57) Abstract : 

The present disclosure relates to a method and apparatus for processing of multi-dimensional read back signal from magnetic 

recording or optical, physical data recording so as to reduce/control Inter Symbol Interference (ISI) and noise within acceptable limits. 

The method is based on Partial Response Maximum Likelihood (PRML) detection and takes care of time varying channel 

conditions. In an embodiment, the filter coefficients of both the equalizer and the partial response (PR) target are jointly adapted to 

account for the channel condition for both separable and non-separable targets thus reducing signal detection complexity. In an aspect, 

the disclosure provides an apparatus that incorporates an adaptation engine along with the equalizer and the PR target that updates 

filter coefficients of both the equalizer and the PR target following the formulated mathematical equations. 
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(57) Abstract : 

Presently Tender coconut is trimmed by piercing the top soft side and taper trimming in the hard bottom by manual operation. This is 

being replaced by a mechanical process using a soft holding mechanism and taper trimming at both sides. In the present invention the 

Tender Coconut is clamped with rotating three pivotal jaws having round sharp edges at both ends which will fit into the three humps 

of Tender Coconut at both fixed power driven side and spring loaded movable arm. The movable arm is spring suspended for locking 

the Tender Coconut and moved by a lever attached to a spring loaded pedal, which will release the spring loaded pin which is engaged 

with a fixed Rack, to hold the Tender Coconut in position and after the arm rests in Tender coconut due to the spring return of pedal 

the spring loaded pin will be engaged with Rack for positive locking to avoid the further crushing of Tender Coconut during 

Trimming. It has three Blades one for cylindrical trimming and two for side trimming which is operated by a rotating sliding gear 

operated through hand lever. For cylindrical trimming the sliding gear is engaged to the rotating arm which has straight blade and after 

trimming the blade will be released by sliding the gear to the middle position. For sides trimming the sliding gear is engaged to the 

Swing Arm which will push both side spring loaded taper cutting Blade base attached with the edge cutting blade base. When edge 

cutting blade base hits the frame further push of Swing Arm will rotate the side taper trimming blades for taper trimming. After 

trimming the sliding gear will be moved manually to the middle for releasing all the blades. The movable arm side trimming will be 

guided with respect to the moving arm locking position for controlling the height of trimmed Tender Coconut. 
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(57) Abstract : 

The invention relates to a foldable handle for cookware and containers/vessels. The handle is operable between a first extended 

elongate configuration and a second retracted folded configuration through a hinge and groove arrangement with three segmental 

portions. The said handle arrangement is novel in the arrangement that third segment slides from first position to second position and 

vice versa between the first and second segments along the cavity of second segment such that in one position of the third segment the 

first insert guide portion of the third segment is enclosed within the first guide groove of the first segment, and also the first and 

second segments are hinged in flush such that the first segment and the second segment are extending continuous abuttingly and 

cooperatively along an axis and in second position of third segment the first insert guide portion of the third segment is retracted away 

from the first guide groove portion of the first segment and also the second segment is hinged at an angle with respect to first segment 

such that second segment is substantially collapsed over the first segment and extending inwardly towards the inside of the container. 
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(57) Abstract : 

ABSTRACT System and method for managing audio cut-in policy in MCPTT communication Embodiments herein provide a method 

and system for audio cut-in functionality in Mission Critical Push-To-Talk (MCPTT) system. The method includes receiving, by a 

floor control server, a floor request message from a primary floor participant while the floor is granted to a secondary floor participant 

for a media transmission. Further, the method includes applying, by the floor control server, the audio cut-in policy. Furthermore, the 

method includes granting, by the floor control server, the floor to the primary floor participant. FIG.4 
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(57) Abstract : 

The present invention discloses an apparatus and method for recovery in nonvolatile memory based databases. In one implementation, 

when a memory format of a non-volatile random-access memory (NVRAM) is being changed due to allocation of a new block or de-

allocation of any existing block, a hint is generated and stored in the NVRAM. The hint enables a recovery thread to know a type of 

operation that was in progress when the memory format was changed. The thread backtracks to at least one database, therein to at least 

one block allocation and the associated details. The backtracked data from the block is either allocated or freed or recovered based on 

the change detected. The NVRAM is logically divided into memory blocks of predetermined size, wherein each of the memory blocks 

comprises a header portion, an undo information portion, an undo record portion, a data directory portion, and a data portion. (TO BE 

PUBLISHED WITH FIGURES 2 & 4) 
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(57) Abstract : 

The present invention is a prop stand retractor and extender of a two-wheeler which works automatically. Thus, avoids an accident 

caused by the rider,overlooking the retraction of the prop stand 3. A bi-directional motor 10 capable of rotating the worm 7 in both a 

clockwise and an anti-clockwise direction is being used for retraction and extension of the prop stand 3. The required amount of 

torque for the motor 10 is obtained from a worm gear train that also helps the prop stand 3 at retracted position by self-locking. A 

wheel speed sensor 6 is applied to acquire the actuation input signal from the gearbox. The mechanism can be applied for scooters, 

motorcycles, and mopeds, and is very helpful for riders of short height. fig-4 
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(57) Abstract : 

NOVEL POLYMORPHIC FORMS OF ((1S,2S,3S,4R,5S))-2,3,4-(TRIS-BENZYLOXY) -5-(4-CHLORO-3-(4-ETHOXY-

BENZYL)PHENYL)-6,8-DIOXA-BICYCLO[3.2.1]OCT-1-YL-METHANOL ABSTRACT The present invention relates to novel 

polymorphs of ((1S,2S,3S,4R,5S))-2,3,4-(tris-benzyloxy)-5-(4-chloro-3-(4-ethoxy-benzyl)phenyl)-6,8-dioxa-bicyclo[3.2.1]oct-1-yl-

methanol of formula (I) useful in the preparation of Ertugliflozin of formula (II). (I) wherein Bn refers to benzyl. The invention also 

relates to process for the preparation of crystalline Form G of ((1S,2S,3S,4R,5S))-2,3,4-(tris-benzyloxy)-5-(4-chloro-3-(4-ethoxy-

benzyl)phenyl)-6,8-dioxa-bicyclo[3.2.1]oct-1-yl-methanol of formula (I) and characterized by X-ray powder diffraction pattern peaks 

selected form 5.7, 14.0, 15.6, 15.9, 17.3, 18.8, 19.7, 19.8, 23.0 ±0.2° 2. This compound of Formula I is a useful intermediate in the 

preparation of Ertugliflozin, which is used in the treatment of type 2 diabetes mellitus. 
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(57) Abstract : 

ABSTRACT CONTROL SYSTEM FOR A RADIATOR COOLING FAN AND A METHOD THEREOF This invention is a control 

system for a radiator cooling fan and a method thereof for a motorcycle to avoid rider discomfort under different traffic conditions. 

The system comprises an electronic control unit (ECU) (10) for controlling electrical and electronic parts of an engine, a coolant 

temperature sensor (40), a cooling fan controlled by the ECU (10) to force the atmospheric air to cool a radiator through which a 

coolant fluid is circulating after absorbing the heat from the engine, a vehicle speed sensor (60) and an engine speed sensor (50). A 

motor controlled by the ECU (10) is used to operate the cooling fan. The ECU (10) receives inputs from the vehicle speed sensor and 

coolant temperature sensor to manage the motor. The system can be applied to a two wheeler radiator cooling fan. To be published 

with Figure 2 

  

No. of Pages : 15 No. of Claims : 7 



 

 

                                               The Patent Office Journal No. 03/2018 Dated 19/01/2018                             2741 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201641024374 A 

(19) INDIA  

(22) Date of filing of Application :15/07/2016 (43) Publication Date : 19/01/2018 

  

(54) Title of the invention : PRINTABLE CONTENT PROVISION CAPABILITIES MESSAGES 
 

  

(51) International classification  
:G06Q 

30/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)HEWLETT -PACKARD DEVELOPMENT COMPANY, 

L.P. 
      Address of Applicant :11445 Compaq Center Drive W., 

Houston, TX 77070, United States of America U.S.A. 

(72)Name of Inventor : 

   1)KRISHNASWAMY R  

   2)SAJAL KUM DAS  

   3)SHAKTI AMARENDRA  

   4)ANURADHA ASURI  

   5)SIVAKAMI VELUSAMY  
 

(57) Abstract : 

In one example of the disclosure, a capabilities message is received from each of a set of computing devices, the capabilities message 

indicative of whether the computing device can provide printable content. Capabilities data, indicative of printable content provision 

capabilities for each of the set of computing devices, is stored. A display of printable content capabilities for the set of computing 

devices is caused. Responsive to a user selection of a first computing device that can provide printable content, printable content is 

obtained from the first computing device and printing of the printable content is caused. [FIG. 1] 
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(57) Abstract : 

The various embodiments of the present invention disclose a method and apparatus for creating an interactive multi-dimensional 

custom anatomical model, the method comprises steps of obtaining one or more medical image modalities corresponding to an 

anatomical region of interest of a subject, receiving a selection of one or more shape primitives from a palette of shape primitives 

corresponding to the anatomical region of interest of the subject, and manipulating the shape primitive automatically to geometrically 

match the selected shape primitive with one or more medical image modalities representing the anatomical region of interest of the 

subject. Figure 1 
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(57) Abstract : 

An aspect of the present disclosure provides a Plastic Reinforced Lead Conductor (PRLC) for its utility in fabrication of lead-acid 

batteries, said Plastic Reinforced Lead Conductor (PRLC) includes a thin lead conductor in substantially sheet form, and a mesh 

affixed to at least a part of said thin lead conductor on at least one of its opposing surfaces to provide reinforcement to said thin lead 

conductor, wherein said mesh is made of a material, substantially resistant to any or a combination of acid and oxidation, and wherein 

said mesh is athin perforated and ribbed mesh made of a plastic material.The present disclosure also provides a method for 

manufacturing Plastic Reinforced Lead Conductor (PRLC) and high energy density lead-acid batteries made therewith. 
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(57) Abstract : 

An aspect of the present disclosure provides a nano-structured substrate, substantially transparent to an incident light, for utilization in 

fabrication of light harvesting devices, said nano-structured substrate including: a first surface facing the incident light; and a second 

surface facing away from the first surface and substantially coplanar with said first surface; wherein, said second surface comprises a 

plurality of dome shaped protrusions. Another aspect of the present disclosure relates to a method of preparation of a substantially 

transparent nano-structured substrate by soft lithography based two-step moulding process. Another aspect of the present disclosure 

provides a light harvesting device including a nano-structured substrate with a plurality of dome shaped protrusions on a surface 

facing away from the incident light. 
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(57) Abstract : 

A process for production of a medium for isolating and proliferating biodegradable strains of microbial population, such microbial 

population occurring in a contaminated source, comprising of: adding CSE ; to water; along with a pesticide; such pesticide 

determined from the pesticide used   in the contaminated site; adding contaminated source to the aforementioned mix; determining the 

pH of the contaminated source; comparing the pH of the resultant mixture to the pH of the contaminated source; adding a pH buffer to 

the said mixture if the pH value differs;   storing the resultant mixture undisturbed in a container at ambient temperature for a 

predetermined time; resulting in growth of the microorganism population in a medium; setting up controls without adding any 

predetermined quantity of contaminated source to the mixture; the control mixture comprising of adding CSE to water along with a 

pesticide; such pesticide determined from the pesticide used in the contaminated site; observing controls; recording the increase in 

microbial population growth as well as the biodegrading efficiency of the microorganisms. 
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(57) Abstract : 

In one example, an apparatus is disclosed, which includes a display unit to display a 3D object, a set of sensors to track movement of 

users hands, a gesture recognition unit to determine users gesture based on tracked movement of the users hands, and a gesture 

controller to transform a shape of the 3D object based on the userÊs gesture. The display unit may display the transformed 3D object. 

[Fig. 2] 
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(57) Abstract : 

ABSTRACT A System and Method Facilitating the Process of Meditation Asystem and method to carry out a process of meditation. 

The present invention talks about Bhramari, humming 208 based meditation. The method includes playing of a pre-defined hummed 

musical notes 204, where the musical notes 204 are preferably Hindustani musical notes based on ĕthaatsÊ. The method further 

includes humming 208 of broadcasted ĕthaatÊ in the same order that it is broadcasted. The present invention talks about implanting 

ancient Hindustani musical thaats within Bhramari meditation <Fig. 2> 
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(57) Abstract : 

[058] DETECTION OF CLOSED AC VENTS [059] The present disclosure relates to AC unit of passenger carriers that because of 

their size incorporate plurality of air vents with individual means to regulate air flow. Closing of majority or all vents 104 results in 

undesirable noise and increased power consumption. The disclosure provides detection of state of majority of vents 104 based on build 

up in pressure in duct 108 as a result of closure of majority of vents 104 and regulating AC unit output by a controller 302. One or 

more sensors 402 in the duct 108 and cabin 106 can detect such pressure build up based on an absolute value of pressure in duct 108 

or based on difference in air pressure in duct 108 and cabin 106. In an alternate embodiment detection of the pressure build up can be 

based on power consumption by blower of the AC unit 102. (Figure 4) 
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(57) Abstract : 

Abstract The present invention relates to crystalline forms of N-[6-(cis-2,6-dimethylmorpholin-4-yl)pyridine-3-yl] -2-methyl-4Ê-

(trifluoromethoxy) [1,1Ê-biphenyl]-3-carboxamide phosphate salts and process for the preparation thereof, represented by the 

following structural formula: 
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(57) Abstract : 

A device may receive group information, associated with performing application maintenance, that includes information 

corresponding to one or more resources, associated with performing the application maintenance, and information associated with one 

or more shifts of the one or more resources. The device may receive ticket information, associated with performing the application 

maintenance, that includes priority information associated with one or more ticket types associated with performing the application 

maintenance. The device may simulate, based on the group information and the ticket information, performing the application 

maintenance to determine a simulation result. The simulation result may include information associated with one or more predicted 

performance metrics associated with performing the application maintenance. The device may provide the information associated with 

the one or more predicted performance metrics. 
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(57) Abstract : 

Techniques for electromagnetic modelling of EM structures are described. Krylov subspace of a second EM structure (104, 504) is 

augmented with Eigen vectors of a first EM structure (102, 502) to form an augmented space. The second EM structure (104, 504) is a 

design variant of the first EM structure (102, 502) and the first EM structure (102, 502) is already EM modelled and simulated. 

Thereafter, MaxwellÊs equations for the second EM structure (104, 504) are solved using the augmented space. 
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(57) Abstract : 

Examples describe mechanisms for maintaining consistent subscriber data on geo-redundant subscriber databases. In an example, a 

request to perform an operation related to subscriber data may be received on a subscriber database, wherein the subscriber database 

may be a geo-redundant deployment of a separate subscriber database. The connectivity status of a synchronization link between the 

subscriber database and the separate subscriber database may be determined. In response to the determination that the connectivity 

status of the synchronization link between the subscriber database and the separate subscriber database is disconnected, the request to 

perform the operation related to the subscriber data on the subscriber database may be denied. [FIG. 1] 
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(57) Abstract : 

ABSTRACT YARN SUPPLYING BOBBIN DIRECTION CHANGING DEVICE AND YARN SUPPLYING BOBBIN 

DISCHARGING DEVICE A bobbin direction aligning device (6) changes a direction of a bobbin (3) and feeds the bobbin 

downstream of a supply path (69). A core tube (4) of the bobbin has a large diameter end portion (4a) and a small diameter end portion 

(4b). The bobbin direction aligning device includes a pair of core tube guiding sections (63), a bobbin detecting sensor (97), and a path 

changing operation section (98). The core tube guiding sections guide the large diameter end portion and the small diameter end 

portion of the bobbin respectively. The bobbin detecting sensor detects a state of the bobbin that is arranged in the core tube guiding 

sections. The path changing operation section performs, based on a detection result of the bobbin detecting sensor, an operation of 

changing the supply path of the bobbin. Most Illustrative Drawing: FIG. 8 
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(57) Abstract : 

A system and method for providing a packaged electronics module (10) having a dry film battery (18) incorporated therein is 

disclosed. The packaged electronics module (10) includes a first dielectric layer (20), at least one electronic component (12, 14, 16) 

attached to or embedded in the first dielectric layer (20), a dry film battery (18) formed on the first dielectric layer (20), and metal 

interconnects (40) mechanically and electrically coupled to the at least one electronic component (12, 14, 16) and the dry film battery 

(18) to form electrical interconnections thereto. Electronic components (12, 14, 16) in the form of a MEMS type sensor (12), 

semiconductor device (14) and communications device (16) may be included in the module along with the battery (18) to provide a 

self-powered module capable of communicating with other like packaged electronics modules. FIG. 1A&1B 
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(57) Abstract : 

Title: METHOD AND APPARATUS FOR CHANGING BACKGROUND COLOR OF TOOLBAR WITH DOMINANT COLOR 

OF PICTURE• ABSTRACT The present invention provides a method and an apparatus for changing a background color of a toolbar 

with a dominant color of a picture. The method includes: transparentizing a background color of a toolbar of a currently running 

application; extracting a dominant color of a picture currently displayed on a user interface the application; and using the extracted 

color as the background color of the toolbar, and displaying the extracted color. In addition, the method further includes: automatically 

changing a button color of the toolbar according to the changed background color of the toolbar. According to the method or the 

apparatus provided in the present invention, display of an overall effect of an interface is more harmonious, and subject content is 

more obvious, thereby improving an effect of interface immersive experience. 
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(57) Abstract : 

The method and the apparatus serve for the production of compressed nitrogen and liquid nitrogen by cryogenic separation of air in a 

distillation column system having a high-pressure column (9) and a low-pressure column (10) and also a main condenser (11) and a 

low-pressure-column top condenser (12) which are both designed as condenser-evaporators. Air (AIR) is compressed in a main air 

compressor (2), purified (6), cooled in a main heat exchanger (8) and introduced (8) into the high-pressure column (9). A first part 

(44) of the gaseous top nitrogen from the low-pressure column (10) is drawn off as a first compressed nitrogen product (18, 19, 

PGAN). A second part (45) of the gaseous top nitrogen of the low-pressure column (10) is at least partially condensed in the 

condensing space of the low-pressure-column top condenser (12). The vapour produced in the evaporating space of the low-pressure-

column top condenser (12) is drawn off as a residual gas stream (26) and is expanded in a work- performing manner in a first 

expansion machine (28). A second compressed nitrogen stream (17) from the top of the high-pressure column (9) is expanded in a 

work-performing manner in a second expansion machine (41), and is then drawn off as a second compressed nitrogen product (43, 19, 

PGAN). A part (47) of the nitrogen (46) condensed in the low-pressure-column top condenser (12) is drawn off as a liquid nitrogen 

product (PLIN). (Figure 1) 
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(57) Abstract : 

An apparatus comprises a switchgear (5) having at least one couple of stationary conducting terminals (6) and a switching device (3), 

such as a circuit breaker, having at least one couple of corresponding movable conducting terminals (2). The switching device (3) is 

movable with respect to the switchgear (5) along a connection/disconnection direction (CD) between a connection position, wherein 

the switching device (3) is electrically and mechanically connected to the switchgear (5) by engagement of the movable conducting 

terminals (2) with the corresponding stationary contacting terminals (6) by means of contact assemblies (1) coupled either to the 

movable conducting terminals (2) or to the stationary conducting terminals (6), and a disconnection position, wherein the switching 

device (3) and the switchgear (5) are electrically and mechanically disconnected. The apparatus further comprises at least one 

vibration-limiting device (7) integrally coupled to either one movable conducting terminal (2) of said at least one couple of movable 

conducting terminals or to one corresponding stationary conducting terminal (6) of said at least one couple of stationary conducting 

terminals and conformed such that: - when the switching device (3) is approaching the connection position moving along said 

connection/disconnection direction (CD), the vibration-limiting device (7) does not interfere with the other of the one movable 

conducting terminal (2) or the one corresponding stationary conducting terminal (6); - when the switching device (3) is in the 

connection position, in case of vibrations of the one movable conducting terminal (2) transversal to said connection/disconnection 

direction (CD), the vibration-limiting device (7) interferes with the other of the one movable conducting terminal (2) or the one 

corresponding stationary conducting terminal (6) so to limit the vibrations amplitude. (Figure 5a) 
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(57) Abstract : 

Methods, apparatus, systems and articles of manufacture are disclosed to provide wind turbine control and compensate for wind 

induction effects. An example method includes receiving wind speed data from a Light Detecting and Ranging (LIDAR) sensor. The 

example method includes receiving operating data indicative of wind turbine operation. The example method includes determining an 

apriori induction correction for wind turbine operating conditions with respect to the LIDAR wind speed data based on the operating 

data. The example method includes estimating a wind signal from the LIDAR sensor that is adjusted by the correction. The example 

method includes generating a control signal for a wind turbine based on the adjusted LIDAR estimated wind signal. FIG. 1 

  

 

No. of Pages : 60 No. of Claims : 20 



 

 

                                               The Patent Office Journal No. 03/2018 Dated 19/01/2018                             2759 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201744024337 A 

(19) INDIA  

(22) Date of filing of Application :11/07/2017 (43) Publication Date : 19/01/2018 

  

(54) Title of the invention : ILLUMINATION DEVICE, DISPLAY APPARATUS, AND CONTROL METHOD 
 

  

(51) International classification  

:G09G3/3413; 

G09G3/3426; 

G09G2300/0452;  

(31) Priority Document No  :2016-140646  

(32) Priority Date  :15/07/2016 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  
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(72)Name of Inventor : 

   1)TAKAI, Junji  
 

(57) Abstract : 

An illumination device  includes a first housing, a second housing having a light source, capable of rotating with respect to the first 

housing, a driving unit configured to rotate the  second housing about a  first axis in a first direction and/or a second axis orthogonal to 

the first axis in a second direction, with respect to the first housing, and a display  control  unit configured to  display, on  a display 

unit, information  indicating  an  irradiation direction of light from the light source, wherein the display control unit  

changes information about the  first direction included  in the  information  indicating the  irradiation 

direction displayed  on the display unit, according to  a rotation angle of the second housing in the second direction. 
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(57) Abstract : 

The present invention relates to an adaptive power providing device and a method for adaptively providing power to multiple power 

receiving devices. A power providing device detects at its plugs or ports power drawn by the power receiving devices and adjusts the 

related port power budget if the drawn power consistently grows over time, thereby avoiding overpower switch-off. 
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(57) Abstract : 

(EN)The present invention relates to an interpenetrating polymer network (IPN) material comprising a copolymer of vinylamine-

vinylformamide, and a homo- polymer or a copolymer of at least one monomer selected from acrylamide or derivatives thereof, 

acrylic acid or derivatives thereof, or a mixture thereof forming the IPN material together with the copolymer of vinylamine-vinyl- 

formamide. The present invention further relates to a process for producing the IPN material, and to use of the IPN material in paper 

industry. 
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   7)YOGEV, Ronen 
 

(57) Abstract : 

A method and apparatus are disclosed for coating selected regions of a surface of a substrate with a film. The method comprises the 

steps of: a) providing a continuously moving transfer member having an imaging surface, b) coating the imaging surface of the 

transfer member with individual particles formed of, or coated with, a thermoplastic polymer, c) removing substantially all particles 

that are not in direct contact with the imaging surface to leave a uniform monolayer particle coating on the imaging surface, d) 

exposing selected regions of the coated imaging surface to radiation of sufficient power to render the particles tacky within the 

selected regions, e) pressing the coated imaging surface and the substrate surface against one another, either during or after irradiation, 

to cause transfer to the surface of the substrate of only the regions of the particle coating that have been rendered tacky, the tacky 

regions forming a film, and f) repeating steps b) and c) to apply a fresh monolayer coating of particles to the selected regions from 

which the previously applied monolayer coating was transferred to the substrate surface in step e), to leave the imaging surface again 

uniformly coated with a monolayer of particles. 
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(57) Abstract : 

(EN)An imaging device is disclosed for projecting individually controllable laser beams onto an imaging surface that is movable 

relative thereto in a reference X-direction. The device includes a plurality of semiconductor chips each of which comprises a plurality 

of individually controllable laser beam emitting elements arranged in a two dimensional array of M rows and N columns. The 

elements in each row have a uniform spacing Ar and the elements in each column having a uniform spacing ac. The chips are mounted 

on a support in such a manner that each pair of chips that are adjacent one another in a reference Y-direction, transverse to the X-

direction, are offset from one another in the X-direction, and, when activated continuously, the emitted laser beams of the two chips of 

said pair trace on the imaging surface a set of parallel lines that extend in the X-direction and are substantially uniformly spaced in the 

Y-direction. The chips are arranged in at least one pair of rows on the support, and the alignment of the chips within the pair(s) of 

rows is such that corresponding elements in any group of three adjacent chips in the X and Y-directions lie at the apices of congruent 

equilateral triangles, and the imaging device further comprises a plurality of lens systems each serving to focus the laser beams of all 

the laser elements of a respective one of the chips onto the imaging surface without altering the separation between the laser beams. 

Each lens system may comprise a single gradient index (GRIN) rod, or a plurality of GRIN rods arranged in series with one another. 
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KOUSHIK  
 

(57) Abstract : 

The present invention provides a simple and positive locking mechanism which provides reliable operation and safe operation under 

all conditions, including adverse operational condition, when the user is mindlessly operating the device. According to the present 

invention, a microwave pressure cooker comprises of a container, a cover assembly, a cover gasket, pressure regulators and/or 

pressure indicators and all are constructed of a microwave permeable material. The crucial elements are the container (1), Bottom lid 

(2), Jaws (3), Mini lid (4), Top lid (5), Knob (6), VPI (7) which combined provide the locking and unlocking means of the cooker. 
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   1)Ravi Kumar Midathala  
 

(57) Abstract : 

An indoor tracking system to track a location of a tag in a room. The system comprises of an initiator to initiate the tag, anchors placed 

at the corners of the room to track the location of the tag and to communicate data to a base station and a room intervention device 

provided to change a room identification (ID) and a floor identification (ID). 
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(57) Abstract : 

A rotary compressor and a refrigerating cycle device, which, even in a case of using a blade in which two blade members are 

superimposed, creating a gap at a superimposed part of the two blade members can be prevented and lowering compression 

performance by leakage of working fluid from the gap can be prevented, are provided. In the rotary compressor having a blade which 

is provided in a cylinder 16 so that reciprocating movement can be performed and partitions a cylinder chamber 17 into a suction 

chamber and a compression chamber by making a tip end portion of the blade contact the outer peripheral surface of a roller 19, the 

blade includes two blade members 21, 22 provided so as to be superimposed in an axial direction of a rotary shaft 10, tip end portions 

of the two blade members 21, 22 are made to contact the outer peripheral surface of the roller 19, and the two blade members 21, 22 

are energized by a coil spring 23 so that superimposed portions of the blade members 21, 22 are made in contact. 
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(57) Abstract : 

The present invention discloses an uplink data transmission method and apparatus. The method includes: obtaining, by a first terminal 

device, second uplink data of a second terminal device; performing, by the first terminal device, joint coding processing on first uplink 

data of the first terminal device and the second uplink data to obtain jointly coded data; and transmitting, by the first terminal device, 

the first uplink data to a network device using a first transmission resource, and transmitting the jointly coded data to the network 

device using a second transmission resource different from the first transmission resource. According to the uplink data transmission 

method and apparatus disclosed in the present invention, a transmission delay can be reduced while transmit diversity gains are 

obtained. REFER TO FIGURE 3 
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(57) Abstract : 

This yarn winding system (1) is provided with a spinning frame (3) which forms a yarn supply bobbin (11) and an automatic winder 

(4) which forms a package (15) by winding yarn (14) from the yarn supply bobbin (11). The spinning frame (3) is provided with an 

output unit (31c) which outputs winding information relating to the winding state of the yarn (14) on the formed yarn supply bobbin 

(11). The automatic winder (4) is provided with an acquisition unit (41c) which acquires winding information from the spinning frame 

(3) a winding unit (43b) which unwinds yarn (14) from the yarn supply bobbin (11) and winds the unwound yarn (14) and a control 

unit (52) which controls the winding operation of the winding unit (43b). The control unit (52) determines the winding speed of the 

yarn (14) in the winding unit (33b) on the basis of the winding information acquired from the acquisition unit (41c). 
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(57) Abstract : 

he disclosure relates to a method (30) of handling a hash-tree based data signature. The method (30) is performed in a first device (13, 

13a) and comprises: receiving (31), from a second device (12, 12a, 12b), a data signature generation request, the request comprising 

an indication on type of storage of a generated data signature; generating (32), in response to the data signature generation request, the 

data signature B using a hash-tree based data signing method; and providing (33), to the second device (12, 12a, 12b), a reference C to 

the generated data signature, wherein the generated data signature is obtainable by means of the reference C. The disclosure also 

relates to a method in a second device, corresponding devices, computer programs and computer program products. 

  

No. of Pages : 39 No. of Claims : 26 



 

 

                                               The Patent Office Journal No. 03/2018 Dated 19/01/2018                             2770 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201747046961 A 

(19) INDIA  

(22) Date of filing of Application :28/12/2017 (43) Publication Date : 19/01/2018 

  

(54) Title of the invention : DEVICE FOR GENERATING MESSAGE AUTHENTICATOR 
 

  

(51) International classification  :H04L9/32  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date 

:PCT/JP2015/070287  

:15/07/2015 

(87) International Publication No  : NA  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)MITSUBISHI ELECTRIC CORPORA.TION  
      Address of Applicant :7-3, Marunouchi 2-chome, Chiyoda-ku, 

Tokyo 100- 8310, Japan Japan 

(72)Name of Inventor :  

   1)NAITO, Yusuke 
 

(57) Abstract : 

A message authenticate generating apparatus, taking as input a key K and a message M, generates an i-times-e-bit value E, and divides 

the value E at every e bit to generate values M[l], ..., M[i].  During this, the message authenticator generating apparatus generates the 

value E such that a value M[l] and a value M[i] out of the values M[l], ..., M[i] include at least one of bits of the key K.  The message 

authenticator generating apparatus, where a value S[0] is an arbitrary value, for each integer j of j = 1, ..., i in an ascending order, 

calculates a value R[j] by a function g[j] taking as input a value S[j-1] and a value M[j], and substitutes the calculated value R[j] by a 

substitution function P[j] to calculate a value S[j].  The message authenticator generating apparatus generates an authenticator T for 

the message M with using a value S[i]. 
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(57) Abstract : 

Aspects of the subject disclosure may include, for example, a client node device having a radio configured to wirelessly receive 

downstream channel signals from a communication network. An access point repeater (APR) launches the downstream channel 

signals on a guided wave communication system as guided electromagnetic waves that propagate along a transmission medium and to 

wirelessly transmit the downstream channel signals to at least one client device. Other embodiments are disclosed. 
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(57) Abstract : 

The invention provides novel compounds having the general formula I: (I) wherein R1, X, Z1, L, n, the A ring, the B ring, and the C 

ring are as described herein, pharmaceutical compositions including the compounds and methods of using the compounds. 
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(19) INDIA  
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(54) Title of the invention : A CIRCULATING FLUIDIZED BED BOILER AND A METHOD FOR ASSEMBLING A 

CIRCULATING FLUIDIZED BED BOILER 
 

  

(51) International classification  

:F23C10/10; 

F23J11/00; 

F23M5/08  

(31) Priority Document No  :20165287  

(32) Priority Date  :04/04/2016 

(33) Name of priority country  :Finland 

(86) International Application No 

        Filing Date 
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PCT/FI2017/050197  

:22/03/2017 

(87) International Publication No  :WO 2017/174865  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 
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(62) Divisional to Application Number 
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(71)Name of Applicant :  

   1)SUMITOMO SHI FW ENERGIA OY  
      Address of Applicant :MetsÃnneidonkuja 8, Espoo 02131, 

Finland. Finland 

(72)Name of Inventor : 

   1)LANKINEN, Pentti  
 

(57) Abstract : 

A circulating fluidized bed boiler (10), comprising a rectangular furnace (12), which is horizontally enclosed by sidewalls, comprising 

first and second short sidewalls (14, 14) and first and second long sidewalls (16, 16) multiple particle separators (18, 18) arranged on 

the side of each of the first and second long sidewalls (16, 16), wherein each of the particle separators comprises a vertical gas outlet 

tube (28, 28) for discharging cleaned flue gas from the particle separator; a back pass (20) arranged on the side of the second short 

sidewall (14) of the furnace, the back pass being horizontally enclosed by back pass walls comprising a first back pass wall (32) facing 

the second short sidewall (14) of the furnace; and a horizontally extending cross over duct system (22) directly connected to the 

vertical gas outlet tubes (28, 28) of the particle separators for conducting the cleaned flue gas to the back pass (20), wherein the cross 

over duct system (22) provides a straight gas flow path that is inclined to the side-walls (14, 14, 16, 16) of the furnace (12) from each 

of the vertical gas outlet tubes (28, 28) of the of particle separators (18, 18) to openings (30) in the first back pass wall (32). 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201747047027 A 

(19) INDIA  

(22) Date of filing of Application :28/12/2017 (43) Publication Date : 19/01/2018 

  

(54) Title of the invention : MICROCAPSULES 
 

  

(51) International classification  

:B01J13/02; 

C11D17/00; 

C11D3/50  

(31) Priority Document No  :1511605.6  

(32) Priority Date  :02/07/2015 

(33) Name of priority country  :U.K. 

(86) International Application No 

        Filing Date 

: 

PCT/EP2016/065538  

:01/07/2016 

(87) International Publication No  :WO 2017/001672  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 
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(71)Name of Applicant :  

   1)GIVAUDAN SA  
      Address of Applicant :Chemin de la Parfumerie 5, CH-1214, 

Vernier, Switzerland. Switzerland 

(72)Name of Inventor : 

   1)AUSSANT, Emmanuel 

   2)HARRISON, Ian Michael  
 

(57) Abstract : 

Encapsulated perfume composition comprising at least one aminoplast core-shell microcapsule dispersed in a suspending medium, the 

microcapsule comprising a perfume-containing core encapsulated in a shell, said shell comprising a network of cross-linked 

aminoplast resin, wherein 75-100% of the resin comprises 50-90%, preferably from 60-85%, of a terpolymer and from 10-50%, 

preferably from 10-25%, of a polymeric stabilizer; the terpolymer comprising: (a) from 20  35 wt%, preferably 22  30 % by weight of 

moieties derived from at least one triamine, (b) from 30  60 wt%, preferably 40  55 % by weight of moieties derived from at least one 

diamine, (c) from 20  35 wt%, preferably 22  30 % by weight of moieties derived from the group consisting of alkylene and 

alkylenoxy moieties having 1 to 6 methylene units, preferably to 4 methylene units and most preferably 1 methylene unit. The 

encapsulated perfume composition is useful for the storage and dissemination of fragrance in various products, such as laundry 

products and fabric care products. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201747047075 A 

(19) INDIA  

(22) Date of filing of Application :28/12/2017 (43) Publication Date : 19/01/2018 

  

(54) Title of the invention : WASHING MACHINE 
 

  

(51) International classification  :F25B 1/04  

(31) Priority Document No  :2015-117789  

(32) Priority Date  :10/06/2015 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date 
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PCT/CN2016/085230  

:08/06/2016 

(87) International Publication No  : NA  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 
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(71)Name of Applicant :  

   1)AQUA CO., LTD  
      Address of Applicant :2-1-1, Marunouchi, Chiyoda-ku Tokyo, 

Japan 100-0005. Japan 

   2)QINGDAO HAIER WASHING MACHINE CO., LTD.  
(72)Name of Inventor : 

   1)TSUJINO, Yoshinori 
 

(57) Abstract : 

Provided is a washing machine which can correctly and automatically detect an actual amount of washings in a washing drum as a 

load at every time regardless of an amount and state of the washings. The washing machine (1) includes: a dewatering drum (4) 

provided with an impeller (5) in a free rotation manner; a driving part (6) for rotating the impeller (5); an inertial rotation number 

detection part (26) for detecting a number of turns of inertial rotation of the impeller (5), i.e., an inertial rotation number, after the 

driving part (6) stops driving; and a control part (70) for controlling the driving part (6) and the inertial rotation number detection part 

(26) and detecting the amount of the washings (A) in the dewatering drum (4) as a load according to the inertial rotation number. In 

the case of determining that a detection result of the inertial rotation number detection part (26) satisfies a specified condition, the 

control part (70) enables the driving part (6) to drive again; and the inertial rotation number detection part re-detects the inertial 

rotation number of the impeller, and detects the load according to the detection result and the previous detection result. FIG.4 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201747047121 A 

(19) INDIA  

(22) Date of filing of Application :28/12/2017 (43) Publication Date : 19/01/2018 

  

(54) Title of the invention : FULLY AUTOMATIC WASHING MACHINE 
 

  

(51) International classification  :D06F 37/28  

(31) Priority Document No  :201510342665.5  

(32) Priority Date  :14/06/2015 

(33) Name of priority country  :China 

(86) International Application No 

        Filing Date 

:PCT/CN2015/097571  

:16/12/2015 

(87) International Publication No  :WO/2016/201932  
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Number  
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   1)QINGDAO HAIER WASHIN G MACHINE CO., LTD.  
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Qingdao, Shandong 266101, China. China 

(72)Name of Inventor : 

   1)LV, Peishi 

   2)YANG, Lin  

   3)WANG, Xiumei 

   4)XUE, Kai  

   5)JIANG, Tongchun  
 

(57) Abstract : 

A fully automatic washing machine, comprising a housing (1), a control panel seat (2) and an upper cover (3). The control panel seat 

(2) is located at the upper portion of the housing (1) and is provided with a laundry-loading opening (7); the upper cover (3) is 

rotatably arranged on the control panel seat (2) so as to open or to seal the laundry-loading opening (7); the washing machine is 

characterized by having arranged on the upper portion of its forward face an integrated display and control knob (4); when in closed 

position, the upper cover (3) serves as the entire top surface of the washing machine. By means of the use of an integrated display and 

control knob (4) instead of the existing mode of a control knob and a display panel, the entire control panel panel can be replaced, thus 

simplifying the outward appearance; arrangement of said integrated display and control knob (4) on the upper portion of the forward 

face of the washing machine occupies no space on the top of the control panel seat (2); that the upper cover (3) of the laundry-loading 

opening constitutes the entire top surface of the washing machine provides for a larger laundry-loading opening (7). The programs and 

display content corresponding to the integrated display and control knob (4) can be modified by a background controller, while 

hardware compatibility is strong and offers convenience of use without changing user habits. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201747047153 A 
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(54) Title of the invention : FLUORESCENT CONJUGATES 
 

  

(51) International classification  :A61K 31/473  

(31) Priority Document No  :15170617.3  
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(86) International Application No 
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:02/06/2016 

(87) International Publication No  
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(61) Patent of Addition to Application 

Number  
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(62) Divisional to Application Number 
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(71)Name of Applicant :  

   1)SURGIMAB S.A.S. 
      Address of Applicant :l0 Parc Club du MillÃnaire 1025 

Avenue Henri Becquerel, 34000 Montpellier, France France 

(72)Name of Inventor : 

   1)CAILLER, Francoise 

   2)FRAMERY, BÃrÃnice  
 

(57) Abstract : 

The invention provides a conjugate with fluorochrome moiety F coupled to a targeting moiety T. Moiety F is described by formula (I), 

and the targeting moiety T is characterised in that it has affinity to a tumour marker, such as an antibody or antibody fragment. The 

conjugate may be used for tumour diagnostics including photodetection of tumour nodules during resection surgery. 
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(19) INDIA  
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(54) Title of the invention : PEPTIDE FOR PREVENTING OR TREATING INFLAMMATORY DISEASES AND USE THEREOF 
 

  

(51) International classification  :C07K 7/06  

(31) Priority Document No  :10-2016-0028227  

(32) Priority Date  :09/03/2016 

(33) Name of priority country  :Republic of Korea 

(86) International Application No 

        Filing Date 

:PCT/KR2017/002116  

:27/02/2017 
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(71)Name of Applicant :  

   1)BIO PEP CO., LTD. 
      Address of Applicant :SungdoVentureTower,Samseong-dong) 

3, 42, Yeongdong-daero 106-gil, Gangnam-gu, Seoul 06172, 

Republic of Korea. Republic of Korea 

(72)Name of Inventor : 

   1)CHO, Dae Ho 

   2)KIM, Kyung Eun  

   3)PARK, Sun Young 

   4)JUNG, Myung Jin 

   5)LEE, Joo Hyun 
 

(57) Abstract : 

The present invention relates to a peptide for preventing or treating inflammatory diseases and a use thereof. According to the novel 

dimeric or trimeric peptide according to the present invention, it is possible to not only exhibit an excellent therapeutic effect through 

anti-inflammatory action but also have a very small-sized peptide, thereby minimizing side effects due to the administration of 

external substances. Therefore, it is expected that the peptide can be used as an active substance that can replace existing therapeutic 

agents for inflammatory diseases. 

  

No. of Pages : 36 No. of Claims : 14 



 

 

                                               The Patent Office Journal No. 03/2018 Dated 19/01/2018                             2779 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201747047310 A 
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(54) Title of the invention : PICTURE PREDICTION METHOD AND RELATED DEVICE 
 

  

(51) International classification  :H04N19/51  

(31) Priority Document No  :201510391765.7  

(32) Priority Date  :03/07/2015 

(33) Name of priority country  :China 
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        Filing Date 

:PCT/CN2016/087750  
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Number  
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(71)Name of Applicant :  

   1)HUAWEI TECHNOLOGIES CO., LTD.  
      Address of Applicant :Huawei Administration Building, 

Bantian, Longgang District, Shenzhen, Guangdong 518129, P. R. 

China China 

(72)Name of Inventor : 

   1)LIN, Sixin  

   2)HUANG, Ruopu 

   3)YANG, Haitao 
 

(57) Abstract : 

A picture prediction method and a related apparatus are disclosed. The picture prediction method includes: determining motion vectors 

of W control points in a current picture block; obtaining, by means of calculation, motion vectors of P pixel units of the current picture 

block by using a motion model and the motion vectors of the W control points, where precision of the determined motion vectors of 

the W control points is 1/n of pixel precision, precision of a motion vector that is obtained by means of calculation and that is of each 

of the P pixel units is 1/N of the pixel precision, the P pixel units are some or all of pixel units of the current picture block, and N is 

greater than n; and performing interpolation filtering on a pixel of a corresponding reference pixel unit, in a reference picture, of each 

of the P pixel units by using an interpolation filter with a phase of Q, to obtain a predicted pixel value of each of the P pixel units, 

where Q is greater than n. Technical solutions provided in embodiments of the present invention help reduce calculation complexity 

during a picture prediction process. 
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(22) Date of filing of Application :29/12/2017 (43) Publication Date : 19/01/2018 

  

(54) Title of the invention : ASSOCIATION ESTABLISHMENT METHOD AND APPARATUS 
 

  

(51) International classification  

:H04L12/801; 

H04W28/02; 

H04W72/04  

(31) Priority Document No  :PCT/CN2015/083228  

(32) Priority Date  :02/07/2015 
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(86) International Application No 

        Filing Date 
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(71)Name of Applicant :  

   1)HUAWEI TECHNOLOGIES CO., LTD.  
      Address of Applicant :Huawei Administration Building, 

Bantian, Longgang District, Shenzhen, Guangdong 518129, P. R. 

China China 

(72)Name of Inventor : 

   1)GAN, Ming 

   2)LIU, Le  

   3)LI, Yunbo  

   4)LIN, Meilu  
 

(57) Abstract : 

ASSOCIATION ESTABLISHMENT METHOD AND APPARATUS Embodiments of the present invention provide an association 

establishment method and apparatus. The method includes: broadcasting, by an AP, a trigger frame, where the trigger frame is used to 

indicate one or more available subchannel and trigger multiple first STAs to perform uplink data transmission at the same time; 

receiving, by the AP, an association request message sent on a corresponding available subchannel by each first STA; broadcasting, by 

the AP, a multi-block acknowledgement M-BA frame, where the M-BA frame includes one or more piece of association 

acknowledgement information, where if the trigger frame includes a temporary identifier that is allocated by the AP to an available 

subchannel, the association acknowledgement information includes a MAC address of one or more second STA; otherwise, the 

association acknowledgement information includes a MAC address of one or more second STA and a first AID that is allocated by the 

AP to the second STA; and sending, by the AP, an association response message to the second STA according to the first AID, where 

the association response message is used to indicate that an association is successfully established. In this way, the AP is associated 

with the second STA, and communication reliability is ensured. 
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(19) INDIA  
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(54) Title of the invention : VIDEO CODING METHOD, VIDEO DECODING METHOD, VIDEO CODING APPARATUS, AND 

VIDEO DECODING APPARATUS 
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(71)Name of Applicant :  
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China China 
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   1)WANG, Zhao 

   2)MA, Siwei 

   3)LV, Zhuoyi  

   4)YANG, Haitao 
 

(57) Abstract : 

VIDEO CODING METHOD, VIDEO DECODING METHOD, VIDEO CODING APPARATUS, AND VIDEO DECODING 

APPARATUS Embodiments of the present invention disclose a video coding method, a video decoding method, a video coding 

apparatus, and a video decoding apparatus. The method in the embodiments of the present invention includes: obtaining a current 

picture, and obtaining motion vector precision of the current picture according to the current picture, where the motion vector 

precision includes a search step size set, and each search step size in the search step size set is less than a pixel unit; obtaining a 

current block and a reference picture of the current block; determining a search start point in the reference picture, and searching, from 

the search start point, for a target integer pixel by using a pixel unit as a search step size; searching, from the target integer pixel, for a 

match block of the current block according to the motion vector precision; obtaining motion vector information and a prediction 

residual signal; and writing information about the reference picture, the motion vector information, and the prediction residual signal 

into a bitstream, where the information about the reference picture is used to indicate the reference picture. In the embodiments of the 

present invention, coding and decoding can be performed with reference to video features. 
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(54) Title of the invention : METHOD OF CONTROLLING SELF SERVICE WASHING MACHINE AND TERMINAL AND 

SYSTEM UTILIZING SAME 
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(72)Name of Inventor : 

   1)ZHANG, Tao  

   2)XU, Sheng  

   3)HUANG, Zhenxing 

   4)SHI, Feng 

   5)ZHANG, Chunfeng 
 

(57) Abstract : 

A method of controlling a self service washing machine and a terminal and system utilizing the same. The method comprises: 

outputting location information and status information of at least one nearby washing machine (110); obtaining a target washing 

machine selected by a user (120); transmitting to a server a reservation request (130) wherein the reservation request comprises a 

target time duration and an identifier of the target washing machine input by the user for the server to schedule a cleaning process in 

the target time duration for the user; and receiving and outputting a reservation result fed back from the server (140). Before arriving 

at a self service laundry a user can make a reservation to the washing machine via a terminal. If the reservation is successful the user 

can use the washing machine to do the laundry in the reserved target time duration. The method is easy to use and can increase 

efficiency in doing self service laundry. 
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   1)UESHIMA Hirotoshi  

   2)HASHIZUMEToshio  
 

(57) Abstract : 

To provide a heat storage body maintenance time notification apparatus for a regenerative burner and a heat storage body maintenance 

time notification method for a regenerative burner as well as to provide a remodeling method for a combustion furnace equipped with 

a regenerative burner, where the apparatus and methods can appropriately give notification about maintenance time of the heat storage 

bodies. [Solution] A heat storage medium (heat storage body)maintenance time notification apparatus includes a supply flow meter 11 

adapted to measure a flow rate of combustion air flowing through a regenerative burner 5 equipped with a heat storage unit 3 

containing heat storage media3a adapted to preheat combustion air supplied into a combustion chamber 2 of a combustion furnace 1, 

using exhaust gas discharged from the combustion chamber; a supply flow control valve 9 regulated so as to open and close based on 

the flow rate of the measured combustion air; a controller 12 adapted to detect an opening position of the control valve when the 

combustion air flows at a predetermined flow rate; and a notification unit 17 adapted to give notification that it is time for maintenance 

of the heat storage media of the heat storage unit when the detected opening position of the control valve becomes larger than a preset 

opening position based on correlation information between flow rate data on combustion air measured with the flow meter and 

opening position data on the control valve detected by the controller. 
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   1)ELGAARD, Christian  

   2)SUNDSTRÃïM, Lars  
 

(57) Abstract : 

A frequency generation solution controls an oscillator amplitude using two feedback paths to generate high frequency signals with 

lower power consumption and lower noise. A first feedback path provides continuous control of the oscillator amplitude responsive to 

an amplitude detected at the oscillator output. A second feedback path provides discrete control of the amplitude regulating 

parameter(s) of the oscillator responsive to the detected oscillator amplitude. Because the second feedback path enables the adjustment 

of the amplitude regulating parameter(s), the second feedback path enables an amplifier in the first feedback path to operate at a 

reduced gain, and thus also at a reduced power and a reduced noise, without jeopardizing the performance of the oscillator. 
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(57) Abstract : 

The invention relates to PYY compounds with the amino acid modifications 7Lys, 30Trp, and 31Leu, and in addition to these, 22Ile 

and/or 28Tyr, and derivatives thereof. The compounds of the invention are selective Y2 receptor agonists. The invention also relates to 

pharmaceutical compositions comprising such PYY compounds and pharmaceutically acceptable excipients, as well as the medical 

use of the PYY compounds. 
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(57) Abstract : 

A method that includes: providing a blank; heating the blank; forging the heated blank to form a forged gear having a plurality of 

spiral bevel gear teeth; machining the forged gear to a predetermined thickness while locating off of the plurality of gear teeth to form 

a green machined forged gear; rotationally and axially engaging a die to the gear teeth of the green machined forged gear to induce 

plastic flow in the gear teeth to form an intermediate gear in which the plurality of gear teeth conform to a predetermined tooth form; 

heat-treating the intermediate gear to form a hardened intermediate gear; and lapping the plurality of gear teeth of the hardened 

intermediate gear with a spiral bevel pinion gear; wherein the plurality of gear teeth are not machined in a chip-producing machining 

operation before the plurality of gear teeth are lapped. 
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(57) Abstract : 

A display method capable of displaying an image valuable to a user is provided. The display method for a display device to display an 

image includes: obtaining a captured display image and an image for decoding by an image sensor capturing a subject (SL11 ); 

decoding the image for decoding to obtain light identification information (light ID) (SL12); transmitting the light ID to a server 

(SL13); obtaining an augmented reality (AR) image and recognition information corresponding to the light ID from the server (SL14); 

out of the captured display image, recognizing a region corresponding to the recognition information as a target region (SL15); and 

displaying the captured display image with the AR image superimposed on the target region (SL16). 
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(57) Abstract : 

An automatic drain device is configured for use with a fuel water separator filter system. The automatic drain device includes a 

solenoid, a water-in-fuel sensor, and a controller configured to operate the automatic drain device by activating the solenoid in 

response to a signal from the water-in-fuel sensor. The automatic drain device may be utilized with suction side and pressure side fuel 

water separator filter systems. The automatic drain device operates independently of any user input. FIG. 1 
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(57) Abstract : 

METHOD, APPARATUS, AND SYSTEM FOR CHANGING ASSOCIATION RELATIONSHIP BETWEEN MCPTT USER AND 

MCPTT GROUP 5 Embodiments  of  the  present  invention  provide  a  method,  an  apparatus,  and  a  system  for changing an 

association relationship between an MCPTT user and an MCPTT group. A method for changing  an  association  relationship  

between  an  MCPTT  user  and  an  MCPTT  group  includes: receiving,  by  a  first  network  element  device,  an  association  

change  request  sent  by  first  user 10 equipment  UE,  where  the  association  change  request  includes  request  information,  the  

request information is used to indicate that a first mission critical push to talk MCPTT user requests to change an association 

relationship between a second MCPTT user and a first MCPTT group, and the first MCPTT user is an MCPTT user using the first UE; 

and setting, by the first network element device, the association relationship between the second MCPTT user and the first MCPTT 

group 15 according to the association change request. The present invention implements that an MCPTT user changes an association 

relationship between another MCPTT user and a group. REFER TO FIGURE 1 
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(57) Abstract : 

One purpose of the present invention is to provide an epoxy resin composition which is for obtaining a fiber-reinforced composite 

material that combines heat resistance with tensile strength on a high level. The other purpose is to provide: a fiber-reinforced 

composite material obtained using this epoxy resin composition; and a molded article and a pressure vessel both comprising the fiber-

reinforced composite material. The present invention has the following configuration in order to achieve the above purposes. Namely, 

the epoxy resin composition comprises the following constituent element [A] and the following constituent element [B] , and is 

characterized in that a cured object obtained by curing the epoxy resin composition has a rubber-state modulus of 10 MPa or less when 

evaluated for dynamic viscoelasticity and the cured object has a glass transition temperature of 95°C or higher. [A] An epoxy resin 

including an aromatic ring and having a functionality of 2 or higher [B] An amine-based hardener or an acid anhydride-based 

hardener. 
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(57) Abstract : 

The present technique relates to an information processing apparatus, an information processing method, and a program capable of 

performing appropriate remapping. An offset angle calculation section calculates an offset amount of a position of a reference screen 

from a reference position present in a front direction of a user, and a position information correction section corrects a position of an 

audio object referred with the reference position,, in conformity with the position of the reference screen on the basis of the offset 

amount. Furthermore, an object remapping section remaps the position of the audio object in conformity with a position of a 

reproduction screen on the basis of the corrected position of the audio object. The present technique can be applied to an information 

processing apparatus. 
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(57) Abstract : 

A method performed by an electronic device is described. The method includes obtaining a first frame of a scene. The method also 

includes performing object recognition of at least one object within a first bounding region of the first frame. The method further 

includes performing object tracking of the at least one object within the first bounding region of the first frame. The method 

additionally includes determining a second bounding region of a second frame based on the object tracking. The second frame is 

subsequent to the first frame. The method also includes determining whether the second bounding region is valid based on a 

predetermined object model. REFER TO FIGURE 14 
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(57) Abstract : 

AUTOMATICALLY CALIBRATING OPERATIONAL AMPLIFIER (OP-AMP) SYSTEMS FOR MITIGATING EFFECTS OF 

OFFSET VOLTAGES Automatically calibrating operational amplifier (op-amp) systems for mitigating effects of offset voltages are 

disclosed. In one aspect, an automatically calibrating op-amp system is provided that employs an analog calibration signal 

corresponding to a calibration mode to compensate an output voltage signal of an op-amp corresponding to an amplify mode. An 

automatic calibration circuit is included that employs a successive approximation register (SAR) controller configured to successively 

generate digital values based on the output voltage signal of the op-amp in response to a mode signal indicating the calibration mode. 

The automatic calibration circuit includes a digital-to-analog converter (DAC) configured to convert each successive digital value into 

the analog calibration signal in response to the mode signal indicating the calibration mode. The analog calibration signal is provided 

to an auxiliary differential input of the op-amp to compensate for the composite offset voltage in the amplify mode. 
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(57) Abstract : 

Systems and methods for identifying candidate load instructions for prefetch operations based on at least instruction encoding of the 

load instructions, include an identifier based on a function of at least one or more fields of a load instruction and optionally, a subset of 

bits of the PC value of the load instruction, wherein the one or more fields exclude a full address or program counter (PC) value of the 

load instruction. Prefetch mechanisms, including a prefetch table indexed by the identifier, can determine whether the load instruction 

is a candidate load instruction for prefetching load data, based on the identifier. The function may be a hash, a concatenation, or a 

combination thereof, of one or more bits of the one or more fields. The fields include one or more of a base register, a destination 

register, an immediate offset, an offset register, or other bits of instruction encoding of the load instruction. REFER TO FIGURE 2 
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(57) Abstract : 

PREDICTING MEMORY INSTRUCTION PUNTS IN A COMPUTER PROCESSOR USING A PUNT AVOIDANCE TABLE 

(PAT) Predicting memory instruction punts in a computer processor using a punt avoidance table (PAT) are disclosed. In one aspect, 

an instruction processing circuit accesses a PAT containing entries each comprising an address of a memory instruction. Upon 

detecting a memory instruction in an instruction stream, the instruction processing circuit determines whether the PAT contains an 

entry having an address of the memory instruction. If so, the instruction processing circuit prevents the detected memory instruction 

from taking effect before at least one pending memory instruction older than the detected memory instruction, to preempt a memory 

instruction punt. In some aspects, the instruction processing circuit may determine, upon execution of a pending memory instruction, 

whether a hazard associated with the detected memory instruction has occurred. If so, an entry for the detected memory instruction is 

generated in the PAT. REFER TO FIGURE 1 
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(57) Abstract : 

ABSTRACT POWER EFFICIENT FETCH ADAPTATION Systems and methods relate to an instruction fetch unit of a processor, 

such as a superscalar processor. The instruction fetch unit includes a fetch bandwidth predictor (FBWP) configured to predict a 

number of instructions to be fetched in a fetch group of instructions  in  a  pipeline  stage  of  the  processor.   

A  first  entry  of  the  FBWP corresponding to the fetch group corresponds to a prediction of the number of instructions to be fetched, 

based on occurrence and location of a predicted taken branch instruction in the fetch group and a confidence level associated with the 

predicted number in the prediction field. The instruction fetch unit is configured to fetch only the predicted number of instructions, 

rather than the maximum number of entries that can be fetched in the pipeline stage, if the confidence level is greater than a 

predetermined threshold.  In this manner, wasteful fetching of instructions is avoided. REFER TO FIGURE 3 
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(57) Abstract : 

SWITCHED POWER CONTROL CIRCUITS FOR CONTROLLING THE RATE OF PROVIDING VOLTAGES TO POWERED 

CIRCUITS, AND RELATED SYSTEMS AND METHODS Switched power control circuits for controlling the rate of providing 

voltages to powered circuits are disclosed. In one aspect, a switched power control circuit is provided that is configured to control 

activation of a headswitch circuit such that the headswitch circuit gradually provides a supply voltage to a powered circuit rather than 

providing full supply voltage in a substantially instantaneous manner. To gradually ramp up an output voltage, the headswitch circuit 

is configured to provide the output voltage to the powered circuit in response to a control signal received on a control input. The 

control signal is generated by a control circuit in response to an enable signal. To prevent the headswitch circuit from providing the 

full supply voltage to the powered circuit instantaneously, a current sink circuit is configured to control a ramping rate of the output 

voltage generated by the headswitch circuit. REFER TO FIGURE 6 
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(57) Abstract : 

In an example, a method of processing data includes, in a video telephony session between a local device and a remote device, where 

the video telephony session includes at least one video connection between the local device and the remote device, identifying, by the 

local device, degraded playback of video data at the remote device. The method also includes, in response to identifying the degraded 

playback, terminating, by the local device, a video connection of the at least one video connection. 
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(57) Abstract : 

In general, the subject matter can be embodied in methods, systems, and program products for identifying, by a computing system and 

using first and second frames of a video, a transformation that indicates movement of a camera with respect to the frames. The 

computing system generates a modified transformation so that the transformation is less representative of recent movement. The 

computing system uses the transformation and the modified transformation to generate a second transformation. The computing 

system identifies an anticipated distortion that would be present in a stabilized version of the second frame. The computing system 

determines an amount by which to reduce a stabilizing effect. The computing system applies the second transformation to the second 

frame to stabilize the second frame, where the stabilizing effect has been reduced based on the determined amount by which to reduce 

the stabilizing effect. 
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(57) Abstract : 

The invention provides a light emitting diode (LED) lighting system (1) comprising a string (ST) including a number of light emitting 

diode (LED) elements (10) functionally connected with an AC voltage source (20) configured to apply an input voltage (Vi) to said 

string (ST), wherein the string (ST) comprises a plurality of segments (S1, S2, S3,¦), with each segment (S1, S2, S3,¦) comprising at 

least one or more of said light emitting diode (LED) elements (10), wherein the light emitting diode (LED) lighting system (1) is 

configured to connect a first segment (S1) in the string (ST) between and driven by the input voltage (Vi) when said input voltage (Vi) 

is bigger than a first threshold, and to connect the first segment (S1) and a second segment (S2) in the string between and driven by the 

input voltage (Vi) when said input voltage (Vi) is bigger than a second threshold bigger than said first threshold, wherein each LED 

element (10) comprises a light emitting diode (100) configured to generate blue LED radiation (101), wherein said first segment (S1) 

comprises a second photoluminescent material comprising LED element (210), wherein the second photoluminescent material 

comprising LED element (210) comprises (a) light emitting diode (100) and (b) a second photoluminescent material (230) configured 

to convert at least part of said LED radiation (101) into second conversion radiation (231) in the visible, and wherein said second 

photoluminescent material (230) only has a decay time of the second conversion radiation (231) smaller than 1 ms, and said second 

segment (S2) comprise first photoluminescent material comprising LED elements (110) each comprising (a) light emitting diode (100) 

and (b) a first photoluminescent material (130) configured to convert at least part of said LED radiation (101) into first conversion 

radiation (131) in the visible, and wherein said first photoluminescent material (130) only has a decay time of the first conversion 

radiation (131) in the range of 1-500 ms. 
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(57) Abstract : 

Disclosed is a coating device with a moving target. The coating device comprises: a target(l); a target support unit (2) configured to 

support and move the target (1); an infrared temperature detecting unit (3) configuredto detect a surface temperature of the target (1); 

an infrared heating unit (4) configured to heat the target (1); and a control unit (10) configured to receive a detection signal from the 

infrared temperature detecting unit (3) and determine if the surface temperature of the target (1) is uniform. The control unit (10) is 

also configured to control the infrared heating unit (4) in a way such that the infrared heating unit (4) heats a portion of the target (1) 

having a lower surface temperature and stops the heating once the surface temperature of the target (1) is uniform. Also disclosed is a 

coating method employing the coating device with the moving target. 
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(57) Abstract : 

The invention relates to a method of manufacturing a sandwich panel having an asymmetrical configuration in the thickness direction. 

This method comprises the steps of: a) providing a plate shaped assembly of a first cover part and a second cover part and between a 

core part of a thermoplastic material containing a suitable blowing agent, wherein the second cover part is not equal to the first cover 

part regarding heat transfer properties; b) heating the assembly under pressure between press tools in a press,thereby adhering the 

foamed core part to the first and second cover parts; c) foaming of the thermoplastic material in the core part under pressure between 

press tools in the press and at a foaming temperature by increasing the spacing between the press tools in a controlled manner; d) 

cooling the foamed sandwich panel under pressure between the press tools; e) removing the thus cooled sandwich panel from the 

press; and optionally f) drying the sandwich panel; wherein during step a) a first compensation part conforming to the heat transfer 

properties of the second cover part is positioned at the side of the first cover part and/or a second compensation part conforming to the 

heat transfer properties of the first cover part is positioned at the side of the second cover part, and wherein during or after step e) the 

first and/or second compensation parts are removed from the sandwich panel. 
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(57) Abstract : 

Embodiments of the present invention provide a resource scheduling method, which can support reduction of transmission resource 

overheads in resource scheduling. The method is applied to a wireless local area network, where a next generation protocol followed 

by the wireless local area network predefines locations of resource units possibly allocated from a to-be-assigned frequency domain 

resource. The method includes: generating, by a sending end, resource scheduling information, where the resource scheduling 

information includes a bit sequence to indicate an actual allocation of a resource unit(s) from the to-be-assigned frequency domain 

resource, and at least some bits in the bit sequence are to indicate whether one or more of said resource unit locations possibly 

allocated for the to-be-assigned frequency domain resource is\are the actually allocated resource unit(s). 
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(57) Abstract : 

Systems and methods pertain to looking up entries of a table. A processor receives one or more single instruction multiple data 

(SIMD) instructions, including a first SIMD instruction which specifies a first subset of indices. A first subset of table entries is 

looked up, using a crossbar, with the first subset of indices. A first vector output of the first SIMD instruction is based on whether the 

outputs of the crossbar belong to a desired subset of table entries. Similarly, second, third, and fourth SIMD instructions specify 

corresponding second, third, and fourth subsets of indices to lookup the remaining table entries using the crossbar. The size of the 

crossbar is based on the number of indices in the subset of indices used to lookup table entries. 
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(57) Abstract : 

Video pixel line buffers are widely used for data processing in video codecs. Video data may be packed into buffers configured to 

store a plurality of words, each word comprising a series of bits. The video data may be associated with two or more channels. In 

order to reduce realization costs, data blocks from two different channels may be packed from opposite sides of a word in the buffer in 

opposite directions. In some embodiments, data blocks from two or more physical channels may be mapped to two or more virtual 

channels, the virtual channels having balanced data block sizes. The data blocks associated with the virtual channels may then be 

packed to one or more buffers. 
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(57) Abstract : 

According to an aspect, a device includes a camera configured to obtain an image, an electromagnetic radiation sensor configured to 

produce at least one of ultra-violet (UV) light data and infrared (IR) light data associated with the image, a sensor processor 

configured to detect an illuminant type probability from probability data using at least one of the UV light data and the IR light data, 

where the illuminant type probability indicates a level of confidence that a light source associated with the image is a particular 

illuminant type, and an auto-white balance unit configured to adjust auto-white balance with the illuminant type probability. 
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(57) Abstract : 

A data communication system, comprises a housing mountable to an enclosure, the housing including a transceiver configured to 

communicate with a network outside of the enclosure, a monitoring device attachable to the housing that provides data related to a 

real-time condition within the enclosure, control electronics to control sensor data communication via the transceiver, and a power 

source to power the transceiver on an at least intermittent basis. 
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(57) Abstract : 

Provided herein are implantable compositions and methods of use thereof comprising a matrix together with at least one polymer and 

a therapeutically active agent. The use of these implantable compositions is for the local delivery of therapeutically active agents to 

treat, ameliorate, or prevent the recurrence of a disease. Technical advantages include increased drug therapeutic index, low systemic 

release, no adverse effects on post-surgery healing, compliance and non-eroding, high-toleration, easy to use in the standard of care 

surgery, and easily adaptable to embrace a vast range of therapeutic agents and procedures. 
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(57) Abstract : 

A method of and a machine for cost efficiently and speedily making a sheet unit adapted to be folded over and pressed to produce a 

building element having two large faces. The machine comprises: a first supply device (34) for receiving, storing and delivering solid 

pad members (15); a first feeding wheel (35); a drive (36) for rotating the first feeding wheel (35) to fetch a first one of the pad 

members (15) from the first supply device (34) and transfer it to a predetermined position on a moving sheet (1). 
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(57) Abstract : 

This invention relates to an odour-absorbing composition comprising a mixture of Ŭ-, ɓ-, and ɔ-cyclodextrins, wherein the amount of 

one of said Ŭ-, ɓ-, and ɔ-cyclodextrins is equal to or higher than the total amount of the other two cyclodextrins. 
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(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/IB2016/053587  

:16/06/2016 

(87) International Publication No  :WO/2016/203427  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)TELEFONAKTIEBOLAGET LM ERICSSON (PUBL)  
      Address of Applicant :SE-164 83, Stockholm. Sweden 

(72)Name of Inventor : 

   1)NAIR, Raj  

   2)NAVALI, Prabhudev  
 

(57) Abstract : 

A system and method for facilitating directory limit based storage scheme for uploading media segments in multiple directories at one 

or more media servers. Directory limit parametric information may be signaled in an MPD document for enabling a DASH client 

device to construct URLs based on the received directory parametric information via a modified/extended SegmentTemplate element 

of the MPD document. 

  

No. of Pages : 49 No. of Claims : 24 



 

 

                                               The Patent Office Journal No. 03/2018 Dated 19/01/2018                             2812 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201847001355 A 

(19) INDIA  

(22) Date of filing of Application :12/01/2018 (43) Publication Date : 19/01/2018 

  

(54) Title of the invention : A HEATER FOR USE IN CURING TOBACCO OR FOR OTHER SIMILAR PROCESSES 
 

  

(51) International classification  :F26B 23/00  

(31) Priority Document No  :1512343.3  

(32) Priority Date  :15/07/2015 

(33) Name of priority country  :U.K. 

(86) International Application No 

        Filing Date 

:PCT/GB2016/051020  

:12/04/2016 

(87) International Publication No  :WO/2017/009594  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)British American Tobacco (Investments) Limited  
      Address of Applicant :Globe House, 1 Water Street, London, 

WC2R 3LA. U.K. 

(72)Name of Inventor : 

   1)BERGER, Irving Joseph  

   2)MILAK, Valdir  

   3)SCREMIN, Jeronimo 

   4)RITT, Daniel Augusto 

   5)OLIVEIRA, Vando Braz de  

   6)MARTINS, Paula Fabiane 
 

(57) Abstract : 

A heater (160) is provided for use in curing tobacco or other similar processes. The heater comprises: a furnace (211) having a 

chamber in which to burn fuel to generate heat; and a heat exchanger (230) for transferring heat from the heater to an airflow for use 

in curing the tobacco or other similar process. The airflow passes outside the heater. The heat exchanger has one or more pipes (220B-

2,220A-2) that connect into the chamber of the furnace and is integrated into the furnace. For example, the heat exchanger may have a 

plurality of pipes (220B-2,220A-2) that connect into the chamber of the furnace, wherein the plurality of pipes (220B-2,220A-2) 

comprises two rows of pipes, one on each side of the furnace. The heat exchanger may further include a plenum (231B, 231A), 

wherein each of the pipes (220B-2,220A-2) leads upwards from the furnace chamber (211) to the plenum (231B, 231A). The heat 

exchanger may be integrated into the furnace by the use of one or more welded junctions. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201747042724 A 

(19) INDIA  

(22) Date of filing of Application :28/11/2017 (43) Publication Date : 19/01/2018 

  

(54) Title of the invention : VEHICLE AIR-CONDITIONING SYSTEM 
 

  

(51) International classification  :B60H1/08  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date 

:PCT/JP2015/065440  

:28/05/2015 

(87) International Publication No  :WO 2016/189741  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)NISSAN MOTOR CO., LTD.  
      Address of Applicant :2, Takara-cho, Kanagawa-ku, 

Yokohama-shi, Kanagawa 2210023, Japan Japan 

(72)Name of Inventor : 

   1)TEZUKA ,Atsushi  

   2)TAHARA, Masahiko 

   3)KOIKE, Tomoyuki  

   4)WATANABE, Munemitsu  

   5)TSUCHIYA ,Terumasa 

   6)KOISHI, Akifumi  
 

(57) Abstract : 

This vehicular air conditioning system performs heating using the heat of a coolant which cools an engine. The vehicular air 

conditioning system is equipped with: a circulation flow path that connects a coolant inflow portion and a coolant discharge portion of 

the engine; a heating heater core that is provided in the circulation flow path; a radiator that is provided in the circulation flow path; 

and a radiator fan that supplies air to the radiator. The vehicle air conditioning system is also equipped with a control unit that controls 

the operation of the radiator fan during the automatic stop of the engine. The control unit causes the radiator fan to be rotationally 

driven during the automatic stop of the engine. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201644028758 A 

(19) INDIA  

(22) Date of filing of Application :24/08/2016 (43) Publication Date : 19/01/2018 

  

(54) Title of the invention : SYSTEM OF ATTENDANCE AND TIME TRACKING WITH REPORTING 
 

  

(51) International classification  
:G06Q 

10/00  

(31) Priority Document No  :15/186,291  

(32) Priority Date  :17/07/2016 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)THUMBTAG INDIA PRIVATE LIMITED  
      Address of Applicant :GANESH ARCADE, NO 13, 

CHANDRA BHAG AVENUE, MYLAPORE, CHENNAI - 600 

004. Tamil Nadu India 

(72)Name of Inventor : 

   1)SRIKANTH RAMACHANDRAN  
 

(57) Abstract : 

A system for biometric staff management for a physical jobsite is disclosed. It uses a centralized reporting server and a multi-purpose 

computing device having authentication software and in communication with at least one biometric sensor. The jobsite workers who 

are users of said software authenticate into the system by using the at least one biometric sensor. 

  

No. of Pages : 31 No. of Claims : 15 



 

 

                                               The Patent Office Journal No. 03/2018 Dated 19/01/2018                             2815 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201747034535 A 

(19) INDIA  

(22) Date of filing of Application :28/09/2017 (43) Publication Date : 19/01/2018 

  

(54) Title of the invention : ESD DETECTION APPARATUS AND METHOD APPLIED TO DIGITAL INTEGRATED CIRCUIT, 

AND INTEGRATED CIRCUIT 
 

  

(51) International classification  :G06F17/5036  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date 

:PCT/CN2016 

/089755  

:12/07/2016 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SHENZHEN GOODIX TECHNOLOGY CO., LTD.  
      Address of Applicant :Floor 13, Phase B, Tengfei Industrial 

Building, Futian Free TradeZone, Shenzhen, Guangdong 518000, 

China 

(72)Name of Inventor : 

   1)WANG, Guangyao 
 

(57) Abstract : 

Disclosed are an ESD detection apparatus and method applied to digital integrated circuit, and an integrated circuit. The apparatus 

includes: a check read control module, configured to initiate a read operation for a flip-flop set module; and a check calculation 

module, configured to receive a data value sent by the flip-flop set module according to the read operation, perform check calculation 

according to the data value, and determine, according to comparison of a result of the check calculation and a history check 

calculation result, whether an ESD overrun is present. According to the present application, a simple circuit structure is employed to 

detect the ESC overrun, without occupying resources of an external main controller. As such, other operations may not be affected, the 

efficiency is improved, and the ESD overrun may be detected in real time. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201747047418 A 

(19) INDIA  

(22) Date of filing of Application :30/12/2017 (43) Publication Date : 19/01/2018 

  

(54) Title of the invention : CAUSING PERFORMANCE OF AN ACTIVE SCAN 
 

  

(51) International classification  

:H04W12/08; 

H04W4/02; 

H04W4/20  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date 

:PCT/FI2015/050401  

:09/06/2015 

(87) International Publication No  : NA  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)NOKIA TECHNOLOGIES OY  
      Address of Applicant :Karaportti 3, FI-02610 Espoo, Finland 

Finland 

(72)Name of Inventor : 

   1)REUNAMëĂKI, Jukka 

   2)KOSKIMIES, Oskari  
 

(57) Abstract : 

This specification describes a method comprising determining an orientation of a first apparatus with respect to a second apparatus 

(S6.2) based on at least one radio frequency packet passed wirelessly between the first and second apparatuses (S6.1) using an array of 

antennas forming part of at least one of the apparatuses, and causing performance of an active scan for the second apparatus or a third 

apparatus associated with the second apparatus (S6.5) only if it is determined that the orientation of the first apparatus with respect to 

the second apparatus satisfies at least one predetermined condition (S6.3). 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201847000126 A 

(19) INDIA  

(22) Date of filing of Application :02/01/2018 (43) Publication Date : 19/01/2018 

  

(54) Title of the invention : HYDROUS SILICATE FOR RUBBER REINFORCING FILLER 
 

  

(51) International 

classification  
:C08L21/00,C01B33/193,C08K3/36  

(31) Priority Document No  :2015-118783  

(32) Priority Date  :12/06/2015 

(33) Name of priority country  :Japan 

(86) International Application 

No 

        Filing Date 

:PCT/JP2016/066839  

:07/06/2016 

(87) International Publication 

No  
:WO 2016/199744  

(61) Patent of Addition to 

Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application 

Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)TOSOH SILICA CORPORATION  
      Address of Applicant :2-5-10, Shiba, Minato-ku, Tokyo 105-

0014, JAPAN. Japan 

(72)Name of Inventor : 

   1)KANEMITSU Hideo  

   2)YONEI, Eishin 

   3)ITO,Yunki  

   4)KOJO, Daisuke 
 

(57) Abstract : 

The present invention provides a hydrous silicate that is for a rubber reinforcing filler and that makes it possible to provide a rubber 

composition that is even more wear resistant than conventional rubber compositions. The present invention relates to a hydrous 

silicate for a rubber reinforcing filler the hydrous silicate having a CTAB specific surface area of 160 m2/g or more and the peak of a 

pore distribution thereof obtained by nitrogen adsorption/desorption being within a pore radius of 10 24 nm. When the pore 

distribution pore radius x which indicates the half value of the peak of the pore distribution is x1 and x2 (x2 > x1) x1 is 55% or less of 

the pore radius at the peak of the pore distribution and x2 is 190% or more of the pore radius at the peak of the pore distribution. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201848000275 A 

(19) INDIA  

(22) Date of filing of Application :03/01/2018 (43) Publication Date : 19/01/2018 

  

(54) Title of the invention : CHEMICAL INDICATOR COMPOSITION, INDICATORS AND METHODS 
 

  

(51) International classification  

:A61L2/28; 

C09D11/50; 

G01N21/78;  

(31) Priority Document No  :61/141,912  

(32) Priority Date  :31/12/2008 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2009/069815  

:30/12/2009 

(87) International Publication No  : NA  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filed on 

:4655/CHENP/2011  

:30/12/2009 
 

  

(71)Name of Applicant :  

   1)3M INNOVATIVE PROPERTIES COMPANY  
      Address of Applicant :3M Center, P O Box 33427, Saint Paul 

MN 55133-3427, USA U.S.A. 

(72)Name of Inventor : 

   1)READ, David, M. 

   2)LANDGREBE, Kevin, D. 
 

(57) Abstract : 

The invention relates to a chemical indicator composition comprising a bismuth (III) oxide; elemental sulfur; and a compound which 

makes the composition alkaline when exposed to water vapor at an elevated temperature, said compound having a solubility in water 

at 100°C of not more than 1 gram per 100 cubic centimeters of water; and/or wherein said compound is selected from sodium 

carbonate, sodium bicarbonate, barium hydroxide, lithium carbonate, magnesium carbonate, calcium carbonate, barium carbonate, 

calcium hydroxide, magnesium hydroxide, sodium acetate, potassium salt of 2,4-dihydroxybenzoic acid, a potassium salt of 2,4,6-

trihydroxybenzoic acid, a lithium salt of 2,4-dihydroxybenzoic acid, a lithium salt of 2,4,6-trihydroxybenzoic acid and a combination 

thereof, and wherein the bismuth (III) oxide and elemental sulfur are present in a weight ratio of 0.5:3 to 2:3; and wherein the 

elemental sulfur and the compound which makes the composition alkaline are present in a weight ratio of 1:5 to 1: 1. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201848000406 A 

(19) INDIA  

(22) Date of filing of Application :04/01/2018 (43) Publication Date : 19/01/2018 

  

(54) Title of the invention : CATALYST FOR EXHAUST GAS PURIFICATION, METHOD FOR PRODUCING SAME 
 

  

(51) International classification  

:B01D53/56; 

B01D53/94; 

B01J23/40;  

(31) Priority Document No  :2011-047643  

(32) Priority Date  :04/03/2011 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date 

:PCT/JP2012/055132  

:29/02/2012 

(87) International Publication No  : NA  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filed on 

:7095/CHENP/2013  

:29/02/2012 
 

  

(71)Name of Applicant :  

   1)UMICORE SHOKUBAI JAPAN CO., LTD.  
      Address of Applicant :2-3, Kita-Aoyama 1-chome, Minato-ku, 

Tokyo 1070061, Japan Japan 

   2)UMICORE SHOKUBAI USA INC.  
(72)Name of Inventor : 

   1)KATO, Naohiro  

   2)AKASAKA, Yuta  

   3)OGINO, Yuji  

   4)GOTO, Yosuke 
 

(57) Abstract : 

CATALYST FOR EXHAUST GAS PURIFICATION, METHOD FOR PRODUCING SAME The purpose of the present invention is 

to provide a catalyst for exhaust gas purification, which is capable of effectively processing an exhaust gas, particularly carbon 

monoxide (CO) and hydrocarbon (HC) in the exhaust gas at a low temperature, and a method for producing the catalyst for exhaust 

gas purification . The purpose is achieved by a catalyst for exhaust gas purification, which is obtained by having a carrier that contains 

A1203 and one or more metal oxides selected from the group consisting of zirconium oxide (Zr02) , cerium oxide (Ce02) , yttrium 

oxide (Y203) , neodymium oxide (Nd203) , silicon oxide (Si02) and titanium oxide (Ti02) support one or more catalyst components 

selected from the group consisting of gold (Au) , silver (Ag), platinum (Pt), palladium (Pd), rhodium (Rh), iridium (Ir) , ruthenium 

(Ru) and osmium (Os) . The metal oxides have particle diameters of less than 10 nm. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201747032270 A 

(19) INDIA  

(22) Date of filing of Application :12/09/2017 (43) Publication Date : 19/01/2018 

  

(54) Title of the invention : METHOD OF PREPARING BACTERIAL GHOSTS FROM GRAM-POSITIVE BACTERIA BY 

HYDROCHLORIC ACID TREATMENT 
 

  

(51) International classification  :C12N 1/20  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date 

:PCT/KR2016/007591  

:13/07/2016 

(87) International Publication No  :WO/2017/179766  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)PAICHAI UNIVERSITY INDUSTRY -ACADEMIC 

COOPERATION FOUN DATION  
      Address of Applicant :(Doma-dong) 155-40, Baejae-ro, Seo-

gu,Daejeon, Republic of Korea- 35345 Republic of Korea 

(72)Name of Inventor : 

   1)CHOI, Chang Won 

   2)JI, Seong Mi 

   3)PARK, Hyun Jung 

   4)OH, Sung 

   5)VINOD, Nagarajan 

   6)NO, Han Byul 
 

(57) Abstract : 

The present invention relates to bacterial ghosts, and more particularly, to a method of preparing bacterial ghosts from gram-positive 

bacteria by hydrochloric acid treatment. Specifically, according to the present invention, when gram-positive bacteria were cultured 

after being treated with a minimum inhibitory concentration (MIC) of hydrochloric acid capable of inhibiting colony formation of 

gram-positive bacteria, bacterial ghosts were effectively formed. Since the formed bacterial ghosts have no intracellular proteins or 

DNA while preserving cell wall integrity, the risk of side effects such as secondary infection caused by bacterial growth when the 

bacterial ghosts are administered to humans is low. Therefore, the bacterial ghosts prepared from gram-positive bacteria according to 

the method of the present invention may be effectively used as a vaccine or a foreign antigen carrier for preventing or treating gram-

positive bacterial infection. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201747032563 A 

(19) INDIA  

(22) Date of filing of Application :14/09/2017 (43) Publication Date : 19/01/2018 

  

(54) Title of the invention : POWER SUPPLY MANAGEABLE WEARABLE DEVICE AND POWER SUPPLY MANAGEMENT 

METHOD FOR A WEARABLE DEVICE 
 

  

(51) International classification  
:A61M 5/158 

(2006.01)  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date 

:PCT/CN2016/106819  

:12/07/2016 

(87) International Publication No  :WO/2017/088737  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Shenzhen Goodix Technology Co., Ltd. 
      Address of Applicant :Floor 13, PhaseB, Tengfei Industrial 

Building, Futian Free Trade Zone, Guangdong 518000 Shenzhen 

China 

(72)Name of Inventor : 

   1)LIU, Chang  

   2)YANGO \ilangwang 

   3)WANG, Haixiang 
 

(57) Abstract : 

A power supply manageable wearable device and a power supply management method thereof are disclosed. The wearable device 

includes: a power management module connected to the microphone interface, a control module and a function module that are 

connected to the power management module respectively; wherein the control module monitors whether a user instruction includes a 

voice communication instruction; if the user instruction includes the voice communication instruction, the power management module 

is enabled to supply power to a microphone and output a first voltage to supply power to the control module; or otherwise, the power 

management module is enabled to cut off power supply to the microphone and output a second voltage to supply power to the control 

module and the function module, or output the first voltage to supply power to the control module and output the second voltage to 

supply power to the function module, the first voltage being less than the second voltage. According to the present application, on the 

premise of not affecting use of the microphone in the wearable device, power may be supplied to the wearable device. The wearable 

device according to the present application has the advantages of convenient use and low cost. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201643024136 A 

(19) INDIA  

(22) Date of filing of Application :14/07/2016 (43) Publication Date : 19/01/2018 

  

(54) Title of the invention : A CONTROL SYSTEM FOR AN AUTOMATIC POWERSHIFT TRANSMISSION 
 

  

(51) International classification  :F16H 61/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filed on 

:765/CHE/2010  

:01/01/1900 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)M/s BEML LI MITED  
      Address of Applicant :ĕBEML SOUDHA, Ê23/1, 4th Main, 

S.R. NAGAR, BANGALORE  560027, KARNATAKA, INDIA 

Karnataka India 

(72)Name of Inventor : 

   1)VEERASAMY SEKAR  

   2)SRINIVASAIAH  

   3)DURAIRAJAN KANNAN  

   4)AVVARU SUBRAMANYAM  

   5)RAMESH BABU KRISHNAIAH  

   6)BANGALORE HARI RAO MADHUSUDHAN  

   7)MUNISWAMY SASI KUMAR  

   8)HANUMESH  

   9)SENTHUR PANDI JEYAKUMAR  

   10)SINGARAVELAN MURUGAIYAN  

   11)BHARATH SHIVANNA  

   12)RAGHU VAMSI PATNALA  

   13)CHHATRASHAL MAROTI DUDHE  

   14)CHANDRA KANDULA  
 

(57) Abstract : 

A control system for an automatic powershift transmission comprises a transmission power train selectively coupled to a plurality of 

gears via at least one clutch. The control system further includes a pressure controlled modulation valve (PCMV) assembly coupled to 

the at least one clutch, a forward / reverse safety valve, an electronic transmission control circuit, and a manual override safety unit. 

The PCMV assembly includes at least one of a proportional valve and a fill valve. The PCMV assembly is configured to regulate the 

clutch oil pressure in the at least one clutch by means of different combinations of the proportional valve and the fill valve for 

different predetermined volumes of the at least one clutch. An electronic transmission control circuit connected to the PCMV 

assembly is configured to control the PCMV assembly and consequently the at least one clutch. Fig.1 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201744015305 A 
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(54) Title of the invention : FOLD AND TUMBLE MECHANISM FOR A VEHICLE SEAT 
 

  

(51) International classification  :B60N 2/00  

(31) Priority Document No  :15/212,723  

(32) Priority Date  :18/07/2016 
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        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)LEAR CORPORATION  
      Address of Applicant :21557 Telegraph Road, Southfield, 
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(72)Name of Inventor : 

   1)MAHADIK, Mangesh  

   2)MAHAJAN, Nilesh  

   3)KUMAR, Rajiv  

   4)SURWASE, Sharad 

   5)FERRARI, Michael 
 

(57) Abstract : 

A vehicle seat includes a seat bottom, a seat back and a floor latch associated with the seat bottom. The seat further includes a recliner 

arrangement including a recliner bracket connected to the seat bottom, a back side bracket connected to the seat back, and a recliner 

connected to the recliner bracket and the back side bracket and configured to allow the seat back to pivot. The seat also includes a fold 

and tumble mechanism having a support bracket fixedly connected to the back side bracket, an actuating member pivotally connected 

to the support bracket, and a rocker member pivotally connected to the recliner bracket and connected to a latch cable associated with 

the floor latch. The actuating member is engageable with the rocker member when the seat back is pivoted forwardly to cause the 

rocker member to pivot and pull on the latch cable, which releases the floor latch. 
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(57) Abstract : 

Disclosed are various examples generating and optimizing deployment configurations for devices enrolled with a management service. 

A computing environment can be employed to receive information pertaining to a desired configuration of enrolled devices during an 

in3gestion process where at least one user interface is generated, where the information received includes a specification of a client 

application, a resource, and a policy for implementation on a plurality of client devices enrolled with a management service. The 

enrolled devices can have different operating system installed thereon. The computing environment can generate a deployment 

configuration using the information received during the ingestion process, where the deployment configuration is universal across the 

client devices independent of the different operating systems. The deployment configuration can be published for at least one user 

group that causes the client devices to automatically install the client application and the resource, and implement the policy. [FIG. 9] 
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(57) Abstract : 

A monitoring device (1) of an oil flow mixed with air, comprising a tubular element (2) coupled with at least one first and one second 

photoelectric sensor (3A, 3B) that emit a radiation along a first and a second optical line (A, B) respectively, the tubular element (2) 

being at least partially transparent to said radiation, the first and the second photoelectric sensor being mounted on the tubular element 

so that the first and the second optical line (A, B) are mutually angled. Fig.: 1 
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(57) Abstract : 

Methods and apparatuses for random access in a wireless communication system are disclosed herein. In one method, a user 

equipment (UE) performs a first attempt of a random access procedure to communicate with a cell via at least a first UE beam. The 

UE performs a second attempt of the random access procedure to communicate with the cell via at least a second UE beam when the 

first attempt fails, in which the direction of the first UE beam and the direction of the second UE beam are different. 
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(57) Abstract : 

A method of measuring at least one point on an artefact to be inspected that is located within a positioning apparatus measurement 

volume the method comprising obtaining at least two images of the artefact obtained from different perspectives and based on a given 

nominal location of a predetermined point to be measured within said positioning apparatus measurement volume determine the 

location of said predetermined point in each of the at least two images. 
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(57) Abstract : 

A filter element that does not increase ventilation resistance even when a bypass that allows filtered air to detour is formed in an air 

cleaner, and an air cleaner in which the filter element is incorporated are provided. In the filter element including a filter portion that 

filters a fluid and a circulation port that allows the fluid passing through the filter portion to circulate, a rectifying device is formed on 

at least one side of an inner peripheral edge of the circulation port. 
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(57) Abstract : 

A geared turbocharged engine, which has a gearbox, at least one drive and output assembly and an oil supply system; the gearbox 

comprising a gearbox housing, a central gear wheel with a gear-wheel shaft and at least one pinion, with at least one pinion shaft, 

meshing into the gear wheel; the oil supply system having an oil storage reservoir, in which oil is held, an oil supply line, by means of 

which oil can be drawn from the oil storage reservoir and guided in the direction of the gearbox to be lubricated, an oil pump for 

conveying the oil out of the oil storage reservoir, and an oil return line, by means of which oil emanating from the gearbox flows back 

into the oil storage reservoir; characterized in that the gearbox housing of the gearbox is mounted standing on a support plate of the oil 

storage reservoir by means of a gearbox housing base, one supply-line opening and one return-line opening in each case being 

introduced into the gearbox housing base and into the support plate of the oil storage reservoir in such a manner that the supply-line 

opening of the support plate of the oil storage reservoir and the supply-line opening of the gearbox housing base of the gearbox 

housing and also the return-line opening of the gearbox housing base of the gearbox housing and the return-line opening of the support 

plate of the oil storage reservoir are flush in each case, so that the inflow of the oil to the gearbox and the return flow of the oil from 

the gearbox take place via the gearbox housing base in each case. Fig. 1 
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(57) Abstract : 

A system and method are provided for recovering a communication session between a client device and a participant device is 

performed by a server running a central service. The server detects that the client device has lost connection to the participant device 

and proceeds to maintain the connection to the participant device. In certain embodiments, the server determines why the client device 

lost connection and selects a second device in close proximity to the client device using information from a user profile associated 

with the client device. The server then proceeds to establish a connection between the client device and the participant device. 
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(57) Abstract : 

ABSTRACT The present application provides a signal demodulation apparatus and method in a closed communication system. The 

signal demodulation apparatus includes: an analog voltage comparator, configured to convert a received modulated signal into a 

digital signal, and output the digital signal; and a sampling decider, configured to sample the received digital signal, and acquire a 

value represented by the digital signal according to a feature of a sampled digital signal to complete a signal demodulation. The 

present application improves signal-to-noise ratio of pressure detection, reduces power consumption and increases refresh rate. The 

apparatus and method according to the present application have the advantages of simple structure, easy to implement, small circuit 

area and low power consumption, and thus are suitable for a scenario imposing strict requirements on the power consumption and 

area, for example, a wearable device and the like. 
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(57) Abstract : 

ABSTRACT The present invention provides process for treating crop kernels, comprising the steps of a) soaking kernels in water to 

produce soaked kernels; b) grinding the soaked kernels; c) treating the soaked kernels in the presence of an effective amount of an 

enzyme composition comprising: i) a protease, and ii) a cellulolytic composition, wherein step c) is performed before, during or after 

step b). 
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(57) Abstract : 

This work deals with a hybrid mobile robotic vehicle which runs on both battery and fuel. The front wheel is driven by a DC motor 

using a battery and the rear wheel by IC engine. Further it can be operated both manually and automatically. The servo motors 

attached to the vehicle accelerator, along with microcontroller. Thus cell phone helps in changing position of accelerator for the 

variation of speed. The batteries used for running the vehicle are charged by two options, one is by using external source of power and 

the other one by solar panels. Electronic circuits, sensors and controllers are provided for DTMF operation, obstacle detection, wheel 

speed measurement and automatic transmission. Belt-pulley arrangement is placed at the rear wheel which helps to charge the battery 

by using an alternator. 

  

No. of Pages : 32 No. of Claims : 10 



 

 

                                               The Patent Office Journal No. 03/2018 Dated 19/01/2018                             2834 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201631023009 A 

(19) INDIA  

(22) Date of filing of Application :05/07/2016 (43) Publication Date : 12/01/2018 

  

(54) Title of the invention : RUGGED ROBOTIC VEHICLE 
 

  

(51) International classification  
:B25J 

9/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)INDIRA GANDHI INSTITUTE OF TECHNOLOGY, 

SARANG 
      Address of Applicant :INDIRA GANDHI INSTITUTE OF 

TECHNOLOGY, SARANG, DIST: DHENKANAL, ODISHA-

759146, INDIA 

(72)Name of Inventor : 

   1)DR. BIBHUTI BHUSAN CHOUDHURY  

   2)HEMANANDA SAHU  

   3)DR. BIKASH CHANDRA PANDA  
 

(57) Abstract : 

This work deals with the design of a battery operated robotic vehicle which has the ability to run on various type of path like in plain 

road, muddy regions, stair, sandy areas, hilly areas and in water. The robotic vehicle is capable for carrying some goods from one 

place to another. It is a proto type of a multipurpose robot having a wide range of applications according to its requirement after 

suitable modification. The robotic vehicle has the adequacy to move around while performing different given tasks and is not fixed to 

one location. Various tests are conducted in the various conditions like stairs, muddy regions, water, sandy areas and also rough 

regions. Different analyses are also done by developing the true model of the vehicle and determining the maximum height of stairs 

that could be climbed in the shortest time. The robotic vehicle moves in a radioactive area and can take the photograph and send it to 

the laptop or computer.  
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(57) Abstract : 

A filter cake removable system for a fluidized bed gasification system, the system comprising: at least a ceramic candle filter (1) 

suspended from a ceramic filter tube sheet (4); a metallic mesh (2) encapsulating the said ceramic candle filter (1), the metallic mesh 

(2) and ceramic candle filter (1) maintaining a significant gap; suspended from a metallic mesh tube sheet (4) placed horizontally 

below the ceramic filter tube sheet (4); wherein said metallic mesh tube sheet (4) is supported on a support structure element (7) 

welded to an inside filter vessel wall; wherein coil suspension (6) is set up in the circumferential space between fixed ceramic filter 

tube sheet and metallic mesh tube sheet to facilitate smooth vertical movement of metallic mesh tube sheet; wherein said metallic 

mesh tube sheet (4) bottom is coupled to a corrugated metallic shaft (5); wherein said rotation of corrugated metallic shaft tends up-

down movement in metallic mesh tube sheet(4) and initiates movement of metallic meshes in axial direction; and wherein said axial 

movement of metallic meshes over ceramic candle filters (1) removes filter cake from ceramic candle filters (1). 
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(57) Abstract : 

An assembly for wear resistant bed material system of CFBC boilers comprising: - a mixing nozzles chamber (1), mixing nozzles cum 

transfer pipe (2), an air inlet pipes (3) for supplying air to the mixing nozzle transition pipe, which is routed to the combustor chamber 

through the straight pipe (4); - a refractory lining (8) inside the said nozzle supported by anchors (7) welded on the duct plate to 

prevent the erosion of duct plate due to bed material flow. 
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   5)SAURABH S HADAS 
 

(57) Abstract : 

The invention relates to a process for manufacturing a hot-rolled high strength steel comprising steps of casting a steel slab of 

following composition Carbon (C) < 0.10, Manganese (Mn): < 2.5, Sulphur (S) < 0.010, Phosphorus (P) < 0.025, Silicon (Si) < 0.60, 

Aluminum (Al) < 0.10, Nitrogen (N) < 0.009, Vanadium (V) < 0.3, Niobium (Nb) < 0.10, Molybdenum (Mo) < 0.30, rest: Iron (Fe) & 

incidental impurities (all in wt. percentage), heating the steel slab in a tunnel furnace at a temperature 1130 - 1200°C, rolling the steel 

slab to thickness 20-30 mm from 210-220 mm in a roughing mill of the hot strip mill or rolling to 15-35mm from 60-70mm in a first 

two finishing stand of TSCR mill, finish rolling the steel strip at finished rolling temperature (FRT) of <900 °C, cooling the steel strip 

at run out table (ROT) at a rate >30°C/sec; and coiling the steel strip at coiling temperature of 600-680 °C. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201734022866 A 

(19) INDIA  

(22) Date of filing of Application :29/06/2017 (43) Publication Date : 12/01/2018 

  

(54) Title of the invention : DEVICE CAPABLE OF DETECTING A BEARING FORCE 
 

  

(51) International classification  :E02D33/00  

(31) Priority Document No  :1656499  

(32) Priority Date  :06/07/2016 

(33) Name of priority country  :France 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)CROUZET AUTOMATISMES  
      Address of Applicant :2 rue Docteur Henri Abel, 26000 

Valence, France 

(72)Name of Inventor : 

   1)LAUGT, Dorian  

   2)NIGUET, Ludovic  

   3)DUVALLET, Patrick  
 

(57) Abstract : 

This device comprises: - a support (50) rigid by tension - at least one plate (60) that is elastically deformable by the bearing force 

from:  a bent conformation in which the plate exhibits a convex bearing face (68) on which the bearing force to be detected is directly 

exerted, to a more flattened conformation in which the convex bearing face is more flattened, - a spring (52) capable of permanently 

straining the plate to its bent conformation,  - a guiding mechanism (72) mounted on the support and capable of guiding the free distal 

end of the plate in translation along a translation axis (38) at right angles to the direction of indentation,-         a sensor (80) capable of 

detecting a displacement of the free distal end along the translation axis to detect the bearing force. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201734023037 A 

(19) INDIA  

(22) Date of filing of Application :30/06/2017 (43) Publication Date : 12/01/2018 

  

(54) Title of the invention : COAXIAL CONNECTOR IMPORVED IN HIGH FREQUENCY CHARACTERISTICS 
 

  

(51) International classification  :H01R13/00  

(31) Priority Document No  
:2016-

134742  

(32) Priority Date  :07/07/2016 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)JAPAN AUTOMATIC MACHINE CO., LTD  
      Address of Applicant :3-28-4, Shimomaruko, Ota- ku, Tokyo 

1460092, Japan. 

(72)Name of Inventor : 

   1)KENICHIRO KATSUTA  

   2)MASAO KON  
 

(57) Abstract : 

PROBLEM TO BE SOLVED; This is to provide a coaxial connector which can exhibit a stable high frequency characteristics 

(VSWR) even when there is a deviation in the length of the terminal dielectric layer.  

SOLUTION; The coaxial connector P has a crimp portion 6 to be crimped to an outer periphery of a folded braid 13ô of a coaxial 

cable 1, and an outer conductor 8 having a body 7, a contacts 5 to be crimped to a center conductor 11 of the cable 1, an insulator 9 

and so on. Further, it has an inner sleeve 4 externally fitted to the insulator 9 and electrically connected to the outer conductor 8. A 

contact piece 4b which is freely extensible is formed on the inner sleeve 4 and is in contact with the folded braid 13ô.  
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201734023148 A 

(19) INDIA  

(22) Date of filing of Application :30/06/2017 (43) Publication Date : 12/01/2018 

  

(54) Title of the invention : PRESSURE MODULATOR FOR AN ABS SYSTEM 
 

  

(51) International classification  :B60T8/00  

(31) Priority Document No  
:10 2016 

112 491.5  

(32) Priority Date  :07/07/2016 

(33) Name of priority country  :Germany 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)BRAKE FORCE ONE GMBH  
      Address of Applicant :GARTENSTRASSE 107 72074 

TUEBINGEN GERMANY 

(72)Name of Inventor : 

   1)Jakob Lauhoff  
 

(57) Abstract : 

A pressure modulator (100) for an ABS system, comprising a housing (101) which has a hydraulic inlet (102) and a hydraulic outlet 

(103) connected thereto via a hydraulic line (104), wherein a volume accumulator (20) is provided, which is to be opened against a 

spring force of a spring element (106) and which increases the volume of the hydraulic line (104) during an activated anti-lock 

function, wherein a linear drive (110) is provided with a rotor bar (105) and a displacement movement of the rotor bar (105) 

effectuates the opening of the volume accumulator (20), wherein the spring element (106) is supported at least indirectly on the 

housing (101) and the rotor bar (105), is characterized in that the spring element (106) is disposed in the rotor bar (105). 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201734023149 A 

(19) INDIA  

(22) Date of filing of Application :30/06/2017 (43) Publication Date : 12/01/2018 

  

(54) Title of the invention : PRESSURE MODULATOR FOR AN ABS SYSTEM 
 

  

(51) International classification  :B60T8/00  

(31) Priority Document No  
:10 2016 

112 487.7  

(32) Priority Date  :07/07/2016 

(33) Name of priority country  :Germany 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)BRAKE FORCE ONE GMBH  
      Address of Applicant :GARTENSTRASSE 107 TUEBINGEN 

72074 GERMANY  

(72)Name of Inventor : 

   1)Jakob Lauhoff 
 

(57) Abstract : 

A pressure modulator (100) for an ABS system, comprising a housing (101) which has a hydraulic inlet (102) and a hydraulic outlet 

(103) connected thereto via a hydraulic line (104), and comprising a volume accumulator (20) which increases the volume of the 

hydraulic line (104) during an activated anti-lock function, wherein a linear drive (110) is provided for opening the volume 

accumulator (20), characterized in that an electronic circuit (121), which controls the linear drive (110), is disposed in the housing 

(101). 

  

No. of Pages : 19 No. of Claims : 15 



 

 

                                               The Patent Office Journal No. 03/2018 Dated 19/01/2018                             2842 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201734023672 A 

(19) INDIA  

(22) Date of filing of Application :05/07/2017 (43) Publication Date : 12/01/2018 

  

(54) Title of the invention : ULTRAVIOLET LIGHT-EMITTING DEVICE WITH A HEAVILY DOPED STRAIN-MANAGEMENT 

INTERLAYER 
 

  

(51) International classification  :H01L33/00  

(31) Priority Document No  :15/205,927  

(32) Priority Date  :08/07/2016 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)BOLB INC.  
      Address of Applicant :Suite 237, 1172 Murphy Ave., San Jose, 

California 95131, United States of America. 

(72)Name of Inventor : 

   1)ZHANG, Jianping 

   2)GAO, Ying 

   3)ZHOU, Ling  
 

(57) Abstract : 

A heteroepitaxy strain-management structure for a light emitting device includes: a substrate or template; an epitaxial layer to be 

epitaxially formed over the substrate or template, wherein a calculated in-plane compressive strain to be exerted by the substrate or 

template to the epitaxial layer is equal to or larger than 1%; and a heavily doped interlayer inserted in-between the epitaxial layer and 

the substrate or template; wherein the heavily doped interlayer is of substantially the same material composition as that of the epitaxial 

layer, with a thickness of 40-400 nm, and doped at a doping level in the range of 5×10
19

 to 5×10
20

 cm
-3
. Also provided is an ultraviolet 

light emitting device having a heteroepitaxy strain-management structure. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201734003927 A 

(19) INDIA  

(22) Date of filing of Application :02/02/2017 (43) Publication Date : 12/01/2018 

  

(54) Title of the invention : MOLD CORE ASSEMBLY AND SLIDING ELEMENT 
 

  

(51) International classification  

:B29C 

45/00, 

B29C 

49/00, 

B29C 

33/00  

(31) Priority Document No  :105121397  

(32) Priority Date  :06/07/2016 

(33) Name of priority country  :Taiwan 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)CHUNG CHWAN ENTERPRISE CO., LTD.  
      Address of Applicant :NO.131, KUNG 2ND RD., LONGTAN 

DIST., TAOYUAN CITY 32559, TAIWAN, R.O.C.  

(72)Name of Inventor : 

   1)YU-PAU LIN  
 

(57) Abstract : 

The prevent invention provides a mold core assembly and a slidable element. The mold core assembly is used to form a partial shape 

of the sliding element applied to a zipper head assembly structure. The mold core assembly includes a first mold core structure and a 

second mold core structure. The first mold core structure has two first lateral structure bodies and a first middle structure body 

disposed between the two first lateral structure bodies. The first middle structure body has two first extending portions. The second 

mold core structure has two second lateral structure bodies and a second middle structure body disposed between the two second 

lateral structure bodies. The second middle structure body has two second extending portions corresponding to each other. Each first 

extending portion has a nonuniform thickness, and each second extending portion has a nonuniform thickness. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201734004026 A 

(19) INDIA  

(22) Date of filing of Application :03/02/2017 (43) Publication Date : 12/01/2018 

  

(54) Title of the invention : ZIPPER HEAD ASSEMBLY STRUCTURE AND SLIDING ELEMENT THEREOF 
 

  

(51) International classification  

:A44B 

19/00, 

B65D 

81/00, 

F02F 3/00  

(31) Priority Document No  :105210179  

(32) Priority Date  :06/07/2016 

(33) Name of priority country  :Taiwan 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)CHUNG CHWAN ENTERPRISE CO., LTD.  
      Address of Applicant :NO.131, KUNG 2ND RD., LONGTAN 

DIST., TAOYUAN CITY 32559, TAIWAN, R.O.C. 

(72)Name of Inventor : 

   1)YU-PAU LIN  
 

(57) Abstract : 

The prevent invention provides a zipper head assembly structure and a sliding element thereof. The sliding element has a base portion, 

two lateral wall portions, and a seat portion. The base portion has a front side and a back side. The two lateral wall portions are 

respectively upwardly extended from two opposite lateral sides of the base portion, and the two lateral wall portions correspond to 

each other and are connected to the front side of the base portion. The seat portion is disposed on the base portion and connected to the 

back side of the base portion. The seat portion has a main body disposed on the base portion and connected to the back side of the base 

portion, two strip convex ribs respectively disposed on two opposite sides of the main body, and two concave spaces respectively 

connected to the two strip convex ribs. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201734013949 A 

(19) INDIA  

(22) Date of filing of Application :19/04/2017 (43) Publication Date : 12/01/2018 

  

(54) Title of the invention : PLASTIC COMPOUND LENS FOR HEADLIGHT 
 

  

(51) International classification  
:G02B27/10; 

G02B9/00  

(31) Priority Document No  
:10-2016-

0086930  

(32) Priority Date  :08/07/2016 

(33) Name of priority country  
:Republic of 

Korea 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)EUN, HYUN-SU 
      Address of Applicant :11, GAIL-GIL, 20-GIL, GAIL -RI, 

AMNYANG -MYEON, GYEONGSAN-SI 

GYEONGSANGBUK-DO 38539 REPUBLIC OF KOREA 

(72)Name of Inventor : 

   1)EUN, HYUN-SU 
 

(57) Abstract : 

Disclosed herein is a plastic compound lens for a headlight. The plastic compound lens includes a first lens part including a first light-

incident surface and a first shaped surface and made of a first material, and a second lens part including an inside shaped surface and 

an outside convex-shaped surface and made of a second material. The second lens part extends to surround the first lens part. The first 

light-incident surface of the first lens part is formed as any one of plane, convex, concave, and aspherical surfaces, and an aspherical 

surface including an inflection point. The first shaped surface of the first lens part is formed as a surface of any one of concave, 

convex and aspherical lenses, and an aspherical lens including an inflection point. The inside shaped surface of the second lens part is 

formed to correspond to the first shaped surface of the first lens part. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201631023382 A 

(19) INDIA  

(22) Date of filing of Application :08/07/2016 (43) Publication Date : 12/01/2018 

  

(54) Title of the invention : A mixotrophic culture process for generation of biodiesel and bioethanol with remediation of phenol 

polluted industrial waste water. 
 

  

(51) International classification  :C12N 1/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date 

:PCT//  

:01/01/1900 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Bhaskar Das 
      Address of Applicant :Centre for the Environment, Indian 

Institute of Technology Guwahati,Guwahati-781039, Assam, India 

   2)Sanjukta Patra 
(72)Name of Inventor : 

   1)Bhaskar Das 

   2)Sanjukta Patra 
 

(57) Abstract : 

The present invention is related to an environmentally sustainable process for producing biofuels coupled to phenol bioremediation. 

The invention provides a method for generation of biofuels while remediating toxic industrial pollutant phenol. The xenobiotic phenol 

originates in wastewater of various industries as petrochemical, pharmaceuticals, coking plants, pesticides, leather industries etc. In 

accordance with this invention, the xenobiotic phenol is used as a microalgal carbon source thus leading to enhanced production of 

biomass with high neutral lipid content which could be exploited as biodiesel feedstock. The lipid extracted biomass was further 

employed as a substrate for bioethanol fermentation. Thus, the present invention is an environmentally sustainable process as it will 

cause environmental protection by remediation of toxic waste phenol along with generation of cost effective biodiesel and bioethanol 

from the spent biomass. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201631023416 A 

(19) INDIA  

(22) Date of filing of Application :08/07/2016 (43) Publication Date : 12/01/2018 

  

(54) Title of the invention : PROCESS FOR PRODUCING LIGAND BINDING DOMAINS OF A MEMBRANE RECEPTOR 
 

  

(51) International classification  
:B01D 

69/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Siemens Healthcare GmbH 
      Address of Applicant :Henkestr. 127, 91052 Erlangen, 

Germany 

(72)Name of Inventor : 

   1)Praveen Bhat Gurpur 

   2)Andreas Kappel 
 

(57) Abstract : 

The invention relates to a process (100) of producing one or more ligand binding domains of a membrane receptor that has altered 

binding properties. The process (100) comprises subjecting one or more gene sequences (1) encoding said ligand binding domains to 

random mutagenesis, thereby forming one or more mutated gene sequences (2); cloning said one or more mutated gene sequences (2) 

into one or more genes encoding complete receptor protein; sub-cloning said cloned gene (3) for complete receptor protein in to one or 

more expression vectors (4), thereby forming one or more expression constructs (5); transferring said one or more expression 

constructs (5) into a mammalian cell line (6); and expressing said one or more expression constructs (5) in said mammalian cell line 

(6) to produce ligand binding domains, wherein at least one of the ligand binding domains is specific to a single type of binding entity. 

  

No. of Pages : 16 No. of Claims : 10 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

  



 

 

                                               The Patent Office Journal No. 03/2018 Dated 19/01/2018                             2848 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201631023661 A 

(19) INDIA  

(22) Date of filing of Application :11/07/2016 (43) Publication Date : 12/01/2018 

  

(54) Title of the invention : AN IMPROVED BORING BAR FOR HOLDING STANDARD PRODUCTIVE CUTTING HEADS AS 

WELL AS CONVENTIONAL TOOLS WITH PROVISION FOR INTERNAL COOLANT FLOW 
 

  

(51) International classification  
:B23B 

29/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)BHARAT HEAVY ELECTRICALS LIMITED  
      Address of Applicant :with one of its Regional Offices at 

REGIONAL OPERATIONS DIVISION (ROD), PLOT : 9/1, DJ 

BLOCK, 3RD FLOOR, KARUNAMOYEE, SALT LAKE CITY, 

KOLKATA -700091, having its Registered Office at BHEL 

HOUSE, SIRI FORT, NEW DELHI-110049,INDIA West Bengal 

(72)Name of Inventor : 

   1)ROHIT PRATAP SINGH  

   2)SACHIN MAGGU  

   3)KALU RAM YADAV  

   4)LOKESH JAIN  

   5)GAURAV KU MAR  
 

(57) Abstract : 

The present invention related to an improved boring bar comprising of a length L1 for a diameter d1 and for a length B for a tapered 

diameter from d1 and d2. The taper is made matching to the holding mechanism of the machine. A passage for internal coolant flow is 

made by drilling at the center of the boring bar for a length L1 and then shifted by a distance ῃX╡ mm and then drilled for a length of 

L2. A rectangular slot is provided on the front region of the boring bar for holding turning and grooving tools. A serration is made on 

the face of the boring bar matching the serrations of a cutting head for rigid clamping of said boring bar and said cutting head for 

vibration free machining. The dimensions L1, L2, A, B, d1 and d2 are 600, 150, 400, 150, 80, 100 respectively. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201631023681 A 

(19) INDIA  

(22) Date of filing of Application :11/07/2016 (43) Publication Date : 12/01/2018 

  

(54) Title of the invention : APPARATUS FOR INDICATING THE ENDURANCE AND INTEGRITY OF EARTH GROUND 

STRIPS. 
 

  

(51) International classification  
:E02D 

29/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)BHARAT HEAVY ELECTRICALS LIMITED  
      Address of Applicant :with one of its Regional offices at 

REGIONAL OPERATIONS DIVISION (ROD), PLOT NO. 9/1, 

DJBLOCK, 3rd FLOOR, KARUNAMOYEE, SALT LAKE 

CITY, KOLKATA ï 700091 Having its Registered Office at 

BHEL HOUSE, SIRI FORT, NEW DELHI ï 110049, INDIA 

West Bengal 

(72)Name of Inventor : 

   1)Kevin Ark Kumar  

   2)Krishnan Gnanasekaran 

   3)Velani Williams Ratchanniya Samuel 

   4)Rajith Ali Muhammad Ehsan 
 

(57) Abstract : 

An earth strip (18) continuous monitoring apparatus comprising a AC power source, a switch contact (4), a step down transformer for 

stepping down the voltage level, a four diode full wave bridge rectifier (9), a voltage regulator, an indication lamp (12), an 

electromechanical relay (17) with plunger arrangement, a closed contact terminal (19) and open contact terminal (20), wherein a 

positive terminal (19) and negative terminal (19) of the electromechanical relay (17) are connected to positive DC supply and the said 

earth strip (18); wherein the earth stripôs (18) health is indicated by display means. 
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(12) PATENT APPLICATION PUBLICATION 

 

 

(21) Application No.201631023708 A 

(19) INDIA  

(22) Date of filing of Application :11/07/2016 (43) Publication Date : 12/01/2018 

  

(54) Title of the invention : A METHOD OF EXTRACTION OF REFRACTORY SULPHUR COMPOUNDS FROM FUEL 
 

  

(51) International classification  
:C04B 

35/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date 

:PCT//  

:01/01/1900 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)INDIAN INSTIT UTE OF TECHNOLOGY, 

KHARAGPUR  
      Address of Applicant :Sponsored Research & Industrial 

Consultancy, Indian Institute of Technology, Kharagpur-721302, 

West Bengal, India. 

(72)Name of Inventor : 

   1)SENGUPTA, Sonali 

   2)SAHA, Biswajit 
 

 

(57) Abstract : 

A method of extraction of refractory sulphur compounds from fuel involving an  extraction solvent comprising water and atleast 

one sulphur extracting solute capable of extracting said refactory sulphur from fuel; mixing said extraction solvent 

in concentration ranging from 3.5-15% to the fuel oil; and allowing the extraction to proceed preferably under stirring to thereby 

extract the refactory sulphur from fuel in an extract phase. The said refractory sulphur compounds include anyone or more of  thiopene 

(TH) , benzothiopene (BT) and dibenzothiopene(DBT).The extraction solvent comprises water with solutes selected from hydrochloric 

acid, sulphuric acid, nitric acid, acetic acid, sodium chloride, sodium hydroxide and ammonium hydroxide . 
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110067.  

csirfer.ipu@niscair.res.in,head.ip

u@niscair.res.in 
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85 DELHI 2246/DELNP/2013  
09/01/2018 

00:00:00 

SHRIMANT SINGH REMFRY & 

SAGAR ATTORNEYS-AT-LAW 

REMFRY HOUSE 

MILLENNIUM PLAZA SECTOR 

27, GURGAON 122 009, INDIA.  

remfry-sagar@remfry.com 

86 DELHI 509/DEL/2014  
09/01/2018 

00:00:00 

A-2, SECTOR-60,NOIDA, U.P.-

201307 INDIA 

ssaxena@uflexengg.com,raghwe

ndra.singh@uflexltd.com 

87 DELHI 1349/DEL/2008  
09/01/2018 

00:00:00 

ANURAHA SALHOTRA Lall 

Lahiri & Salhotra, Plot No. B-28, 

Sector 32, Institutional Area, 

Gurgaon- 122 001, 

(Haryana,)INDIA. 

lall@vsnl.com 

88 DELHI 1765/DELNP/2014  
09/01/2018 

00:00:00 

CHADHA & CHADHA, 

Advocates, F-46, Himalaya 

House, 23, Kasturba Gandhi Marg, 

New Delhi  110 001 India. 

archana@anandandanand.com,in

fo@iprattorneys.com,archana@a

nandandanand.com,info@ipratto

rneys.com 

89 DELHI 8110/DELNP/2011  
09/01/2018 

00:00:00 

KAN AND KRISHME&nbsp; 

ADVOCATES PATENT AND 

TRADEMARK 

ATTORNEYS&nbsp; KNK 

House&nbsp; B-483&nbsp; Meera 

Bagh&nbsp; Paschim 

Vihar&nbsp; New Delhi-

110063&nbsp; India 

knk@kankrishme.com 

90 DELHI 5457/DELNP/2011  
09/01/2018 

00:00:00 

REMFRY & SAGAR 

ATTORNEYS-AT-LAW 

REMFRY HOUSE 

MILLENNIUM PLAZA SECTOR 

27, GURGAON 122 009, INDIA.  

remfry-

sagar@remfry.com,remfry-

sagar@remfry.com 

91 DELHI 5470/DELNP/2010  
09/01/2018 

00:00:00 

REMFRY & SAGAR 

ATTORNEYS-AT-LAW 

REMFRY HOUSE 

MILLENNIUM PLAZA SECTOR 

27, GURGAON-122 002, INDIA.  

remfry-

sagar@remfry.com,remfry-

sagar@remfry.com 

92 DELHI 79/DEL/2009  
09/01/2018 

00:00:00 

S.S.Rana & co. Advocates, Patent 

& Trademark Attorneys 317, 

Lawyers Chambers, High Court of 

Delhi New Delhi-110003. 

 

ssrana@ssrana.com 

93 DELHI 8036/DELNP/2014  
09/01/2018 

00:00:00 

Jupiter Law Partners Flat No. 26 

DDA Flats Panchsheel Park 

Shivalik Main Road 

contact@jupiterslawpartners.co

m 

94 DELHI 3385/DELNP/2009  
09/01/2018 

00:00:00 

VIDISHA Anand & Anand 

Advocates B-41, Nizamuddin 

East,New Delhi-110013, India. 

anandandanand@vsnl.com,email

@anandandanand.com 

95 DELHI 1722/DELNP/2013  
09/01/2018 

00:00:00 

LAKSHMI KUMARAN & 

SRIDHARAN B6/10 Safdarjung 

Enclave 

IPRDEL@LAKSHMISRI.COM 

96 DELHI 3934/DELNP/2014  
09/01/2018 

00:00:00 

Jupiter Law Partners Flat No. 26 

DDA Flats Panchsheel Park 

Shivalik Main Road 

contact@jupiterlawpartners.com 

97 DELHI 2133/DELNP/2013  
09/01/2018 

00:00:00 

ATTORNEYS-AT-LAW 9655, 

SECTOR-C, POCKET-9 

VASANT KUNJ, NEW DELHI-

110070, INDIA 

mail@perfexiolegal.com 
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98 DELHI 6158/DELNP/2011  
09/01/2018 

00:00:00 

REMFRY & SAGAR 

ATTORNEYS-AT-LAW 

REMFRY HOUSE 

MILLENNIUM PLAZA SECTOR 

27, GURGAON 122 009, INDIA.  

remfry-sagar@remfry.com 

99 DELHI 9431/DELNP/2012  
09/01/2018 

00:00:00 

LEX ORBIS INTELLECTUAL 

PROPERTY PRACTICE 709/710, 

TOLSTOY HOUSE 15-17, 

TOLSTOY MARG NEW DELHI-

110 001  

mail@lexorbis.com 

100 DELHI 7070/DELNP/2011  
09/01/2018 

00:00:00 

VIDISHA GARG ANAND AND 

ANAND ADVOCATES B-41, 

NIZAMUDDIN EAST NEW 

DELHI - 110013, INDIA 

anandandanand@vsnl.com 

101 DELHI 8287/DELNP/2011  
09/01/2018 

00:00:00 

c/o LAKSHMI KUMARAN & 

SRIDHARAN B6/10  Safdarjung 

Enclave New Delhi 110029 

iprdel@lakshmisri.com 

102 DELHI 1186/DEL/2011  
09/01/2018 

00:00:00 

LEX ORBIS INTELLECTUAL 

PROPERTY PRACTICE 709/710, 

TOLSTOY HOUSE 15-17, 

TOLSTOY MARG NEW DELHI-

110 001  

mail@lexorbis.com,manisha@le

xorbis.com,mail@lexorbis.com,

manisha@lexorbis.com 

103 DELHI 5586/DELNP/2010  
09/01/2018 

00:00:00 

INDIA JURIS, ADVOCATES & 

CORPORATE LEGAL 

CONSULTANTS F-116, LAJPAT 

NAGAR-1, NEW DELHI 110 

024, INDIA. 

newdelhi@indiajuris.com 

104 DELHI 2638/DELNP/2010  
09/01/2018 

00:00:00 

KAN AND KRISHME, Attorneys 

at Law, B-483, KNK House, 

Meera Bagh, Paschim Vihar, New 

Delhi-110063, India 

knk@kankrishme.com 

105 DELHI 5769/DELNP/2013  
09/01/2018 

00:00:00 

MALATHI 

LAKSHMIKUMARAN 

LAKSHMI KUMARAN & 

SRIDHARAN B6/10, 

SAFDARJUNG ENCLAVE NEW 

DELHI 110029, INDIA  

iprdel@lakshmisri.com 

106 DELHI 2291/DELNP/2009  
09/01/2018 

00:00:00 

REMFRY & SAGAR, 

ATTORNEYS-AT-LAW, 

REMFRY HOUSE MILLENIUM 

PLAZA, SECTOR 27, 

GURGAON - 122 002, INDIA.  

remfry-sagar@remfry.com 

107 DELHI 2942/DELNP/2013  
09/01/2018 

00:00:00 

SHARDUL AMARCHAND 

MANGALDAS & CO. 

ADVOCATES & SOLICITORS 

AMARCHAND TOWERS 216, 

OKHLA INDUSTRIAL ESTATE 

PHASE-III, NEW DELHI  

110020, INDIA 

dev.robinson@AMSShardul.co

m 

108 DELHI 2030/DEL/2007  
09/01/2018 

00:00:00 

Chadha & Chadha Advocates F-

46, Himalaya House, 23, K.G. 

Marg, New Delhi-110 001, India. 

iprattorneys@hotmail.com 

109 DELHI 9431/DELNP/2007  
09/01/2018 

00:00:00 

Anand & Anand, Advocates, B-

41, Nizamuddin East,New Delhi-

110013,India. 

anandandanand@vsnl.com,email

@anandandanand.com 
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110 DELHI 1449/DELNP/2011  
09/01/2018 

00:00:00 

REMFRY & SAGAR 

ATTORNEYS-AT-LAW 

REMFRY HOUSE 

MILLENNIUM PLAZA SECTOR 

27, GURGAON-122 002, INDIA.  

remfry-sagar@remfry.com 

111 DELHI 9803/DELNP/2013  
09/01/2018 

00:00:00 

REMFRY & SAGAR 

ATTORNEYS-AT-LAW 

REMFRY HOUSE 

MILLENNIUM PLAZA SECTOR 

27, GURGAON 122 009, INDIA.  

remfry-sagar@remfry.com 

112 DELHI 3344/DEL/2012  
09/01/2018 

00:00:00 

SHIKHA RASTOGI 

SPS(Contro1ling Officer), IPU, 

CSIR, NISCAIR BUILDING, 14 

SATSANG VIHAR MARG, 

NEW DELHI-110067.  

csirfer.ipu@niscair.res.in,head.ip

u@niscair.res.in,csirfer.ipu@nis

cair.res.in,head.ipu@niscair.res.i

n 

113 DELHI 3942/DELNP/2013  
09/01/2018 

00:00:00 

ZEUSIP, ADVOCATES, C-4, 

JANGPURA EXTENSION, NEW 

DELHI-110 014 

info@ZeusIP.com 

114 DELHI 7/DEL/2013  
09/01/2018 

00:00:00 

S.P. ARORA GLOBAL IPR LAW 

CONSULTANTS (INDIA) 6457, 

SECTOR C & 7, VASANT 

KUNJ, NEW DELHI-110070, 

INDIA  

sparora6457@hotmail.com 

115 DELHI 1405/DELNP/2013  
09/01/2018 

00:00:00 

GROSER & GROSER, PATENT 

AND TRADE MARK 

ATTORNEYS, OF D - 1/5 DLF 

QUTAB ENCLAVE, PHASE I, 

GURGAON, INDIA.  

kevin@groserandgroser.com 

116 DELHI 1869/DEL/2011  
09/01/2018 

00:00:00 

REMFRY & SAGAR 

ATTORNEYS-AT-LAW 

REMFRY HOUSE 

MILLENNIUM PLAZA SECTOR 

27, GURGAON 122 009, INDIA.  

remfry-sagar@remfry.com 

117 DELHI 4117/DELNP/2014  
09/01/2018 

00:00:00 

LEX ORBIS Intellectual Property 

Practice 709/710 Tolstoy House 

15  17 Tolstoy Marg 

manisha@lexorbis.com 

118 DELHI 932/DELNP/2011  
09/01/2018 

00:00:00 

R.K. DEWAN & COMPANY, 

TRADE MARK & PATENTS 

ATTORNEYS, PODAR 

CHAMBERS, S.A. BRELVI 

ROAD, FORT MUMBAI 400 

001, MAHARASHTRA INDIA 

 

dewan@rkdewanmail.com 

119 DELHI 1401/DELNP/2012  
09/01/2018 

00:00:00 

REMFRY & SAGAR 

ATTORNEYS-AT-LAW 

REMFRY HOUSE 

MILLENNIUM PLAZA SECTOR 

27, GURGAON 122 009, INDIA.  

remfry-sagar@remfry.com 

120 DELHI 6842/DELNP/2014  
10/01/2018 

00:00:00 

D.P. AHUJA & CO. 14/2 PALM 

AVENUE CALCUTTA 700019, 

WEST BENGAL INDIA 

patents@dpahuja.com 

121 DELHI 8463/DELNP/2010  
10/01/2018 

00:00:00 

VIDISHA GARG ANAND & 

ANAND ADVOCATES B-41, 

NIZAMUDDIN EAST NEW 

DELHI-110013, INDIA 

email@anandandanand.com,ema

il@anandandanand.com 
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122 DELHI 4179/DELNP/2011  
10/01/2018 

00:00:00 

REMFRY & SAGAR 

ATTORNEYS-AT-LAW 

REMFRY HOUSE 

MILLENNIUM PLAZA SECTOR 

27, GURGAON 122 009 INDIA.  

remfry-sagar@remfry.com 

123 DELHI 2215/DELNP/2012  
10/01/2018 

00:00:00 

REMFRY & SAGAR 

ATTORNEYS-AT-LAW 

REMFRY HOUSE 

MILLENNIUM PLAZA SECTOR 

27, GURGAON 122 009, INDIA.  

remfry-sagar@remfry.com 

124 DELHI 3713/DELNP/2012  
10/01/2018 

00:00:00 

NEHA SRIVASTAVA REMFRY 

& SAGAR ATTORNEYS-AT-

LAW REMFRY HOUSE 

MILLENNIUM PLAZA SECTOR 

27, GURGAON 122 009, INDIA.  

remfry-sagar@remfry.com 

125 DELHI 9019/DELNP/2012  
10/01/2018 

00:00:00 

REMFRY & SAGAR Attorneys-

at-Law Remfry House Millennium 

Plaza Sector 27  Gurgaon 122 009  

India. 

remfry-sagar@remfry.com 

126 DELHI 1102/DELNP/2014  
10/01/2018 

00:00:00 

SHUKADEV KHURAIJAM 

REMFRY & SAGAR 

ATTORNEYS-AT-LAW 

REMFRY HOUSE 

MILLENNIUM PLAZA SECTOR 

27, GURGAON 122 009, INDIA.  

remfry-sagar@remfry.com 

127 DELHI 4392/DELNP/2011  
10/01/2018 

00:00:00 

REMFRY & SAGAR 

ATTORNEYS-AT-LAW 

REMFRY HOUSE 

MILLENNIUM PLAZA SECTOR 

27, GURGAON 122 009, INDIA.  

remfry-sagar@remfry.com 

128 DELHI 1981/DELNP/2012  
10/01/2018 

00:00:00 

ROHIT SINGH ABU-

GHAZALEH INTELLECTUAL 

PROPERTY TMP AGENTS 

INDIA PVT. LTD. 3RD FLOOR, 

HL ARCADE NEAR HDFC 

BANK PLOT NO. 14, SECTOR-

V (MLU) DWARKA NEW 

DELHI-110075  

 

rosingh@agip.com 

129 DELHI 2524/DELNP/2012  
10/01/2018 

00:00:00 

GROSER & GROSER, PATENT 

AND TRADE MARK 

ATTORNEYS, OF D - 1/5 DLF 

QUTAB ENCLAVE, PHASE I, 

GURGAON, INDIA.  

kevin@groserandgroser.com 

130 DELHI 3535/DELNP/2013  
10/01/2018 

00:00:00 

SUBRAMANIAM, NATARAJ & 

ASSOCIATES ATTORNEYS-

AT-LAW PATENT & 

TRADEMARK ATTORNEYS E-

556, GREATER KAILASH II 

NEW DELHI 110 048  

sna@vsnl.com 

131 DELHI 7457/DELNP/2013  
10/01/2018 

00:00:00 

REMFRY & SAGAR 

ATTORNEYS-AT-LAW 

REMFRY HOUSE 

MILLENNIUM PLAZA SECTOR 

27, GURGAON 122 009, INDIA.  

remfry-sagar@remfry.com 
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132 DELHI 892/DELNP/2013  
10/01/2018 

00:00:00 

ANAND AND ANAND 

ADVOCATES B-41, 

NIZAM UDDIN EAST NEW 

DELHI  110013, INDIA  

anandandanand@vsnl.com,anan

dandanand@vsnl.com 

133 DELHI 1104/DELNP/2011  
10/01/2018 

00:00:00 

REMFRY & SAGAR 

ATTORNEYS-AT-LAW 

REMFRY HOUSE 

MILLENNIUM PLAZA SECTOR 

27, GURGAON 122 002 INDIA. 

remfry-sagar@remfry.com 

134 DELHI 3883/DELNP/2012  
10/01/2018 

00:00:00 

AVI GARG LAKSHMI 

KUMARAN & SRIDHARAN 

B6/10, SAFDARJUNG 

ENCLAVE NEW DELHI 110029, 

INDIA  

iprdel@lakshmisri.com 

135 DELHI 5372/DELNP/2010  
10/01/2018 

00:00:00 

LEX ORBIS INTELLECTUAL 

PROPERTY PRACTICE 709/710, 

TOLSTOY HOUSE 15-17, 

TOLSTOY MARG, NEW 

DELHI-110 001  

mail@lexorbis.com,manisha@le

xorbis.com,mail@lexorbis.com,

manisha@lexorbis.com 

136 DELHI 4060/DELNP/2014  
10/01/2018 

00:00:00 

Anand & Anand Advocates B-41, 

Nizamuddin East New Delhi  

110013, India Phone No: 0091-11-

24355076, 24358078, 91-120-

4059300 Fax No: 0091-11-

24354243, 91-120-4243056,-058 

E-mail: 

anandandanand@vsnl.com, 

email@anandandanand.com, 

archana@anandandanand.com 

archana@anandanadanand.com,

email@anandanadanand.com,em

ail@anandanadanand.com,email

@anandanadanand.com,email@

anandanadanand.com,email@an

andanadanand.com,anandandana

nd@vsnl.com 

137 DELHI 6392/DELNP/2013  
10/01/2018 

00:00:00 

BIRENDRA ANAND AND ANAND 

ADVOCATES B-41, NIZAMUDDIN 

EAST NEW DELHI  110013, INDIA  

anandandanand@vsnl.com 

138 DELHI 1828/DELNP/2013  
10/01/2018 

00:00:00 

VARUN SHARMA 

AMARCHAND & 

MANGALDAS & SURESH A. 

SHROFF & CO. AMARCHAND 

TOWERS 216, OKHLA 

INDUSTRIAL ESTATE, PHASE- 

III, NEW DELHI  110020, INDIA  

dev.robinson@amarchand.com 

139 DELHI 9305/DELNP/2012  
10/01/2018 

00:00:00 

REMFRY & SAGAR Attorneys-

at-Law Remfry House Millennium 

Plaza Sector 27  Gurgaon 122009 

remfry-sagar@remfry.com 

140 DELHI 5184/DELNP/2009  
10/01/2018 

00:00:00 

REMFRY & SAGAR ATTORNEYS-

AT-LAW REMFRY HOUSE 

MILLENNIUM PLAZA SECTOR 27, 

GURGAON 122 002, INDIA.  

 

remfry-sagar@remfry.com 

141 DELHI 7581/DELNP/2011  
10/01/2018 

00:00:00 

REMFRY & SAGAR 

ATTORNEYS-AT-LAW 

REMFRY HOUSE 

MILLENNIUM PLAZA SECTOR 

27, GURGAON 122 009, INDIA.  

remfry-sagar@remfry.com 

142 DELHI 2080/DEL/2012  
10/01/2018 

00:00:00 

VIDISHA GARG ANAND AND 

ANAND ADVOCATES B-41, 

NIZAMUDDIN EAST NEW 

DELHI  110013, INDIA  

anandandanand@vsnl.com,email

@anandandanand.com 
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143 DELHI 4215/DELNP/2012  
10/01/2018 

00:00:00 

RAJANI JAISWAL LAKSHMI 

KUMARAN & SRIDHARAN 

B6/10, SAFDARJUNG 

ENCLAVE NEW DELHI 110029, 

INDIA  

iprdel@lakshmisri.com 

144 DELHI 1123/DEL/2009  
10/01/2018 

00:00:00 

Amarchand Mangaldas & Suresh 

A. Shroff & Co., Amarchand 

Towers, 216, Okhla Industrial 

Estate, Phase III New Delhi - 110 

020 

dev.robinson@amarchand.com 

145 DELHI 84/DELNP/2013  
10/01/2018 

00:00:00 

REMFRY & SAGAR ATTORNEYS-

AT-LAW REMFRY HOUSE 

MILLENNIUM PLAZA SECTOR 27, 

GURGAON 122 009, INDIA.  

remfry-sagar@remfry.com 

146 DELHI 10778/DELNP/2012  
10/01/2018 

00:00:00 

REMFRY & SAGAR Attorneys-

at-Law Remfry House Millennium 

Plaza Sector 27  Gurgaon 122009 

remfry-sagar@remfry.com 

147 DELHI 2290/DEL/2011  
10/01/2018 

00:00:00 

INDRA DWIVEDY HEAD, IPM 

DIVISION, CSIR, NISCAIR 

BUILDING, 14, SATSANG 

VIHAR MARG, NEW DELHI-

110 067, INDIA  

csirfer.ipu@niscair.res.in,ipmd

@vsnl.net,csirfer.ipu@niscair.re

s.in 

148 DELHI 222/DELNP/2013  
10/01/2018 

00:00:00 

K & S partners 109 Sectore 44 

Gurgaon National Capital Region 

Haryana 

ipo@knspartners.com 

149 DELHI 1044/DEL/2008  
10/01/2018 

00:00:00 

BISWAJIT PAL LUMINOUS 

POWER TECHNOLOGIES PVT. 

LTD. C8 & 9 COMMUNITY 

CENTRE, JANAKPURI, NEW 

DELHI-110058 

mlm@sar-group.com,mlm@sar-

group.com, chennai-patent@nic.in 

150 DELHI 475/DELNP/2011  
10/01/2018 

00:00:00 

LALL LAHIRI & SALHOTRA PLOT 

NO. B-28, SECTOR32, 

INSTITUTIONAL AREA, 

GURGAON-122 001 (HARYANA) 

INDIA  

lall@vsnl.com,lall@vsnl.com 

151 DELHI 7344/DELNP/2011  
10/01/2018 

00:00:00 

GROSER & GROSER, PATENT 

AND TRADE MARK ATTORNEYS, 

OF D - 1/5 DLF QUTAB ENCLAVE, 

PHASE I, GURGAON, INDIA.  

kevin@groserandgroser.com 

152 DELHI 4573/DELNP/2010  
10/01/2018 

00:00:00 

LEX ORBIS INTELLECTUAL 

PROPERTY PRACTICE 709/710, 

TOLSTOY HOUSE 15-17, 

TOLSTOY MARG NEW DELHI-110 

001  

mail@lexorbis.com 

153 DELHI 6859/DELNP/2013  
10/01/2018 

00:00:00 

SHRIMANT SINGH REMFRY & 

SAGAR ATTORNEYS-AT-LAW 

REMFRY HOUSE 

MILLENNIUM PLAZA SECTOR 

27, GURGAON 122 009, INDIA.  

remfry-sagar@remfry.com 

154 DELHI 8114/DELNP/2013  
10/01/2018 

00:00:00 

SUBRAMANIAM & 

ASSOCIATES ATTORNEYS - 

AT - LAW CENTRAL SQUARE, 

SUITE-328, PLAZA III, 20 

MANOHARLAL KHURANA 

MARG, BARA HINDU RAO 

(OFF RANI JHANSI ROAD), 

DELHI-110006  

sna@sna-ip.com 
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155 DELHI 158/DELNP/2013  
10/01/2018 

00:00:00 

REMFRY & SAGAR 

ATTORNEYS-AT-LAW 

REMFRY HOUSE 

MILLENNIUM PLAZA SECTOR 

27, GURGAON 122 009, INDIA.  

remfry-sagar@remfry.com 

156 DELHI 5117/DELNP/2011  
10/01/2018 

00:00:00 

LEX ORBIS INTELLECTUAL 

PROPERTY PRACTICE 709/710, 

TOLSTOY HOUSE 15-17, 

TOLSTOY MARG NEW DELHI-

110 001  

mail@lexorbis.com,mail@lexor

bis.com 

157 DELHI 4941/DELNP/2013  
10/01/2018 

00:00:00 

RANJNA MEHTA-DUTT 

REMFRY & SAGAR 

ATTORNEYS-AT-LAW 

REMFRY HOUSE 

MILLENNIUM PLAZA SECTOR 

27, GURGAON 122 009, INDIA.  

remfry-

sagar@remfry.com,remfry-

sagar@remfry.com 

158 DELHI 3143/DEL/2012  
10/01/2018 

00:00:00 

INDRA DWIVEDY 

SPS(Controlling Officer)IPU 

CSIR, NISCAIR BUILDING, 14, 

SATSANG VIHAR MARG, 

NEW DELHI-110 067, INDIA  

csirfer.ipu@niscair.res.in,head.ip

u@niscair.res.in 

159 DELHI 602/DEL/2012  
10/01/2018 

00:00:00 

INDRA DWIVEDY HEAD, IPU, 

CSIR, NISCAIR BUILDING, 14 

SATSANG VIHAR MARG, 

NEW DELHI-110067.  

csirfer.ipu@niscair.res.in,head.ip

u@niscair.res.in 

160 DELHI 5302/DELNP/2011  
10/01/2018 

00:00:00 

REMFRY & SAGAR 

ATTORNEYS-AT-LAW 

REMFRY HOUSE 

MILLENNIUM PLAZA SECTOR 

27, GURGAON 122 009, INDIA.  

remfry-sagar@remfry.com 

161 DELHI 2378/DEL/2008  
10/01/2018 

00:00:00 

M/s. ACME TELE POWER 

LTD., PLOT NO. 152, SECTOR-

44, GURGAON - 122002, 

HARYANA, INDI A. 

info@acme.in 

162 DELHI 483/DEL/2009  
10/01/2018 

00:00:00 

HRISHIKESH RAY 

CHAUDHURY REMFRY & 

SAGAR, ATTORNEYS-AT-

LAW, REMFRY HOUSE 

MILLENIUM PLAZA, SECTOR 

27, GURGAON - 122 002, 

INDIA.  

 

remfrysagar@remfry.com 

163 DELHI 1631/DELNP/2012  
10/01/2018 

00:00:00 

REMFRY & SAGAR 

ATTORNEYS-AT-LAW 

REMFRY HOUSE 

MILLENNIUM PLAZA SECTOR 

27, GURGAON 122 009, INDIA.  

remfry-sagar@remfry.com 

164 DELHI 3120/DELNP/2014  
10/01/2018 

00:00:00 
E 556 GREATER KAILASH II sna@sna-ip.com 

165 DELHI 8939/DELNP/2012  
10/01/2018 

00:00:00 

SUBRAMANIAM, NATARAJ & 

ASSOCIATES ATTORNEYS-

AT-LAW PATENT & 

TRADEMARK ATTORNEYS E-

556, GREATER KAILASH II 

NEW DELHI 110 048  

sna@vsnl.com 
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166 DELHI 7986/DELNP/2012  
10/01/2018 

00:00:00 

ANAND AND ANAND 

ADVOCATES B-41, 

NIZAMUDDIN EAST NEW 

DELHI  110013, INDIA  

email@anandandanand.com,ema

il@anandandanand.com 

167 DELHI 27/DEL/2012  
10/01/2018 

00:00:00 

LALL LAHIRI & SALHOTRA 

PLOT NO. B-28, SECTOR32, 

INSTITUTIONAL AREA, 

GURGAON-122 001 

(HARYANA) INDIA  

gpo@lls.in,gpo@lls.in 

168 DELHI 4979/DELNP/2012  
10/01/2018 

00:00:00 

AVI GARG LAKSHMI 

KUMARAN & SRIDHARAN 

B6/10, SAFDARJUNG 

ENCLAVE NEW DELHI 110029, 

INDIA  

iprdel@lakshmisri.com 

169 DELHI 8943/DELNP/2010  
10/01/2018 

00:00:00 

GROSER & GROSER, PATENT 

AND TRADE MARK 

ATTORNEYS, OF D - 1/5 DLF 

QUTAB ENCLAVE, PHASE I, 

GURGAON, INDIA.  

kevin@groserandgroser.com 

170 DELHI 2443/DEL/2008  
10/01/2018 

00:00:00 

REMFRY & SAGAR Attorneys-

at-Law Remfry House Millennium 

Plaza Sector 27, Gurgaon 122 002, 

remfry-sagar@remfry.com 

171 DELHI 438/DEL/2012  
10/01/2018 

00:00:00 

R.S. SHARMA A.S. MATHUR, 

REGISTRAR AMITY UNIVERSITY, 

SECTOR-125, NOIDA-201303 

registrar@amity.edu 

172 DELHI 1387/DELNP/2010  
10/01/2018 

00:00:00 

REMFRY & SAGAR ATTORNEYS-

AT-LAW REMFRY HOUSE 

MILLENNIUM PLAZA SECTOR 27 

GURGAON 122 02, INDIA.  

remfry-sagar@remfry.com 

173 DELHI 9685/DELNP/2011  
10/01/2018 

00:00:00 

NEHA SRIVASTAVA REMFRY 

& SAGAR ATTORNEYS-AT-

LAW REMFRY HOUSE 

MILLENNIUM PLAZA SECTOR 

27, GURGAON 122 009, INDIA.  

remfry-sagar@remfry.com 

174 DELHI 9503/DELNP/2011  
10/01/2018 

00:00:00 

LEX ORBIS INTELLECTUAL 

PROPERTY PRACTICE 709/710, 

TOLSTOY HOUSE 15-17, 

TOLSTOY MARG NEW DELHI-

110 001  

mail@lexorbis.com,manisha@le

xorbis.com 

175 DELHI 11425/DELNP/2012  
10/01/2018 

00:00:00 

GROSER & GROSER, PATENT 

AND TRADE MARK 

ATTORNEYS, OF D - 1/5 DLF 

QUTAB ENCLAVE, PHASE I, 

GURGAON, INDIA.  

kevin@groserandgroser.com,kev

in@groserandgroser.com 

176 DELHI 969/DELNP/2012  
10/01/2018 

00:00:00 

MALATHI LAKSHMIKUMARAN 

LAKSHMI KUMARAN & 

SRIDHARAN B6/10, SAFDARJUNG 

ENCLAVE NEW DELHI 110029, 

INDIA  

iprdel@lakshmisri.com 

177 DELHI 4440/DELNP/2013  
10/01/2018 

00:00:00 

SHRIMANT SINGH REMFRY & 

SAGAR ATTORNEYS-AT-LAW 

REMFRY HOUSE 

MILLENNIUM PLAZA SECTOR 

27, GURGAON 122 009, INDIA.  

remfry-sagar@remfry.com 

178 DELHI 5448/DELNP/2014  
10/01/2018 

00:00:00 
E 556 GREATER KAILASH II 

sna.patent@gmail.com,sna@sna

-ip.com 
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179 DELHI 129/DEL/2010  
10/01/2018 

00:00:00 

SHIKHA RASTOGI HEAD, IPM 

DIVISION, CSIR, NISCAIR 

BUILDING, 14 SATSANG 

VIHAR MARG NEW DELHI-

110067, INDIA.  

csirfer.ipu@niscair.res.in,ipmd

@vsnl.net,csirfer.ipu@niscair.re

s.in,ipmd@vsnl.net,ipmd@vsnl.

net,ipmd@vsnl.net,ipmd@vsnl.n

et,ipmd@vsnl.net,ipmd@vsnl.ne

t,csirfer.ipu@niscair.res.in,ipmd

@vsnl.net,ipmd@niscair.res.in,i

pmd@niscair.res.in,ipmd@vsnl.

net,mail.ipmd@niscair.res.in 

180 DELHI 10073/DELNP/2014  
10/01/2018 

00:00:00 

Central Square, Suite-328, Plaza 

III, 20 Manoharlal Khurana Marg, 

Bara Hindu Rao (Off Rani Jhansi 

Road) Delhi 110006, India  

sna@sna-

ip.com,docket.sna@gmail.com 

181 DELHI 10630/DELNP/2013  
10/01/2018 

00:00:00 

LEX ORBIS Intellectual Property 

Practice 709/710 Tolstoy House 

15  17 Tolstoy Marg 

manisha@lexorbis.com 

182 DELHI 1054/DELNP/2011  
10/01/2018 

00:00:00 

ANAND & ANAND 

ADVOCATES B-41, 

NIZAMUDDIN EAST NEW 

DELHI-110013, INDIA  

anandandanand@vsnl.com,email

@anandandanand.com 

183 DELHI 2390/DEL/2009  
10/01/2018 

00:00:00 

RAHUL DEV KUMAR, (REGD. 

NO./PA-1240)) 6/12-B, FIRST 

FLOOR, TILAK NAGAR, NEW 

DELHI-110018. 

rahuldev.26@gmail.com,rd@pat

entbusinesslawyer.com 

184 DELHI 10496/DELNP/2012  
10/01/2018 

00:00:00 

ZEUSIP ADVOCATES C-4, 

JANGPURA EXTENSION NEW 

DELHI  110 014  

info@zeusip.com 

185 DELHI 9489/DELNP/2013  
10/01/2018 

00:00:00 

LEX ORBIS Intellectual Property 

Practice 709/710 Tolstoy House 

15  17 Tolstoy Marg New Delhi  

110 001 

manisha@lexorbis.com 

186 DELHI 8857/DELNP/2014  
10/01/2018 

00:00:00 

De Penning & De Penning 2B, 

Ground Floor, Solitaire Plaza MG 

Road, Gurgaon 122002 

patent@depenning.com 

187 DELHI 1171/DELNP/2011  
10/01/2018 

00:00:00 

C/O LUTHRA & LUTHRA LAW 

OFFICES 103 ASHOKA 

ESTATE BARAKHAMBA 

ROAD NEW DELHI-110 001 

 

delhi@luthra.com,grov@luthra.c

om,delhi@luthra.com,grov@luth

ra.com,delhi@luthra.com,grov@

luthra.com 

188 DELHI 7352/DELNP/2011  
10/01/2018 

00:00:00 

REMFRY & SAGAR 

ATTORNEYS-AT-LAW 

REMFRY HOUSE 

MILLENNIUM PLAZA SECTOR 

27, GURGAON 122 009, INDIA 

remfry-sagar@remfry.com 

189 DELHI 3413/DELNP/2014  
10/01/2018 

00:00:00 

L. BALASUBRAHMANYAM 

CORPORATE LAW GROUP, 

1101-1104, 11TH FLOOR, 

KAILASH BUILDING, 26, 

KASTURBA GANDHI MARG, 

NEW DELHI  110001, INDIA  

info@clgindia.com 

190 DELHI 2970/DEL/2011  
10/01/2018 

00:00:00 

SUSHMA KUMARI S. SINGH & 

ASSOCIATES 213, 3RD FLOOR, 

PARMANAND COLONY, DR. 

MUKHERJEE NAGAR, DELHI-

110 009. 

sanjeev.singh@singhnassociates.

com,info@singhnassociates.com

,associates.ssingh@gmail.com 
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191 DELHI 772/DEL/2011  
10/01/2018 

00:00:00 

REMFRY & SAGAR 

ATTORNEYS-AT-LAW 

REMFRY HOUSE 

MILLENNI UM PLAZA SECTOR 

27, GURGAON 122 009 INDIA.  

remfry-sagar@remfry.com 

192 DELHI 5280/DELNP/2013  
10/01/2018 

00:00:00 

SUBRAMANIAM, NATARAJ & 

ASSOCIATES ATTORNEYS-

AT-LAW PATENT & 

TRADEMARK ATTORNEYS E-

556, GREATER KAILASH II 

NEW DELHI 110 048  

sna@vsnl.com 

193 DELHI 6032/DELNP/2013  
10/01/2018 

00:00:00 

REMFRY & SAGAR 

ATTORNEYS-AT-LAW 

REMFRY HOUSE 

MILLENNIUM PLAZA SECTOR 

27, GURGAON 122 009, INDIA.  

remfry-

sagar@remfry.com,remfry-

sagar@remfry.com 

194 DELHI 861/DELNP/2011  
10/01/2018 

00:00:00 

MOUTUSHI BHOWMIK 

SUBRAMANIAM, NATARAJ & 

ASSOCIATES ATTORNEYS-

AT-LAW PATENT AND 

TRADE MARK ATTORNEYS E-

556, GREATER KAILASH II 

NEW DELHI 110 048 

sna@sna-ip.com,sna@sna-

ip.com 

195 DELHI 1219/DEL/2009  
10/01/2018 

00:00:00 

Bhatnagar & Associates 161, 

Vigyan Vihar, Delhi  110092. 

bhatnagar_associates@yahoo.co

m,bhatnagarmp@yahoo.com 

196 DELHI 5093/DELNP/2013  
10/01/2018 

00:00:00 

DE PENNING & DE PENNING 

2B, GROUND FLOOR, 

SOLITAIRE PLAZA MG ROAD, 

GURGAON - 122002 

info@anovip.com 

197 DELHI 7373/DELNP/2012  
10/01/2018 

00:00:00 

LEX ORBIS INTELLECTUAL 

PROPERTY PRACTICE 709/710, 

TOLSTOY HOUSE 15-17, 

TOLSTOY MARG NEW DELHI-

110 001  

mail@lexorbis.com,mail@lexor

bis.com 

198 DELHI 1571/DELNP/2012  
10/01/2018 

00:00:00 

VARUN SHARMA 

AMARCHAND & 

MANGALDAS & SURESH A. 

SHROFF & CO. AMARCHAND 

TOWERS 216, OKHLA 

INDUSTRIAL ESTATE, PHASE 

III NEW DELHI -110 020, INDIA  

dev.robinson@amarchand.com 

199 DELHI 5466/DELNP/2011  
10/01/2018 

00:00:00 

ESSENESE OBHAN OBHAN & 

ASSOCIATES 501/7 LANE W-

21A WESTERN AVENUE 

SAINIK FARMS NEW DELHI 

110 062 INDIA  

 

email@obhans.com 

200 DELHI 9558/DELNP/2013  
10/01/2018 

00:00:00 

SUBRAMANIAM & 

ASSOCIATES ATTORNEYS-

AT-LAW CENTRAL SQUARE, 

SUITE-328, PLAZA III, 20 

MANOHARLAL KHURANA 

MARG, BARA HINDU RAO 

(OFF RANI JHANSI ROAD) 

DELHI-110006  

sna@sna-ip.com 
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201 DELHI 2743/DEL/2009  
10/01/2018 

00:00:00 

REMFRY & SAGAR 

ATTORNEYS-AT-LAW 

REMFRY HOUSE 

MILLENNIUM PLAZA SECTOR 

27 GURGAON 122 002, INDIA.  

remfry-

sagar@remfry.com,remfry-

sagar@remfry.com 

202 DELHI 8587/DELNP/2012  
10/01/2018 

00:00:00 

REMFRY & SAGAR Attorneys-

at-Law Remfry House Millennium 

Plaza Sector 27  Gurgaon 122009 

remfry-sagar@remfry.com 

203 DELHI 1207/DELNP/2013  
10/01/2018 

00:00:00 

SHRIMANT SINGH REMFRY & 

SAGAR ATTORNEYS-AT-LAW 

REMFRY HOUSE 

MILLENNIUM PLAZA SECTOR 

27, GURGAON 122 009, INDIA.  

remfry-sagar@remfry.com 

204 DELHI 3234/DELNP/2013  
10/01/2018 

00:00:00 

SHRIMANT SINGH REMFRY & 

SAGAR ATTORNEYS-AT-LAW 

REMFRY HOUSE 

MILLENNIUM PLAZA SECTOR 

27, GURGAON 122 009, INDIA.  

remfry-sagar@remfry.com 

205 DELHI 7778/DELNP/2010  
10/01/2018 

00:00:00 

REMFRY & SAGAR 

ATTORNEYS-AT-LAW 

REMFRY HOUSE 

MILLENNIUM PLAZA SECTOR 

27, GURGAON 122 002 INDIA. 

remfry-sagar@remfry.com 

206 DELHI 784/DELNP/2011  
10/01/2018 

00:00:00 

R.K. DEWAN & CO. PODAR 

CHAMBERS, S.A.BRELVI 

ROAD, FORT, MUMBAI 400 

001 MAHARASHTRA, INDIA 

dewan@rkdewanmail.com,dewa

n@rkdewanmail.com 

207 DELHI 1729/DEL/2008  
10/01/2018 

00:00:00 

Anand & Anand Advocates B-41, 

Nizamuddin East,New Delhi-

110013,India. 

anandandanand@vsnl.com,email

@anandandanand.com 

208 DELHI 2083/DELNP/2010  
10/01/2018 

00:00:00 

REMFRY & SAGAR 

ATTORNEYS-AT-LAW 

REMFRY HOUSE 

MILLENNIUM PLAZA SECTOR 

27 GURGAON 122 002, INDIA.  

remfry-sagar@remfry.com 

209 DELHI 1198/DELNP/2013  
10/01/2018 

00:00:00 

GROSER & GROSER, PATENT 

AND TRADE MARK ATTORNEYS, 

OF D - 1/5 DLF QUTAB ENCLAVE, 

PHASE I, GURGAON, INDIA.  

kevin@groserandgroser.com 

210 DELHI 62/DEL/2008  
10/01/2018 

00:00:00 

DR.RAJESH HEAD, IPM 

DIVISION, CSIR, NISCAIR 

BUILDING, 14, SATSANG 

VIHAR MARG, NEW DELHI-

110067, INDIA. 

ipmd@vsnl.net,ipmd@vsnl.net 

211 DELHI 2877/DELNP/2013  
10/01/2018 

00:00:00 

REMFRY & SAGAR 

ATTORNEYS-AT-LAW 

REMFRY HOUSE 

MILLENNIUM PLAZA SECTOR 

27, GURGAON 122 009, INDIA.  

remfry-sagar@remfry.com 

212 DELHI 571/DELNP/2013  
10/01/2018 

00:00:00 

SUBRAMANIAM, NATARAJ & 

ASSOCIATES ATTORNEYS-

AT-LAW PATENT & 

TRADEMARK ATTORNEYS E-

556, GREATER KAILASH II 

NEW DELHI 110 048  

sna@vsnl.com,sna@vsnl.com 



 

 

                                               The Patent Office Journal No. 03/2018 Dated 19/01/2018                             2869 

 

213 DELHI 1370/DEL/2006  
10/01/2018 

00:00:00 

LAW FIRM OF NAREN 

THAPPETA #7, SIGMA SOFT 

TECH PARK, 5TH FLOOR, 

BETA BLOCK, WHITEFIELD 

MAIN ROAD OPP TO 

VARTHUR LAKE, VARTHUR 

KODI BANGALORE, INDIA  

560 066 

ipo@iphorizons.com 

214 DELHI 5046/DELNP/2012  
10/01/2018 

00:00:00 

LEX ORBIS INTELLECTUAL 

PROPERTY PRACTICE 709/710, 

TOLSTOY HOUSE 15-17, 

TOLSTOY MARG NEW DELHI-

110 001  

mail@lexorbis.com 

215 DELHI 7565/DELNP/2012  
10/01/2018 

00:00:00 

SUBRAMANIAM, NATA RAJ & 

ASSOCIATES ATTORNEYS-

AT-LAW PATENT & 

TRADEMARK ATTORNEYS E-

556, GREATER KAILASH II 

NEW DELHI 110 048  

sna@vsnl.com 

216 DELHI 1335/DELNP/2012  
10/01/2018 

00:00:00 

K & S PARTNERS Intellectual 

Property Attorneys 109  Sector 44 

Gurgaon - 122 003 National 

Capital Region  India 

Ipo@Knspartners.com 

217 DELHI 418/DELNP/2013  
10/01/2018 

00:00:00 

VUTTS & ASSOCIATES LLP 

ADVOCATES NO. 704 THE 

CASTLE PLOT 36 A SECTOR 

56 GURGAON 122009 

HARYANA INDIA  

email@vutts.com,prabhakar@vu

tts.com 

218 DELHI 568/DEL/2010  
10/01/2018 

00:00:00 

DR. (MRS.) SHIKHA RASTOGI 

HEAD, IPM DIVISION, CSIR, 

NISCAIR BUILDING, 14 

SATSANG VIHAR MARG NEW 

DELHI-110067, INDIA.  

 

csirfer.ipu@niscair.res.in 

219 DELHI 6678/DELNP/2012  
10/01/2018 

00:00:00 

SUBRAMANIAM, NATARAJ & 

ASSOCIATES ATTORNEYS-

AT-LAW PATENT & 

TRADEMARK ATTORNEYS E-

556, GREATER KAILASH II 

NEW DELHI 110 048  

sna@vsnl.com,sna@sna-

ip.com,docket.sna@gmail.com,s

na@vsnl.com,sna@sna-

ip.com,docket.sna@gmail.com 

220 DELHI 2628/DELNP/2013  
10/01/2018 

00:00:00 

LAKSHMI KUMARAN & 

SRIDHARAN B6/10, 

SAFDARJUNG ENCLAVE NEW 

DELHI 110029, INDIA  

iprdel@lakshmisri.com 

221 DELHI 1088/DELNP/2011  
10/01/2018 

00:00:00 

GROSER & GROSER, PATENT 

AND TRADE MARK 

ATTORNEYS, D-1/5 DLF 

QUTAB ENCLAVE, PHASE I, 

GURGAON, INDIA.  

kevin@groserandgroser.com 

222 DELHI 2952/DELNP/2012  
10/01/2018 

00:00:00 

VIDISHA GARG ANAND AND 

ANAND ADVOCATES B-41, 

NIZAMUDDIN EAST NEW 

DELHI  110013, INDIA  

anandandanand@vsnl.com 

223 DELHI 3016/DELNP/2014  
10/01/2018 

00:00:00 

Remfry House Millenium Plaza 

Sec 27 
remfry-sagar@remfry.com 
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224 DELHI 2637/DELNP/2014  
10/01/2018 

00:00:00 

Lall Lahiri & Salhotra LLS House 

Plot No. B 28 Sector 32 

Institutional Area 

lall@vsnl.com,gpo@lls.in 

225 DELHI 9228/DELNP/2012  
10/01/2018 

00:00:00 

DR. SANTANU DE RANBAXY 

LABORATORIES LIMITED 77-

B, IFFCO ROAD, SECTOR-18, 

UDYOG VIHAR INDUSTRIAL 

AREA, GURGAON-122015, 

HARYANA, INDIA.  

delhi-patent@nic.in 

226 DELHI 10643/DELNP/2012  
10/01/2018 

00:00:00 

K & S PARTNERS Intellectual 

Property Attorneys 109  Sector 44  

Gurgaon 122003  National Capital 

Region  India 

ipo@knspartners.com 

227 DELHI 6975/DELNP/2014  
10/01/2018 

00:00:00 

Lall Lahiri & Salhotra LLS House 

Plot No. B 28 Sector 32 

Institutional Area 

patents@lls.in 

228 DELHI 1400/DELNP/2013  
10/01/2018 

00:00:00 

SUBRAMANIAM, NATARAJ & 

ASSOCIATES ATTORNEYS-

AT-LAW PATENT & 

TRADEMARK ATTORNEYS E-

556, GREATER KAILASH II 

NEW DELHI 110 048  

sna@vsnl.com 

229 DELHI 2922/DEL/2008  
11/01/2018 

00:00:00 

K & S PARTNERS 

INTELLECTUAL PROPERTY 

ATTORNEYS 109, SECTOR 44, 

GURGAON- 122003 NATIONAL 

CAPITAL REGION, INDIA 

ipo@knspartners.com 

230 DELHI 5768/DELNP/2010  
11/01/2018 

00:00:00 

KAN AND KRISHME, Attorneys 

at Law, B-483, KNK House, 

Meera Bagh, Paschim Vihar, New 

Delhi-110063, India 

knk@kankrishme.com 

231 DELHI 1195/DEL/2013  
11/01/2018 

00:00:00 

L.S. DAVAR & CO., PATENT 

AND TRADEMARKS 

ATTORNEY, 5/1, (FIRST 

FLOOR), KALKAJI 

EXTENSION NEW DELHI-110 

019.  

lsdavar@ndf.vsnl.net.in,lsdavar

@ndf.vsnl.net.in 

232 DELHI 3375/DELNP/2012  
11/01/2018 

00:00:00 

LUNALISA POTSANGBAM 

LAKSHMI KUMARAN & 

SRIDHARAN B6/10, 

SAFDARJUNG ENCLAVE NEW 

DELHI 110029, INDIA  

iprdel@lakshmisri.com,iprdel@l

akshmisri.com 

233 DELHI 2842/DELNP/2010  
11/01/2018 

00:00:00 

SUBRAMANIAM, NATARAJ & 

ASSOCIATES, ATTORNEYS-

AT-LAW, PATENT AND 

TRADE MARK ATTORNEYS E-

556, GREATER KAILASH II, 

NEW DELHI 110 048, INDIA  

sna@vsnl.com 

234 DELHI 480/DELNP/2014  
11/01/2018 

00:00:00 

LEX ORBIS Intellectual Property 

Practice 709/710 Tolstoy House 

15  17 Tolstoy Marg 

manisha@lexorbis.com 

235 DELHI 1091/DEL/2012  
11/01/2018 

00:00:00 

K & S PARTNERS Intellectual 

Property Attorneys 109  Sector 44  

Gurgaon 122 003  National 

Capital Region  (India) 

ipo@knspartners.com 
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236 DELHI 6362/DELNP/2013  
11/01/2018 

00:00:00 

De Penning & De Penning 2B, 

Ground Floor, Solitaire Plaza MG 

Road Gurgaon 122002 

patent@depenning.com 

237 DELHI 8680/DELNP/2012  
11/01/2018 

00:00:00 

AJAY PANWAR ALSTOM 

PROJECTS INDIA LIMITED 

4TH FLOOR, IHDP BUILDING, 

PLOT NO. 7 SECTOR 127, 

NOIDA 201 301, 

UTTARPRADESH, INDIA  

ajay.panwar@power.alstom.com

,bpo.mail@ge.com 

238 DELHI 263/DEL/2009  
11/01/2018 

00:00:00 

GROSER & GROSER PATENT 

AND TRADE MARK 

ATTORNEYS, OF D-1/5 DLF 

QUTAB ENCLAVE, PHASE I, 

GURGAON, INDIA  

groser@vsnl.com,groser@vsnl.c

om 

239 DELHI 7773/DELNP/2011  
11/01/2018 

00:00:00 

RAJANI JAISWAL LAKSHMI 

KUMARAN & SRIDHARAN 

B6/10, SAFDARJUNG 

ENCLAVE NEW DELHI 110029, 

INDIA  

iprdel@lakshmisri.com 

240 DELHI 782/DELNP/2013  
11/01/2018 

00:00:00 

GROSER & GROSER, PATENT 

AND TRADE MARK ATTORNEYS, 

OF D - 1/5 DLF QUTAB ENCLAVE, 

PHASE I, GURGAON, INDIA.  

kevin@groserandgroser.com,kevin

@groserandgroser.com 

241 DELHI 4987/DELNP/2009  
11/01/2018 

00:00:00 

K & S PARTNERS Intellectual 

Property Attorneys BK House, Plot 

No.109 Sector 44, Gurgaon 122 002, 

Haryana, India. 

ipo@knspartners.com 

242 DELHI 468/DEL/2010  
11/01/2018 

00:00:00 

KAN AND KRISHME, Attorneys 

at Law, B-483, KNK House, 

Meera Bagh, Paschim Vihar, New 

Delhi-110063, India 

knk@kankrishme.com 

243 DELHI 7753/DELNP/2010  
11/01/2018 

00:00:00 

SUBRAMANIAM, NATARAJ & 

ASSOCIATES ATTORNEYS-

AT-LAW PATENT AND 

TRADEMARK ATTORNEYS E-

556, GREATER KAILASH II 

NEW DELHI 110 048  

sna@vsnl.com 

244 DELHI 2544/DELNP/2012  
11/01/2018 

00:00:00 

REMFRY & SAGAR 

ATTORNEYS-AT-LAW 

REMFRY HOUSE 

MILLENNIUM PLAZA SECTOR 

27, GURGAON 122 009, INDIA.  

remfry-sagar@remfry.com 

245 DELHI 7633/DELNP/2013  
11/01/2018 

00:00:00 

SUBRAMANIAM & 

ASSOCIATES ATTORNEYS-

AT-LAW CENTRAL SQUARE, 

SUITE-328, PLAZA III, 20 

MANOHARLAL KHURANA 

MARG, BARA HINDU RAO 

(OFF RANI JHANSI ROAD) 

DELHI-110006  

sna@sna-ip.com 

246 DELHI 1801/DEL/2009  
11/01/2018 

00:00:00 

MS. VANDANA 

(RAJPUT)ANEJA (IN/PA-763) 

C/O LUTHRA & LUTHRA LAW 

OFFICES 103 ASHOKA 

ESTATE BARAKHAMBA 

ROAD NEW DELHI-110 001  

delhi@luthra.com,patents@luthr

a.com 
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247 DELHI 6024/DELNP/2010  
11/01/2018 

00:00:00 

REMFRY & SAGAR 

ATTORNEYS-AT-LAW 

REMFRY HOUSE 

MILLENNIUM PLAZA SECTOR 

27, GURGAON 122 002, INDIA.  

remfry-sagar@remfry.com 

248 DELHI 5514/DELNP/2011  
11/01/2018 

00:00:00 

ANAND AND ANAND 

ADVOCATES B-41, 

NIZAMUDDIN EAST NEW 

DELHI-110013, INDIA  

anandandanand@vsnl.com,email

@anandandanand.com 

249 DELHI 7776/DELNP/2011  
11/01/2018 

00:00:00 

LEX ORBIS INTELLECTUAL 

PROPERTY PRACTICE 709/710, 

TOLSTOY HOUSE 15-17, 

TOLSTOY MARG NEW DELHI-

110 001  

mail@lexorbis.com,manisha@le

xorbis.com 

250 DELHI 3402/DELNP/2010  
11/01/2018 

00:00:00 

NEHA SRIVASTAVA REMFRY 

& SAGAR ATTORNEYS-AT-

LAW, REMFRY HOUSE 

MILLENNIUM PLAZA, 

SECTOR 27, GURGAON-122 

002, INDIA  

remfry-sagar@remfry.com 

251 DELHI 22/DELNP/2014  
11/01/2018 

00:00:00 

SHRIMANT SINGH REMFRY & 

SAGAR ATTORNEYS-AT-LAW 

REMFRY HOUSE 

MILLENNIUM PLAZA SECTOR 

27, GURGAON 122 009, INDIA.  

remfry-sagar@remfry.com 

252 DELHI 2324/DEL/2013  
11/01/2018 

00:00:00 

CHITRA ARVIND AMSOFT 

BUSINESS CENTRE UNITECH 

TRADE CENTRE SECTOR 43, 

GURGAON-122002. 

HARYANA, INDIA  

chitra@ralegal.co.in 

253 DELHI 6363/DELNP/2011  
11/01/2018 

00:00:00 

VIDISHA GARG ANAND & 

ANAND ADVOCATES B-41, 

NIZAMUDDIN EAST NEW 

DELHI-110013, INDIA  

ananadandanand@vsnl.com,ema

il@anandandanand.com,anandan

danand@vsnl.com,email@anand

andanand.com 

254 DELHI 90/DELNP/2014  
11/01/2018 

00:00:00 

ABU-GHAZALESH 

INTELLECTUAL PROPERTY 

TMP AGENTS INDIA PVT. 

LTD. 3ND FLOOR, HL 

ARCADE, ABOVE AXIS BANK, 

PLOT NO. 14, SECTOR - V 

(MLU) DWARKA NEW DELHI  

110075  

 

skapoor@agip.com,INDIA@AG

IP.COM 

255 DELHI 1108/DEL/2012  
11/01/2018 

00:00:00 

HUKAM SINGH VILL - 

GAUHARI, CHHATA, 

MATHURA (U.P)-281401 

delhi-patent@nic.in 

256 DELHI 1021/DEL/2009  
11/01/2018 

00:00:00 

ANAND AND AN AND 

ADVOCATES B-41, 

NIZAMUDDIN EAST NEW 

DELHI-110013, INDIA 

email@anandandanand.com 

257 DELHI 594/DELNP/2015  
11/01/2018 

00:00:00 

VD GULWANI DUA 

ASSOCIATES 202-206, 

TOLSTOY HOUSE, 15, 

TOLSTOY MARG, NEW 

DELHI-110001, INDIA  

vgulwani@duaassociates.com,vg

ulwani@duaassociates.com 
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258 DELHI 1434/DEL/2012  
11/01/2018 

00:00:00 

ABHISHEK KUMAR RAI S/O-

SHRI VINOD KUMAR RAI, B-

475, ITI LTD., MANKAPUR, 

GONDA (U.P.)-271308, INDIA. 

rai.abhishek082005@gmail.com 

259 DELHI 1114/DEL/2012  
11/01/2018 

00:00:00 

LAKSHMIKUMARA N & 

SRIDHARAN B6/10 Safdarjung 

Enclave New Delhi 110029 India 

iprdel@lakshmisri.com 

260 DELHI 8840/DELNP/2011  
11/01/2018 

00:00:00 

SWARUP KUMAR GROSER & 

GROSER, PATENT AND 

TRADE MARK ATTORNEYS, 

OF D - 1/5 DLF QUTAB 

ENCLAVE, PHASE I, 

GURGAON, INDIA.  

kevin@groserandgroser.com 

261 DELHI 7144/DELNP/2011  
11/01/2018 

00:00:00 

REMFRY & SAGAR 

ATTORNEYS-AT-LAW 

REMFRY HOUSE 

MILLENNIUM PLAZA SECTOR 

27, GURGAON 122 009, INDIA 

remfry-sagar@remfry.com 

262 DELHI 1203/DELNP/2013  
11/01/2018 

00:00:00 

REMFRY & SAGAR 

ATTORNEYS-AT-LAW 

REMFRY HOUSE 

MILLENNIUM PLAZA SECTOR 

27, GURGAON 122 009, INDIA.  

remfry-sagar@remfry.com 

263 DELHI 3648/DEL/2011  
11/01/2018 

00:00:00 

NEETI WILSON ANAND AND 

ANAND ADVOCATES B-41, 

NIZAMUDDIN EAST NEW 

DELHI-110013, INDIA  

anandandanand@vsnl.com,email

@anandandanand.com,anandand

anand@vsnl.com,email@ananda

ndanand.com 

264 DELHI 1781/DEL/2005  
11/01/2018 

00:00:00 

REMFRY & SAGAR, 

ATTORNEYS-AT-LAW, 

REMFRY HOUSE 

MILLENNIUM PLAZA, 

SECTOR 27, GURGAON -122 

002, INDIA, 

remfry-sagar@remfry.com 

265 DELHI 10609/DELNP/2012  
11/01/2018 

00:00:00 

LAKSHMI KUMARAN & 

SRIDHARAN B6/10, 

SAFDARJUNG ENCLAVE NEW 

DELHI 110029, INDIA  

iprdel@lakshmisri.com,iprdel@l

akshmisri.com 

266 DELHI 2106/DELNP/2012  
11/01/2018 

00:00:00 

VARUN SHARMA 

AMARCHAND & 

MANGALDAS & SURESH A. 

SHROFF & CO. AMARCHAND 

TOWERS 216 OKHLA 

INDUSTRIAL ESTATE PHASE 

III NEW DELHI  110020  

dev.robinson@amarchand.com 

267 DELHI 6258/DELNP/2010  
11/01/2018 

00:00:00 

LEX ORBIS INTELLECTUAL 

PROPERTY PRACTICE 709/710, 

TOLSTOY HOUSE 15-17, 

TOLSTOY MARG, NEW 

DELHI-110 001 

mail@lexorbis.com,manisha@le

xorbis.com,mail@lexorbis.com,

manisha@lexorbis.com 

268 DELHI 5541/DELNP/2012  
11/01/2018 

00:00:00 

HRISHIKESH RAY 

CHAUDHURY REMFRY & 

SAGAR ATTORNEYS-AT-LAW 

REMFRY HOUSE 

MILLENNIUM PLAZA SECTOR 

27, GURGAON 122009, INDIA 

remfry-sagar@remfry.com 
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269 DELHI 8694/DELNP/2012  
11/01/2018 

00:00:00 

De Penning & De Penning 120 

Velachery Main Road Guindy 

Chennai 600 032 

patent@depenning.com,patent@

depenning.com 

270 DELHI 1239/DELNP/2009  
11/01/2018 

00:00:00 

GROSER & GROSER PATENT 

AND TRADE MARK 

ATTORNEYS, OF D-1/5 DLF 

QUTAB ENCLAVE, PHASE I, 

GURGAON, INDIA  

groser@vsnl.com 

271 DELHI 6237/DELNP/2011  
11/01/2018 

00:00:00 

LUNALISA POTSANGBAM 

LAKSHMI KUMARAN & 

SRIDHARAN B6/10, 

SAFDARJUNG ENCLAVE NEW 

DELHI 110029, INDIA  

iprdel@lakshmisri.com 

272 DELHI 6887/DELNP/2011  
11/01/2018 

00:00:00 

DR. VISHAL TRIPATHI INTTL 

ADVOCARE F-252 WESTERN 

AVENUE SAINIK FARMS NEW 

DELHI-100 062 INDIA  

hemant@inttladvocare.com 

273 DELHI 3937/DELNP/2012  
11/01/2018 

00:00:00 

REMFRY & SAGAR 

ATTORNEYS-AT-LAW 

REMFRY HOUSE 

MILLENNIUM PLAZA SECTOR 

27, GURGAON 122 009, INDIA.  

remfry-sagar@remfry.com 

274 DELHI 1718/DELNP/2013  
11/01/2018 

00:00:00 

REMFRY & SAGAR 

ATTORNEYS-AT-LAW 

REMFRY HOUSE 

MILLENNIUM PLAZA SECTOR 

27, GURGAON 122 009, INDIA.  

remfry-sagar@remfry.com 

275 DELHI 3106/DELNP/2012  
11/01/2018 

00:00:00 

SUBRAMANIAM, NATARAJ & 

ASSOCIATES ATTORNEYS-

AT-LAW PATENT & 

TRADEMARK ATTORNEYS E-

556, GREATER KAILASH II 

NEW DELHI 110 048  

sna@vsnl.com,sna@sna-

ip.com,docket.sna@gmail.com 

276 DELHI 5765/DELNP/2010  
11/01/2018 

00:00:00 

SUBRAMANIAM, NATARAJ & 

ASSOCIATES ATTORNEYS-

AT-LAW PATENT AND 

TRADE MARK ATTORNEYS E-

556, GREATER KAILASH II 

NEW DELHI 110 048  

sna@vsnl.com 

277 DELHI 938/DELNP/2014  
11/01/2018 

00:00:00 

LEX ORBIS Intellectual Property 

Practice 709/710, Tolstoy House 15  

17, Tolstoy Marg New Delhi  110 001 

mail@lexorbis.com,manisha@lexor

bis.com 

278 DELHI 2261/DELNP/2012  
11/01/2018 

00:00:00 

REMFRY & SAGAR 

ATTORNEYS-AT-LAW 

REMFRY HOUSE 

MILLENNIUM PLAZA SECTOR 

27, GURGAON 122 009, INDIA.  

remfry-sagar@remfry.com 

279 DELHI 2963/DELNP/2012  
11/01/2018 

00:00:00 

RAJANI JAISWAL LAKSHMI 

KUMARAN & SRIDHARAN 

B6/10, SAFDARJUNG 

ENCLAVE NEW DELHI 110029, 

INDIA  

iprdel@lakshmisri.com 

280 DELHI 10872/DELNP/2013  
11/01/2018 

00:00:00 

LEX ORBIS Intellectual Property 

Practice 709/710 Tolstoy House 

15  17 Tolstoy Marg 

manisha@lexorbis.com 
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281 DELHI 7257/DELNP/2012  
11/01/2018 

00:00:00 

REMFRY & SAGAR Attorneys-

at-Law Remfry House Millennium 

Plaza Sector 27  Gurgaon 122009 

remfry-sagar@remfry.com 

282 DELHI 6491/DELNP/2010  
11/01/2018 

00:00:00 

RNA, IP ATTORNEYS 401-402, 

4th Floor, Suncity Success Tower, 

Sector - 65, Golf Course 

Extension Road, Gurgaon - 122 

005 National Capital Region 

(Haryana), India 

rnarula@indiaiprihgts.com,rnaru

la@indiaiprihgts.com 

283 DELHI 2513/DEL/2011  
11/01/2018 

00:00:00 

SHIKHA RASTOGI HEAD, IPM 

DIVISION, CSIR, NISCAIR 

BUILDING, 14, SATSANG 

VIHAR MARG, NEW DELHI-

110 067, INDIA  

csirfer.ipu@niscair.res.in,ipmd

@vsnl.net,csirfer.ipu@niscair.re

s.in 

284 DELHI 2096/DELNP/2014  
11/01/2018 

00:00:00 

Remfry House Millenium Plaza 

Sec 27 
remfry-sagar@remfry.com 

285 DELHI 8222/DELNP/2011  
11/01/2018 

00:00:00 

GROSER & GROSER, PATENT 

AND TRADE MARK 

ATTORNEYS, OF D - 1/5 DLF 

QUTAB ENCLAVE, PHASE I, 

GURGAON, INDIA.  

kevin@groserandgroser.com 

286 DELHI 9869/DELNP/2013  
11/01/2018 

00:00:00 

SHRIMANT SINGH REMFRY & 

SAGAR ATTORNEYS-AT-LAW 

REMFRY HOUSE MILLENNIUM 

PLAZA SECTOR 27, GURGAON 

122 009, INDIA.  

remfry-sagar@remfry.com 

287 DELHI 1941/DEL/2010  
11/01/2018 

00:00:00 

SOMA RANI MISHRA L.S. DAVAR 

& CO., PATENT AND 

TRADEMARKS ATTORNEY, 5/1, 

(FIRST FLOOR), KALKAJI 

EXTENSION NEW DELHI-110 019  

lsdavar@ndf.vsnl.net.in 

288 DELHI 7031/DELNP/2011  
11/01/2018 

00:00:00 

NEETI WILSON ANAND AND 

ANAND ADVOCATES B-41, 

NIZAMUDDIN EAST NEW 

DELHI - 110013, INDIA 

anandandanand@vsnl.com,email

@anandandanand.com 

289 DELHI 3446/DEL/2012  
11/01/2018 

00:00:00 

INDRA DWIVEDY SPS 

(CONTROLLING OFFICER) 

IPU, CSIR, NISCAIR 

BUILDING, 14 SATSANG 

VIHAR MARG, NEW DELHI-

110067.  

csirfer.ipu@niscair.res.in,head.ip

u@niscair.res.in 

290 DELHI 5712/DELNP/2010  
11/01/2018 

00:00:00 

SAMHITA CHOUDHARY SEN-

OBEROI ATTORNEYS-AT-

LAW A -18, CHITTARANJAN 

PARK, NEW DELHI-110019, 

INDIA  

dahlia@sen-oberoi.com,sen-

oberoi@sen-oberoi.com 

291 DELHI 6519/DELNP/2011  
11/01/2018 

00:00:00 

REMFRY & SAGAR 

ATTORNEYS-AT-LAW 

REMFRY HOUSE 

MILLENNIUM PLAZA SECTOR 

27, GURGAON 122 009, INDIA.  

remfry-sagar@remfry.com 

292 DELHI 773/DELNP/2013  
11/01/2018 

00:00:00 

REMFRY & SAGAR 

ATTORNEYS-AT-LAW 

REMFRY HOUSE 

MILLENNIUM PLAZA SECTOR 

27, GURGAON 122 009, INDIA.  

remfry-sagar@remfry.com 
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293 DELHI 1474/DEL/2008  
11/01/2018 

00:00:00 

Remfry & Sagar Attorneys-at-Law 

Remfry House Millennium Plaza 

Sector 27, Gurgaon 122 002,Inida.  

remfry-sagar@remfry.com 

294 DELHI 6227/DELNP/2012  
11/01/2018 

00:00:00 

GLOBAL INSTITUTE OF 

INTELLECTUAL PROPERTY 

PVT. LTD. (GIIP), 254 3RD 

FLOOR OKHLA INDUSTRIAL 

ESTATE PHASE III NEW 

DELHI 110020 INDIA, 

deepak@giipinfo.com,business

@coreipservices.com 

295 DELHI 5283/DELNP/2012  
11/01/2018 

00:00:00 

REMFRY & SAGAR 

ATTORNEYS-AT-LAW 

REMFRY HOUSE 

MILLENNIUM PLAZA SECTOR 

27, GURGAON 122 009, INDIA.  

remfry-sagar@remfry.com 

296 DELHI 7464/DELNP/2010  
11/01/2018 

00:00:00 

GROSER & GROSER, PATENT 

AND TRADE MARK 

ATTORNEYS, OF D - 1/5 DLF 

QUTAB ENCLAVE, PHASE I, 

GURGAON, INDIA. 

kevin@groserandgroser.com 

297 DELHI 8041/DELNP/2012  
11/01/2018 

00:00:00 

LAKSHMI KUMARAN & 

SRIDHARAN B6/10, 

SAFDARJUNG ENCLAVE NEW 

DELHI 110029, INDIA  

iprdel@lakshmisri.com 

298 DELHI 9528/DELNP/2012  
11/01/2018 

00:00:00 

ZEUSIP ADVOCATES C-4, 

JANGPURA EXTENSION NEW 

DELHI-110014 

info@zeusip.com 

299 DELHI 7074/DELNP/2011  
11/01/2018 

00:00:00 

VIDISHA GARG, ANAND AND 

ANAND ADVOCATES B-41, 

NIZAMUDDIN EAST NEW DELHI 

- 110013, INDIA 

anandandanand@vsnl.com,email@a

nandandanand.com 

300 DELHI 3287/DELNP/2013  
11/01/2018 

00:00:00 

SHRIMANT SINGH REMFRY & 

SAGAR ATTORNEYS-AT-LAW 

REMFRY HOUSE 

MILLENNIUM PLAZA SECTOR 

27, GURGAON 122 009, INDIA.  

remfry-

sagar@remfry.com,remfry-

sagar@remfry.com 

301 DELHI 6233/DELNP/2012  
11/01/2018 

00:00:00 

ANAND AND ANAND 

ADVOCATES B-41, 

NIZAMUDDIN EAST NEW 

DELHI  110013, INDIA  

anandandanand@vsnl.com,email

@anandandanand.com,anandand

anand@vsnl.com,email@ananda

ndanand.com 

302 DELHI 8292/DELNP/2011  
11/01/2018 

00:00:00 

SUBRAMANIAM, NATARAJ & 

ASSOCIATES ATTORNEYS-AT-

LAW PATENT & TRADEMARK 

ATTORNEYS E-556, GREATER 

KAILASH II NEW DELHI 110 048  

sna@vsnl.com 

303 DELHI 8362/DELNP/2013  
11/01/2018 

00:00:00 

SHRIMANT SINGH REMFRY & 

SAGAR ATTORNEYS-AT-LAW 

REMFRY HOUSE MILLENNIUM 

PLAZA SECTOR 27, GURGAON 

122 009, INDIA.  

remfry-sagar@remfry.com 

304 DELHI 1269/DEL/2009  
11/01/2018 

00:00:00 

Remfry & Sagar Attorneys-at-Law 

Remfry House Millennium Plaza 

Sector 27, Gurgaon 122 002, India  

remfry-sagar@remfry.com 

305 DELHI 493/DEL/2009  
11/01/2018 

00:00:00 

KAN AND KRISHME, Attorneys 

at Law, KNK House, B-483, 

Meera Bagh, Paschim Vihar, New 

Delhi-110063, India 

knk@kankrishme.com 
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306 DELHI 2660/DEL/2011  
11/01/2018 

00:00:00 

PRAVEEN SINGH 112, ST - 1, 

SIRHANDI GATE, PATIALA - 

147001 (PB) 

delhi-patent@nic.in 

307 DELHI 77/DEL/2010  
11/01/2018 

00:00:00 

SNIGDHA RANI DAS ANAND 

& ANAND, ADVOCATES B-41, 

NIZAMUDDIN EAST NEW 

DELHI-110 013, INIDA.  

anandandanand@vsnl.com 

308 DELHI 1015/DELNP/2012  
11/01/2018 

00:00:00 

S.S. RANA & CO., 

ADVOCATES, PATENT & 

TRADEMARK ATTORNEYS 

317, LAWYERS CHAMBERS, 

HIGH COURT OF DELHI NEW 

DELHI-110003  

patents@ssrana.com,patents@ss

rana.com 

309 DELHI 8174/DELNP/2009  
11/01/2018 

00:00:00 

REMFRY & SAGAR ATTORNEYS-

AT-LAW REMFRY HOUSE 

MILLENNIUM PLAZA SECTOR 27 

GURGAON 122 002, INDIA.  

remfry-sagar@remfry.com,remfry-

sagar@rmfry.com 

310 DELHI 10765/DELNP/2012  
11/01/2018 

00:00:00 

PRASHANT PHILLIPS LAKSHMI 

KUMARAN & SRIDHARAN B6/10, 

SAFDARJUNG ENCLAVE NEW 

DELHI 110029, INDIA  

iprdel@lakshmisri.com 

311 DELHI 153/DELNP/2012  
11/01/2018 

00:00:00 

VISHAL TRIPATHI INTTL 

ADVOCARE F-252 WESTERN 

AVENUE SAINIK FARMS NEW 

DELHI-100 062 INDIA  

hemant@inttladvocare.com,vish

al@inttladvocare.com 

312 DELHI 8459/DELNP/2011  
11/01/2018 

00:00:00 

LEX ORBIS INTELLECTUAL 

PROPERTY PRACTICE 709/710, 

TOLSTOY HOUSE 15-17, 

TOLSTOY MARG NEW DELHI-

110 001  

mail@lexorbis.com,manisha@le

xorbis.com 

313 DELHI 64/DELNP/2014  
12/01/2018 

00:00:00 

VUTTS & ASSOCIATES LLP 

No. 704 THE CASTLE PLOT 36 

A SECTOR 56 

email@vutts.com,prabhakar@vu

tts.com,email@vutts.com,prabha

kar@vutts.com 

314 DELHI 2753/DELNP/2009  
12/01/2018 

00:00:00 

Singhania & Co. Solicitors & 

Advocates G-107, Himalaya 

House, 23 K.G. Marg, New Delhi  

110001. 

new-delhi@singhania.com 

315 DELHI 3588/DEL/2013  
12/01/2018 

00:00:00 

ZEUSIP ADVOCATES C-4, 

JANGPURA EXTENSION NEW 

DELHI  110 014  

info@zeusip.com 

316 DELHI 6046/DELNP/2014  
12/01/2018 

00:00:00 

DE PENNING & DE PENNING 

2B, GROUND FLOOR, 

SOLITAIRE PLAZA MG ROAD, 

GURGAON 122002  

patent@depenning.com 

317 DELHI 954/DELNP/2013  
12/01/2018 

00:00:00 

Anand And Anand B 41 

NIZAMUDDIN EAST 
email@anandandanand.com 

318 DELHI 6176/DELNP/2012  
12/01/2018 

00:00:00 

K & S PARTNERS Intellectual 

Property Attorneys 109  Sector 44 

Gurgaon 122003  National Capital 

Region  India 

ipo@Knspartners.com 

319 DELHI 2646/DELNP/2012  
12/01/2018 

00:00:00 

REMFRY & SAGAR 

ATTORNEYS-AT-LAW 

REMFRY HOUSE 

MILLENNIUM PLAZA SECTOR 

27, GURGAON 122 009, INDIA.  

remfry-sagar@remfry.com 
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320 DELHI 5791/DELNP/2013  
12/01/2018 

00:00:00 

LEX ORBIS INTELLECTUAL 

PROPERTY PRACTICE 709/710, 

TOLSTOY HOUSE 15-17, 

TOLSTOY MARG NEW DELHI-

110 001  

mail@lexorbis.com,manisha@le

xorbis.com 

321 DELHI 4256/DELNP/2010  
12/01/2018 

00:00:00 

KAN AND KRISHME, Attorneys 

at Law, B-483, KNK House, 

Meera Bagh, Paschim Vihar, New 

Delhi-110063, India 

knk@kankrishme.com 

322 DELHI 2519/DEL/2013  
12/01/2018 

00:00:00 

ZUHAIB FAYAZ BHAT SHER-

E-KASHMIR UNIVERSITY OF 

AGRICULTURAL SCIENCES 

AND TECHNOLOGY OF 

JAMMU, R.S. PURA, JAMMU, 

JAMMU AND KASHMIR, 

INDIA -181102. 

zubaibbhat@yahoo.co.in,zubaib

bhat@yahoo.co.in 

323 DELHI 11231/DELNP/2012  
12/01/2018 

00:00:00 

REMFRY & SAGAR 

ATTORNEYS-AT-LAW 

REMFRY HOUSE 

MILLENNIUM PLAZA SECTOR 

27, GURGAON 122 009, INDIA.  

remfry-sagar@remfry.com 

324 DELHI 130/DELNP/2011  
12/01/2018 

00:00:00 

GROSER & GROSER, PATENT 

AND TRADE MARK 

ATTORNEYS, OF D - 1/5 DLF 

QUTAB ENCLAVE, PHASE I, 

GURGAON, INDIA. 

kevin@groserandgroser.com 

325 DELHI 9789/DELNP/2012  
12/01/2018 

00:00:00 

K & S PARTNERS Intellectual 

Property Attorneys 109  Sector 44  

Gurgaon 122 003 National Capital 

Region  India 

ipo@knspartners.com 

326 DELHI 807/DEL/2009  
12/01/2018 

00:00:00 

ARPITA Anand & Anand 

Advocates B-41, Nizamuddin 

East,New Delhi-110013, India. 

anandandanand@vsnl.com,email

@anandandanand.com 

327 DELHI 9847/DELNP/2012  
12/01/2018 

00:00:00 

GROSER & GROSER, PATENT 

AND TRADE MARK 

ATTORNEYS, OF D - 1/5 DLF 

QUTAB ENCLAVE, PHASE I, 

GURGAON, INDIA.  

kevin@groserandgroser.com 

328 DELHI 3869/DELNP/2013  
12/01/2018 

00:00:00 

REMFRY & SAGAR 

ATTORNEYS-AT-LAW 

REMFRY HOUSE 

MILLENNIUM PLAZA SECTOR 

27, GURGAON 122 009, INDIA.  

remfry-sagar@remfry.com 

329 DELHI 4849/DELNP/2010  
12/01/2018 

00:00:00 

LEX ORBIS INTELLECTUAL 

PROPERTY PRACTICE 709/710, 

TOLSTOY HOUSE 15-17, 

TOLSTOY MARG NEW DELHI-110 

001  

mail@lexorbis.com,manisha@lexor

bis.com 

330 DELHI 6949/DELNP/2010  
12/01/2018 

00:00:00 

De Penning & De Penning 2B, 

Ground Floor, Solitaire Plaza MG 

Road, Gurgaon 122002 

patent@depenning.com 

331 DELHI 731/DELNP/2012  
12/01/2018 

00:00:00 

LEX ORBIS INTELLECTUAL 

PROPERTY PRACTICE 709/710, 

TOLSTOY HOUSE 15-17, 

TOLSTOY MARG NEW DELHI-

110 001  

mail@lexorbis.com 
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332 DELHI 3682/DEL/2013  
12/01/2018 

00:00:00 

S.C. GUPTA PATENT & TRADE 

MARK ATTORNEYS, FLAT 

NO.18, RADHIKA 

APARTMENTS, POCKET-1, 

SECTOR-14, DWARKA, NEW 

DELHI-110075 

contact@sr4ipr.in 

333 DELHI 8847/DELNP/2013  
12/01/2018 

00:00:00 

REMFRY & SAGAR 

ATTORNEYS-AT-LAW 

REMFRY HOUSE 

MILLENNIUM PLAZA SECTOR 

27, GURGAON 122 009, INDIA.  

remfry-sagar@remfry.com 

334 DELHI 7114/DELNP/2012  
12/01/2018 

00:00:00 

LEX ORBIS INTELLECTUAL 

PROPERTY PRACTICE 709/710, 

TOLSTOY HOUSE 15-17, 

TOLSTOY MARG NEW DELHI-

110 001  

mail@lexorbis.com,manisha@le

xorbis.com 

335 DELHI 5292/DELNP/2010  
12/01/2018 

00:00:00 

KAN AND KRISHME, Attorneys 

at Law, B-483, KNK House, 

Meera Bagh, Paschim Vihar, New 

Delhi-110063, India 

knk@kankrishme.com 

336 DELHI 7795/DELNP/2010  
12/01/2018 

00:00:00 

LEX ORBIS INTELLECTUAL 

PROPERTY PRACTICE 709/710, 

TOLSTOY HOUSE 15-17, 

TOLSTOY MARG NEW DELHI-

110 001 

mail@lexorbis.com,manisha@le

xorbis.com 

337 DELHI 1792/DEL/2010  
12/01/2018 

00:00:00 

S. JAYARAM LAKSHMI 

KUMARAN & SRIDHARAN 

B6/10, SAFDARJUNG 

ENCLAVE NEW DELHI-110029 

INDIA  

iprdel@lakshmisri.com 

338 DELHI 3856/DELNP/2010  
12/01/2018 

00:00:00 

REMFRY & SAGAR 

ATTORNEYS-AT-LAW 

REMFRY HOUSE 

MILLENNIUM PLAZA SECTOR 

27, GURGAON 122 002, INDIA  

remfry-sagar@remfry.com 

339 DELHI 1432/DELNP/2013  
12/01/2018 

00:00:00 

REMFRY & SAGAR 

ATTORNEYS-AT-LAW 

REMFRY HOUSE 

MILLENNIUM PLAZA SECTOR 

27, GURGAON 122 009, INDIA.  

remfry-sagar@remfry.com 

340 DELHI 6727/DELNP/2012  
12/01/2018 

00:00:00 

Anand and Anand Advocates B-

41  Nizamuddin East New Delhi - 

110013  India  

 

 

archana@anandandanand.com 

341 DELHI 3209/DEL/2012  
12/01/2018 

00:00:00 

SHARDUL AMARCHAND 

MANGALDAS & CO. 

ADVOCATES & SOLICITORS 

AMARCHAND TOWERS 216, 

OKHLA INDUSTRIAL ESTATE 

PHASE-III, NEW DELHI  

110020, INDIA 

dev.robinson@AMSShardul.co

m 

342 DELHI 1248/DELNP/2014  
12/01/2018 

00:00:00 

K & S PARTNERS Intellectual 

Property Attorneys 109 Sector 44 

Gurgaon National Capital Region 

ipo@knspartners.com 
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343 DELHI 1519/DEL/2010  
12/01/2018 

00:00:00 

MOUTUSHI BHOWMIK 

SUBRAMANIAM, NATRAJ & 

ASSOCIATES ATTORNEYS-

AT-LAW PATENT AND 

TRADE MARK ATTORNEYS E-

556, GREATER KAILASH II 

NEW DELHI 110 048  

sna@vsnl.com 

344 DELHI 5153/DELNP/2010  
12/01/2018 

00:00:00 

Legasis Partners (Pune) B Wing-

105, ICC Trade Towers, Senapati 

Bapat Road, Pune 411016, 

Maharashtra, India 

ip@legasis.in,ip@legasis.in,ip@

legasis.in,ip@legasis.in,ip@lega

sis.in 

345 DELHI 5069/DELNP/2010  
12/01/2018 

00:00:00 

REMFRY & SAGAR 

ATTORNEYS-AT-LAW 

REMFRY HOUSE 

MILLENNIUM PLAZA SECTOR 

27, GURGAON 122 002, INDIA  

remfry-sagar@remfry.com 

346 DELHI 6885/DELNP/2013  
12/01/2018 

00:00:00 

RANJNA MEHTA-DUTT 

REMFRY & SAGAR 

ATTORNEYS-AT-LAW 

REMFRY HOUSE 

MILLENNIUM PLAZA SECTOR 

27, GURGAON 122 009, INDIA.  

remfry-sagar@remfry.com 

347 DELHI 8338/DELNP/2014  
12/01/2018 

00:00:00 

LEX ORBIS CONSULTING 

PVT. LTD. 709/710 Tolstoy 

House 15 17 Tolstoy Marg New 

Delhi 110001 

manisha@lexorbis.com 

348 DELHI 950/DEL/2009  
12/01/2018 

00:00:00 

LEX ORBIS INTELLECTUAL 

PROPERTY PRACTICE 709/710, 

TOLSTOY HOUSE 15-17, 

TOLSTOY MARG NEW DELHI 

- 110 001. 

mail@lexorbis.com,manisha@le

xorbis.com 

349 DELHI 7435/DELNP/2012  
12/01/2018 

00:00:00 

KAN AND KRISHME  

ADVOCATES PATENT AND 

TRADEMARK ATTORNEYS  

KNK House  B-483  Meera Bagh  

Paschim Vihar  New Delhi-

110063  India 

knk@kankrishme.com 

350 DELHI 3692/DELNP/2013  
12/01/2018 

00:00:00 

4TH FLOOR IHDP BUILDING 

PLOT NO. 7 SECTOR 127 

NOIDA 201301 U.P. 

ajay.panwar@pawer.alston.com 

351 DELHI 2257/DEL/2011  
12/01/2018 

00:00:00 

KAN AND KRISHME&nbsp; 

ADVOCATES PATENT AND 

TRADEMARK ATTORNEYS&nbsp; 

KNK House&nbsp; B-483&nbsp; 

Meera Bagh&nbsp; Paschim 

Vihar&nbsp; New Delhi-

110063&nbsp; India. 

knk@kankrishme.com 

352 DELHI 1769/DELNP/2014  
12/01/2018 

00:00:00 

Anand And Anand B 41 

NIZAMUDDIN EAST NEW 

DELHI-110013 

archana@anandandanand.com,e

mail@anandandanand.com 

353 DELHI 2443/DELNP/2013  
12/01/2018 

00:00:00 

MALATHI 

LAKSHMIKUMARAN 

LAKSHMI KUMARAN & 

SRIDHARAN B6/10, 

SAFDARJUNG ENCLAVE NEW 

DELHI 110029, INDIA  

iprdel@lakshmisri.com 
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354 DELHI 9636/DELNP/2011  
12/01/2018 

00:00:00 

S.JAYARAM LAKSHMI 

KUMARAN & SRIDHARAN 

B6/10, SAFDARJUNG 

ENCLAVE NEW DELHI 110029, 

INDIA  

iprdel@lakshmisri.com 

355 DELHI 8308/DELNP/2011  
12/01/2018 

00:00:00 

REMFRY & SAGAR 

ATTORNEYS-AT-LAW 

REMFRY HOUSE 

MILLENNIUM PLAZA SECTOR 

27, GURGAON 122 009, INDIA.  

remfry-sagar@remfry.com 

356 DELHI 8575/DELNP/2013  
12/01/2018 

00:00:00 

REMFRY & SAGAR 

ATTORNEYS-AT-LAW 

REMFRY HOUSE 

MILLENNIUM PLAZA SECTOR 

27, GURGAON 122 009, INDIA.  

remfry-sagar@remfry.com 

357 DELHI 1059/DEL/2009  
12/01/2018 

00:00:00 

K & S PARTNERS Intellectual 

Property Attorneys BK House, 

Plot No. 109, Sector 44 Gurgaon 

122002, Haryana, India 

ipo@knspartners.com 

358 DELHI 8859/DELNP/2011  
12/01/2018 

00:00:00 

KAN AND KRISHME  

ADVOCATES PATENT AND 

TRADEMARK ATTORNEYS  

KNK House  B-483  Meera Bagh  

Paschim Vihar  New Delhi-

110063  India. 

knk@kankrishme.com 

359 DELHI 1275/DELNP/2010  
12/01/2018 

00:00:00 

RANA VIKRANT, S.S. RANA & 

CO. ADVOCATES, PATENT & 

TRADEMARK ATTORNEYS 

317, LAWYERS CHAMBERS, 

HIGH COURT OF DELHI NEW 

DELHI-110003, INDIA.  

ssrana@ssrana.com 

360 DELHI 861/DELNP/2012  
12/01/2018 

00:00:00 

ANAND AND ANAND 

ADVOCATES B-41, 

NIZAMUDDIN EAST NEW 

DELHI  110013, INDIA  

anandandanand@vsnl.com,email

@anandandanand.com 

361 DELHI 4571/DELNP/2011  
12/01/2018 

00:00:00 

ROBIN MARK GROSER 

GROSER & GROSER, PATENT 

AND TRADE MARK 

ATTORNEYS, OF D - 1/5 DLF 

QUTAB ENCLAVE, PHASE I, 

GURGAON, INDIA.  

kevin@groserandgroser.com 

362 DELHI 8638/DELNP/2013  
12/01/2018 

00:00:00 

RAMESH C. DHAWAN LALL 

LAHIRI & SALHOTRA PLOT 

NO. B-28, SECTOR32, 

INSTITUTIONAL AREA, 

GURGAON-122 001 

(HARYANA) INDIA  

 

gpo@lls.in 

363 DELHI 10592/DELNP/2012  
12/01/2018 

00:00:00 

K & S PARTNERS Intellectual 

Property Attorneys 109  Sector 44 

Gurgaon 122003  National Capital 

Region  India 

ipo@knspartners.com 

364 DELHI 3608/DEL/2012  
12/01/2018 

00:00:00 

SAIKRISHNA & ASSOCIATES 

ADVOCATES B-140, Sector 51, 

Noida-201301, NCR, India 

patent@saikrishnaassociates.co

m,sunil@saikrishnaassociates.co

m 
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365 DELHI 3965/DELNP/2012  
12/01/2018 

00:00:00 

VIDISHA GARG ANAND AND 

ANAND ADVOCATES B-41, 

NIZAMUDDIN EAST NEW 

DELHI  110013, INDIA  

anandandanand@vsnl.com,email

@anandandanand.com 

366 DELHI 8086/DELNP/2011  
12/01/2018 

00:00:00 

MALATHI 

LAKSHMIKUMARAN 

LAKSHMI KUMARAN & 

SRIDHARAN B6/10, 

SAFDARJUNG ENCLAVE NEW 

DELHI 110029 INDIA 

iprdel@lakshmisri.com 

367 DELHI 2554/DELNP/2012  
12/01/2018 

00:00:00 

K & S PARTNERS Intellectual 

Property Attorneys 109  Sector 44  

Gurgaon- 122 003 National 

Capital Region  India 

ipo@knspartners.com,ipo@knsp

artners.com 

368 DELHI 9111/DELNP/2011  
12/01/2018 

00:00:00 

SHARDUL AMARCHAND 

MANGALDAS & CO. 

ADVOCATES & SOLICITORS 

AMARCHAND TOWERS 216, 

OKHLA INDUSTRIAL ESTATE, 

PHASE-III NEW DELHI -110020, 

INDIA  

dev.robinson@amsshardul.com 

369 DELHI 10404/DELNP/2011  
12/01/2018 

00:00:00 

MALATHI 

LAKSHMIKUMARAN 

LAKSHMI KUMARAN & 

SRIDHARAN B6/10, 

SAFDARJUNG ENCLAVE NEW 

DELHI 110029, INDIA  

iprdel@lakshmisri.com 

370 DELHI 2183/DEL/2009  
12/01/2018 

00:00:00 

REMFRY & SAGAR, 

ATTORNEYS-AT-LAW, 

REMFRY HOUSE AT THE 

MILLENNIUM, PLAZA, 

SECTOR 27, GURGAON 122002  

remfry-sagar@remfry.com 

371 DELHI 3552/DELNP/2013  
12/01/2018 

00:00:00 

DEV. ROBINSON 

AMARCHAND & 

MANGALDAS & SURESH A. 

SHROFF & CO. AMARCHAND 

TOWERS 216, OKHLA 

INDUSTRIAL ESTATE, PHASE- 

III, NEW DELHI  110020, INDIA  

dev.robinson@amarchand.com 

372 DELHI 2273/DEL/2012  
12/01/2018 

00:00:00 

SUBRAMANIAM, NATARAJ & 

ASSOCIATES ATTORNEYS-

AT-LAW PATENT & 

TRADEMARK ATTORNEYS E-

556, GREATER KAILASH II 

NEW DELHI 110 048  

sna@vsnl.com,sna@sna-

ip.com,docket.sna@gmail.com 

373 DELHI 10173/DELNP/2012  
12/01/2018 

00:00:00 

Anand & Anand Advocates B-41  

Nizamuddin East New Delhi - 

110013  India Phone No: 0091-11-

24355076  24358078  91-120-

4059300 Fax No: 0091-11-

24354243  91-120-4243056 -058 

E-mail: 

anandandanand@vsnl.com  

email@anandandanand.com  

archana@anandandanand.com 

email@anandandanand.com 
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374 DELHI 9373/DELNP/2011  
12/01/2018 

00:00:00 

VIDISHA GARG ANAND AND 

ANAND ADVOCATES B-41, 

NIZAMUDDIN EAST NEW 

DELHI-110013, INDIA  

anandandanand@vsnl.com,email

@anandandanand.com 

375 DELHI 504/DELNP/2014  
12/01/2018 

00:00:00 

SWARUP KUMAR REMFRY & 

SAGAR ATTORNEYS-AT-LAW 

376 B (OLD NO. 202), AVVAI 

SHANMUGAM SALAI, 

GOPALAPURAM CHENNAI - 

600086 

remfry-sagar@remfry.com 

376 DELHI 1686/DELNP/2013  
12/01/2018 

00:00:00 

LEX ORBIS INTELLECTUAL 

PROPERTY PRACTICE 709/710, 

TOLSTOY HOUSE 15-17, 

TOLSTOY MARG NEW DELHI-

110 001  

mail@lexorbis.com 

377 DELHI 2890/DELNP/2012  
12/01/2018 

00:00:00 

KAN AND KRISHME  

ADVOCATES PATENT AND 

TRADEMARK ATTORNEYS  

KNK House  B-483  Meera Bagh  

Paschim Vihar  New Delhi-

110063  India. 

knk@kankrishme.com 

378 DELHI 3938/DEL/2012  
12/01/2018 

00:00:00 

GALI NO. 4, NEAR MANDIR 

WALA PARK, AMBA VIHAR 

MUZAFFAR NAGAR, U.P. 

INDIA  

delhi-patent@nic.in 

379 DELHI 2176/DEL/2011  
12/01/2018 

00:00:00 

K &amp; S PARTNERS 

Intellectual Property Attorneys 

109, Sector 44, Gurgaon- 122 003 

National Capital Region, India 

ipo@knspartners.com 

380 DELHI 1218/DELNP/2013  
12/01/2018 

00:00:00 

SHRIMANT SINGH REMFRY & 

SAGAR ATTORNEYS-AT-LAW 

REMFRY HOUSE 

MILLENNIUM PLAZA SECTOR 

27, GURGAON 122 009, INDIA.  

remfry-sagar@remfry.com 

381 DELHI 9166/DELNP/2012  
12/01/2018 

00:00:00 

Attorneys-at-Law Remfry House 

Millennium Plaza Sector 27  

Gurgaon 122009 

remfry-sagar@remfry.com 

382 DELHI 5928/DELNP/2009  
12/01/2018 

00:00:00 

KAN AND KRISHME, Attorneys 

at Law, KNK House, B-483, 

Meera Bagh, Paschim Vihar, New 

Delhi-110063, India 

knk@kankrishme.com 

383 DELHI 6797/DELNP/2012  
12/01/2018 

00:00:00 

VIDISHA GARG ANAND AND 

ANAND ADVOCATES B-41, 

NIZAMUDDIN EAST NEW 

DELHI  110013, INDIA  

anandandanand@vsnl.com,email

@anandandanand.com 

384 DELHI 410/DELNP/2012  
12/01/2018 

00:00:00 

REMFRY & SAGAR 

ATTORNEYS-AT-LAW 

REMFRY HOUSE 

MILLENNIUM PLAZA SECTOR 

27, GURGAON 122 002, INDIA.  

remfry-sagar@remfry.com 

385 DELHI 5637/DELNP/2010  
12/01/2018 

00:00:00 

REMFRY & SAGAR 

ATTORNEYS-AT-LAW 

REMFRY HOUSE 

MILLENNIUM PLAZA SECTOR 

27, GURGAON-122 002, INDIA.  

remfry-sagar@remfry.com 
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386 DELHI 2886/DELNP/2012  
12/01/2018 

00:00:00 

K & S PARTNERS Intellectual 

Property Attorneys 109  Sector 44  

Gurgaon- 122 003 National 

Capital Region  India 

ipo@knspartners.com 

387 DELHI 5075/DELNP/2013  
12/01/2018 

00:00:00 

RANJNA MEHTA-DUTT 

REMFRY & SAGAR 

ATTORNEYS-AT-LAW 

REMFRY HOUSE 

MILLENNIUM PLAZA SECTOR 

27, GURGAON 122 009, INDIA.  

remfry-sagar@remfry.com 

388 DELHI 7195/DELNP/2013  
12/01/2018 

00:00:00 

GROSER & GROSER, PATENT 

AND TRADE MARK 

ATTORNEYS, OF D - 1/5 DLF 

QUTAB ENCLAVE, PHASE I, 

GURGAON, INDIA.  

kevin@groserandgroser.com 

 
 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 


